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Mecting No.17/20 of thc Norms Committcc(NC― I)fOr thc liccnsing ycar 2019_2020 held On
18.12 2019 under thc Chairmanship of sho R. P. Goyal, Additional E)irector Genera1 0f Foreign

Tl'ade to cOnsider the applicatiOns under Duty Excmption/RcmissiOn Schcmes(chaptcr_4)Of thc

applicable Forcign Trade POlicy and thc Handb00k Of PrOccdures The fOHOwing Membcrs Of thc

Comillittcc weК  prescnt in the mccting:―
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４

ISil Aumar,(l ccll-1リ

Shri V.C. Agarwal, (Tech-3)

Consultant

C"rrrlt"rt - -
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6.

δnrl δ.k.bnatnagar

面 満 ¨ ¨

Consultant

DGF′ I｀

7. onrl rranav∪ padhyay,Asslstant DirectOr(ISS) DGFT
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V 
ⅣIEETING NUPIBER:

Case No.:

8/9/80¨ALC2/2019

1  HQIrile

17/80-ALC2/2019

Pa●y Name:WONЛN
AUTOPARTSINDIA PVT
LTD

RLA File

PEIEETING DATE:1812.2019

Mcet No/Datc:17/80-

ALC2/2019
1812.2019

Status:

Lic No/Datci0410144145

13032013

Mcct No/Dttc:17/80-   status:

ALC2/2019         1
18.12.2019           1

Mcct No/Datc:17/80-   status:

ALC2/2019
18.12.2019           ‐

Lic.No/Date:61100o1290 Dcferrcd

Approved
:01/80/050/00133/AM20/ :04/24/040/00271/AM13/

Decision: The Committee considered the case as per agenda and clecided to ratily the rrorms as per
written comments of MSME as under :

Aluminium
Pipe 17 MⅣI

Width x l MⅣ l

Thickncss

Note:
l. Per unit weight of export item at Sl. No. I is 0.0587 Kg.
2. Per unit weight of export item at SI. No. 2 is 0.0602 Kg.
3. Per unit weight of export item at Sl. No. 3 is 0.0631 Kg.
4. Per unit weight of export item at SI. No. 4 is 0.0649 Kg.
5. Only Relevant grade of Aluminium pipe should be imported.

RA concerned may take further necessary action as per the decision of NC.

Case No.:7/17/80-ALC2/2019 Party Nalllc:TERUMO

PENPOL LIMITED

HQ File RLA File Lic.No/Date:53 l00 t 6701 Approved2 :0118010s01002391A}/r20t :53r24t040t00001/AMt4 t 14.05.2013
Decision: Tlre committee considered the case as per the agenda and decided to ratify tlre rrorrns as perwritten comments of Consultant (Tech_l).(Copy 

"n"loseJ)
RA concerned may take f,rther necessary action as per the decisio, of NC.

ICase No.:345/15/80‐

ALC2/2018

HQ「 ile

Pa■y Namc:SARA SAE
IPRIVATE LIMITED

‐RLA Filc

CONN― HTR CORINLT LH
VP8E2H 18B599 AC(Per
unit weight=0.0587K

76082000

41321.70 Kg

inclusivc Of O.10/。

wastage a■er

1/31d recovcryCONN¨ HTR COR OLET LH
VP8E2H 18B598 AC(Per
unit weight=0.0602

CONN―HTR COR INTL RH
VP8E2H 18B599 BC(Per
unit weight=0.0631

CONN―HTR COR OLET RH
VP8E2H 18B598 BB(Per
unit weight=0.0649

2
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Ｓ

Ｎ

ITCHS
Code

Export Item
ITCHS
Code

Import Item Recommended
Norms

87089900

つ
４ 87089900

87089900

4 87089900



:01/80/050/00687/AM19/ :61/24/040/00008/AM16/     01.06.2015

Decision: The Committee considered the case as per the agenda and noted that a deficiency letter

seeking certain information as raised by MSME was sent to the firm on 16.10.2019. However, no

reply has been received yet. Therefore, the Committee decided to rernind the firrn for furnishing the

requisite information within 15 days.

Case is deferred.

ICase No。 :70/15/80¨

AI」C2/2018

HQ Filc

Case No。 :364/15/80-

ALC2/2018

HQ Filc

LIMITED

RLA Filc

Paty Namc:PROMAC
ENGINEERING
INDUSTRIES LIMITED

RLA File

18122019

Lic.No/Date:0710108519 Dcfcrrcd

Mcct No/Datc:17/80-   Status:

ALC2/2019        ‐
18122019

Lic No/Datci0710108812 Deferred

Parfy Name: BHARAT Mcct No/Datc:17/80-    Status:

HEAVY ELECTRICALS   ALC2/2019

:01/80/050/00412lAM19l :0ll24l040l00095lAMl6l 15.07.2015

Decision: The Committee considered the case as pertlie agenda and noted that a copy of application
was sent to MeitY on 18.10.2019 for examination of the case. However, MeitY informed vide email
,dated 18.12.2019 that the copy of application is not received. Therefore, the Committee decided to
send again a copy of application to MeitY for examination of the case.

Case is deferred.

Case No.:363/15/80-      Pa■ y Name:PROMAC
AIJC2/2018           ENGINEERING

HQ Filc

INDUSTRIES LIMITED

RLA File
:01/80/050/007051AM191 :0712410401001841A}ll61 05.10.2015

Decision: The Commiflee considered the case as per the agenda and noted that
seeking certain information as raised by DHI was sentto the firm on 18.11.2019.
has been received yet. Therefore, the Committee decided to remind the firm
requisite information within 15 days.

Case is deferred.

a deficiency letter
However, no reply
for furnishing the

Meet No/Datei1 7/80-

ALC2/2019
18.12.2019

Status:

Lic No/Date:0710 108813 1Dcferrcd

:01/80i050/00706lAMtgl :011241040100185/AM 16/ 0s. t 0.201 s

Decision: The Comrnittee corrsidered rlre case as per the agenda and rroted tlrat a deficiency lefter
seeking cerlain information as raised by DHI was sent to the finn on 1 8. I 1 .201 9. However, no reply
has been received yet. Therefore, the Committee decided to remind the finn for fLrrnishing the
requisite information within 15 days.

Case is deferred.
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ICase No。 :11/15/80-

lALC2/2018

Parサ Namc:DYNAMATIC
TECI―INOLOGIES LIMITED

IRLA Filc

Mect No/Datc:17/80-   Status:
ALC2/2019
18122019

Lic No/Datc:0710109710 ApprovcdHQ File

101/80/050/00353/AM19/ :07/24/040/00004/AM17/     26.042016

7 Decision: Tlre Committee considered the case as per the agerlda. The represerttative oi MSME

informed that he has got information against the deficiency raised earlier and recommended the norms

as per written comm-ents. The Cornmittee decided to ratify the norms as per written comments of

MSME. (Copy enclosed)

RA concerned may take fufiher necessary actiotl as per the decisiot-t of NC'

Party Name:DYNAMATIC  Mcct No/Datci1 7/80-   Status:
ITECHNOLOGIES LIMITED ALC2/2019         1
1                        18122019

RLA File Lic.No/Datc:0710109871 1Approved

:07/24/040/00038/AM17/     2605.2016

8 necision, ih. Co--itt". considered the case as per the agenda. The representative of MSME

i,formed that he has got information against the deficiency raised earlier and recommended the norms

as per written comm-ents. The Committee decided to ratifi, the norms as per written comments of

MSME. (Copy enclosed)

RA concerned rnay take fufther necessary actiotl as per the decision of NC.

ICase No.:12/1/80-ALC2/2019 Paty Name:INTERPUⅣ IP  Mcet No/Datc:17/80-   Status:
:                  IHYDRAULICSINDIA PVT.ALC2/2019        1
1                    1LTD.                18.122019

HQ Filc             RLA File            l′ iC No/Datc:0410162268 Defcrred

i01/80/050/007601AM 19/     :04/24/040/00093/AM17/     09092016

9  Decision: Thc Comlllittec considercd thc casc as pcr thc agcnda alld notcd that a dcflcicncy lcttcr

sccking ccrtain illformation as raiscd by MSME、 vas sent to thc ■rm on 16.102019. Ho、vcvCr, nOI

reply has been reccived yet.Thercforc,the(3omlllittec dccidcd to rclllind thc flrm for fllrnishing thc

‐   rcquisite information、 vithin 15 days.

|  ICase is deferred

Case No.:24/15/80¨

AI」C2/2018

1HQ Filc
1 101/80/050/00366/AM19/

Paty Nalne:DYNAMATIC  Mcct No/Date:17/80-   Status:
TECHNOLOGIES LIMITED ALC2/2019

18122019

HQ File             RLA File            Lic No/Datc:0710H0861 1Approvcd
10‐ :01/80/050/007287/AⅣl19/     :07/24/040/00292/AM17/     28.122016

1  1Decision: The Colllinittee considcred the case as per the agcnda Thc rcprcsentative of ⅣISME
l   infOrmcd that he has got information against the dcflciency raiscd earlicr and rccolllinCndcd thc norills

l as pcr written comments.Thc Committce dccided to ratitt thC nOrms as pcr writtcn coml■ cnts of

lPISⅣIE.(Copy enclosed)

ICase No.:386/15/80-

IALC2/2018



RA concemed may take further llecessary action as per the decision of NC.

:01/80/050/007 44lAll419l :2412410401000341AM171 14.03.2017

Decision: The Committee considered the case as per the agerrda and decided to ask from tlie firm to
furnish the following information as per advice of Consultant (Tech- I ) :

L Complete Certificate of Analysis (CoA) for entire quantity of irnport indicating Antimony
content & Gold content.

2. Percentage wastage claimed on the basis of Antimony content in imporl.

Case is deferred.

(〕 ase No.:402/15/80-

AI」 (〕 2/2018

HQ Filc

Case No。 :398/15/80-

ALC2/2018

HQ File

HQ Filc

:01/80/050/00148/AM18/

Palty Nalllc:SHIV

HYDROMET

RLA File

Mcct No/Datc:17/80-   Status:
ALC2/2019
1812.2019

Lic.No/Datc:2410042158 Dcfcrred

Parサ Namc:DYNAMATIC  Mcet No/Date:17/80¨
TECIINOLOGIES LIMITED ALC2/2019

18.12.2019

Status:

Lic.No/Date:07 I 0 I I 1 555 Approved
:01/80/050/00740lAli4lgl :0112410401003951AMl71 08.0s.2017

l2 Decision: The Cornrninee considered the case as per the agenda. The representative of MSME
informed that he has got information against the deficiency raised earlier and recommended the norms
as per written comments. The Cornmittee decided to ratifu the norms as per written comments of
MSME. (Copy enclosed)

RA concerned may take furtlier necessary action as per the decision of NC.

RLA File

Parけ Namc:VEレ I       Mcet No/Date:17/80-   status:
TECHNOLOGIES PVT LTD.ALC2/2019        ‐

118.122019           1

IRLA File Lic.No/Datc:0910065039 1Approved

15.05.2017            1

Case No.:11/19/80¨

AIノC2/2017

HQ Filc

,, :01/80/0501002921A}l4181 :091241040100054iAM18/

Case No.:4/8/80-ALC2/2017 Party Name:THEINDU旺
PVT LTD

Decision: The Cornmittee considered the, case as per the agerrda. The represerrtative of MSME
recommended the norms on repeat basi$s approved for AA No. 0910054874 dated 3f.01.2013
(copy enclosed). Therefore, the Cornmitted decided to ratify the norr.r-rs as recornmended by MSME.

RA concerned may take further necessary action as per the decision of NC.

14

RLA File
:05/24/040/00005/Aλ /118/

Mect No/Date:17/80-   status:

ALC2/2019         ‐
18.12.2019           1

Lic.No/Date:0510402573 Defered

16.05.2017           .
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Decision: The Cornmittee considered the case as per the agenda and noted that the firm,s reply was
sent to DHI on 13.12.2019 for examination of the case. However, no corlments have been received
yet. Hence, the Committee decided to wait for the comments.

Case is deferred.

Case No.:1/11/80-ALC2/2018 Palty Nallle:DIAⅣ 10ND
METAL SCREENS(P)LTD

‐ IHQ Filc             lRLA Filc
‐ |:01/80/050/00192/AM19/  :65/24/040/00003/AM18/
‐
151)ecision: Thc c01■ lllittCC cOnsidcrcd thc case as pcr thc
informcd that thc flrm's reply is inappropriatc ThcrcfOrc,thc

‐   thc nrill to furnish the f01lowing infOrillation:

I  To prOvidc licensc amcndment sheet.

Casc is dcfcrred.

Case No.:132/15/80…

ALC2/2018

HQ Filc

i01/80/050/004741NM 19/

Mcet No/Date:17/80-

ALC2/2019
18122019

Lic.No/Date:6510000003
1705.2017

agcnda and rcprcsentativc

Collllllittec dccided tO ask

Status:

Deferrcd

of MSⅣIE
agaHl from

Parサ Name:DYNAMATIC  Mcet No/Date:17/80-  status:
TECHNOLOGIES LIMITED ALC2/2019

18.12.2019

脱漏浙0側鍛Ⅶν 蹴器αm Ha8柳ЮКd
16 Decision: The Comrnittee considered the case as per the agenda. The representative of MSME

informed that he has got information against the deficiency raised earlier and rlcommended the norms

3:^p_"I_y,_tten 
comments. The Committee decided to ratifli the nonns as per written comments of

MSME. (Copy enclosed)

RA concerned may take further necessary actior-r as per the decision of NC.

Case No.:400/15/80…

ALC2/2018

ICase No.:80/11/80-

181ALC2/2018
Pa“y Namc:MACAWBER
BEEKAY PVT.LTD.

Mect No/Date:17/80-   .status:

ALC2/2019
1812.2019

Party Name:DYNAMATIC ‐Mcet No/Date:17/80-
TECHNOLOGIES LIMITED ALC2/2019

18.122019

Status:

HQ tte   RLA Ⅲc仏
剛 7 ぶ 需

よ面

“

山機
Ⅲ
品

“

101/80/050/00742/Aヽ /119/     lo7/24/040/00394
17 5Lciζ

16五 :TI`ё 6品 1li■8e3。 ntia`red tiさ cisc as per thc agenda.The represcntati↓ c6f MsMЁ
illfOrmcd that he has got infOrmation against thc dcflciency raiscd carlicr and rccOl■

linCndcd thc nOrms
as pcr wHtcn comments.Thc COmmittcc decided tO ratitt thC nOrms as per writcn cOmmcnts Of

ⅣISPIE。 (COpy cnc10sed)

RA conccrncd may take flllther ncccssary aCtiOn as per thc dccisiOn OfNC.



HQ Filc RLA Filc Lic.No/Datc:0510403845 1Defcrrcd
:01/80/050/0021llAM19l :051241040100230/AMl8/ 29.08.2011

Decision: The Committee cousidered the case as per the agenda and noted that a deficiency letter
seeking ce(ain information as raised by MSME was sent to the firm on 11-12.2019. However, no
reply has been received yet. Hence, the Committee decided to wait for tlre firm's reply.

Case is deferred.

ICase No。 :18/19/80¨

AIノC2/2017

HQ Filc

Case No.:36/19/80-

ALC2/2017

INDIA PVT LTD

RLA File

Palty Name:BIRLA
PRECISION

18122019

Lic NO/Datc:1710006668 Dcferrcd

Status:

Mcct No/Date:17/80¨    status:

Mcet No/Datc:17/80-  lstatus:

ALC2/2019        1

Paty Namc:KINECO MeetNo/Date:17180- Status:
KAMAN COMPOSITES―    ALC2/2019

. ^ :0 li 80/05 0100299lAMl8l :171241040t00050/AM l8 I t0.10.201iI9
Decision: The Committee considered the case as per the agenda and the representative of DpIIT
informed that the case is under examination and they need some information. The Cornmittee asked
DPIIT to inform the deficiencies which may be sent to the firm.

Case is deferred.

Pary Name:ASHOKA    Mcet No/Date:17/80-
MANUFACTURING LTD. ALC2/2019

18.12.2019

HQ File IRLA Filc Lic No/Date:0210207941 1Dcfercd

101/80/050/00317/AM18/  :02/24/040/00120/AM18/  03112017
201b`tiζ

16轟 :十五8ё3轟1litiきち
`6五

ζiaち rさa the`五ζもis per thc agcnda and notcd tiat a denci3nし
,1さtt8:

scekillg ccrtain infbrmation as raised by PIsPIE was sent to the flrm On 16 10.2019 fO110wcd by a

rc■lindcr on 10.12.2019.HOwcver,■ o rcply has bccn received yet. Hellce,thc(30111nlittce dccidcd tO
wait for thc flrill's rcply.

Casc is defcrred.

Case No.:26/20/80-

ALC2/2017
Parサ NameiICEM
ENGINEERING COMPANY ALC2/2019
PRIVATE LIMITED 18.12.2019

HQ F‖ e              RLA Filc Lic.No/Date:0310817800 Dcferred
:01/80/050/00390/AM18/     :03/94/040/00742/AM18/     15 122017

刻 b∝ふm缶 3ё6品品■お品 れたd品 ぬさ
霊群 瀧 ∬訛 どlrrtttiftti温 .器電i露:∫71亀盤1器

°
:1lal;1り :読ち.1:潔 v∝,no Кメy htt hcn К∝市ed y∝ HcКQ■c

lComnlittec dccidcd tO wait for the flrm's reply.

‐Casc is defcrrcd.

22f霊胤″
20月)
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HQ Filc

18.122019

Lic No/Date:0310818218 Deferrcd

:01/80i050/00384/AMl8l :031941040100782iAM18/ 04.01.2018

Decision: The Committee considered the case as per the agenda and noted that a deficiency letter

seeking certain information as raised by MSME was sent to the firm on 18.11.2019. However, r.ro

reply has been received yet. Therefore, the Committee decided to remind the firm for furnishing the

requisite information within 15 days.

Case is deferred.

TECHNOLOGIES LTD.

RLA Filc

:01/80/050/00387/AM I 8/ :031941040100784iAM I 8/ 04.01 .201 8

23 Decision: The Committee considered the case as per the agerrda and noted that a deficiency letter
seeking ceftain information as raised by MSME was sent to the firm on 18.11.2019. However, no

reply has been received yet. Therefore, the Committee decided to remind the firm for furnishing the

requisite inforrnatiorr within 15 days.

Case is deferred.

Case No.:23/20/80¨

ALC2/2017

1HQ File

Case No.:21/20/80¨

AIメ32/2017

HQ Filc

(〕 ase No.:22/20/80-

AIりC2/2017

1HQ Filc

Paty Namc:BIRLA
PRECISION
ITECHNOLOGIES LTD

‐RLA Filc

Palty Name:BIRLA
PMCISION
TECHNOLOGIES LTD.

RLA Filc

Patty Namc:BIRLA
PRECISION
ITECHNOLOGIES LTD.

IRLA File

Mcct No/Datc:17/80¨     Status:
ALC2/2019
18.12.2019

Lic No/Date:0310818219 Dcfcrrcd

Mect No/Date:17/80-   Status:
ALC2/2019
18.12.2019

Lic No/Datci03 10818275 Dcfcrrcd

Mcct No/Datc:17/80-    Status:

ALC2/2019
18.12.2019            ‐

Lic No/Dtte:0310818273‐ Dcferred

:01/80/050/00385/AM 18/ :031941040100785/AM 1 8/ 05.01 .201 8

24 Decision: The Committee corrsidered the case as per the agenda and noted thar a deficiency letter
seeking certain information as raised by MSME, was sent to the firm on 18.11.2019. However, no

reply lras been received yet. Therefore, the Comrnittee decided to remind the firm for furnishing the

requisite information within l5 days.

Case is deferred.

:01i80/050/00386/AM I 8/ :031941040100783/AM 1 8/ 0s.01 .201 8')<
LJ

Decision: The Committee considered the case as per the agenda and noted that a deficiency letter
seeking certain information as raised by MSME was sent to the firrn on 18.11.2019. However, no

reply has been received yet. Therefore, the Committee decided to rernind the firm for furnishing the
requisite information within 15 days.

V

8



^- :01i80/050/00468/AM19/ :561241040100036/AM18/ 08.01.2018
2b

Decision: The Committee considered the case as per the agenda and noted that a copy of application
was sent to DPIIT on 11.12.201 9 for examination of the case. However, no comments have been

received yet. Hence, the Committee decided to wait for the comments.

Case is deferred.

‐Casc is dcfcrred.

ICase No.:126/15/80-      Paty Namci SHAKTI
.ALC2/2018           PUMPS(INDIA)LTD.

Mect No/Date:17/80-

ALC2/2019
18122019

Status:

Lic No/Dtte:5610005299 Dcfcrrcd

Mcct No/Datci1 7/80-   Status:

ALC2/2019       
‐

1812.2019            1

Lic No/Datc:5610005319 1Dcfcrrcd

HQ File

IHQ File

IRLA File

Case No.:8/17/80-ALC2/2019 Party Nallle:SHAKTI
PUMPS(INDIA)lン TD.

IHQ File RLA File

^- :01/80/0s0t002401A}L{201 :561241040100038/AMl8i 15.01.2018
l/

Decision: The Committee considered the case as per the agenda and noted

was sent to DPIIT on 13.12.2019 for examination of the case. However,
received yet. Hence, the Committee decided to wait for the cornments.

Case is deferred.

that a copy of application
no cornlnents have been

Case No.:2011180-ALC2l20l9 Pafi Name: ZTT INDIA Meet No/Date:17180- Status:
PRIVATE LIMITED

RLA Filc

ALC2/2019       1
18.122019           ‐

Lic No/Date:0410163956 Dcfcrred

,, :01/80/0501007681AM191 :0412410401002121AM181 07.02.2018

Decision: The Committee considered the case as per the agenda and noted that MeitY has sought
certain information frorn the firm vide letter dated 16.12.2019. Therefore, the Committee decided to
wait for the reply/comments.

Case is deferred.

Case No.:392115180- Party Narne: DYNAMATIC Meet Noi Date:17180- Status:

' :l^f,cztzotS ITECHNOLOGIES LIMITED ALC2/2019
18122019

Lic No/Date:0710112968 Approvcd

:07/24/040/00336/AⅣl18/     13.03.2018

Decision: The Committee considered the case as per the agenda. The representative of MSME

informed that he has got information against the deficiency raised earlier and recommended the norms

as per written comments. The Committee decided to ratify the norms as per written comments of
MSME. (Copy enclosed)

HQ Filc

:01/80/050/00734/AM19/

RLA Filc

29
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RA concerned may take further necessary actiorr as per the decision of NC.

Case No。 :393/15/80-

ALC2/2018

HQ File

Pa“y NamciSARTORIUS   Mcct No/Datc:1ウ /86:
STEDIM INDIA PVT LTD  ALC2/2019

18.12.2019

Status:

RLA File Lic.No/Date:0710H3010‐ Defcrred
23.032018

Status:

30
:01/80/050/00735/AM19/   1:07/24/040/00348/AM18/

Decision: The Cornmittee considered the case as per the agenda and decided to ask fiorn the firm tofurnish the following information as per advice of iepresentative of MSME :

I . Process flow chaft with wastage justification for raw materials.

Case is deferred.

31

‐Case No.:118/15/80-     Pa“ y Name:LMT TOoLS  Mcct No/Datc:17/80_
ALC2/2018           1NDIA PRIVATE LIMITED ALC2/2019

18.12.2019

HQ Πtt     RLA Πb  
Ⅵl% :::∬ 鰍 管

α3H60`ウ bお
 161お

↓Cd
:01/80/050/00460/AM19/   131/83/040/00001/Ar

Decision:Thc COmmitcc cOnsidcrcd the case as per agcnda and decidcd tO rad取
thC norms as pcr

written c0111ments of COnsuitant(Tech_3)as undcr:

Note: The firm should import relevant g*d" 
"f 

.t*l ,"b^

RA concerned may take further necessary action as per the decision of NC.

Case No.:10/1/80-ALC2/2019 Pa■ y Namc:MAGNA
AUTOMoTIvEINDIA
PRIVATE LIMITED

Mcet No/Datc:17/80-   status:
ALC2/2019        1
18122019           ‐

32

HQ File RLA File Lic.No/Date:04t0t64172 Deferred:01/80/050/00758/AMl9t :04r24t040t000o1tAMtgt 06.04.2018
Decision: The cornmittee considered the case as per the agenda aud uoted that a copy of applicationwas sent to MSME for examination of the case on 06.08.2019 followed by an I.D. reminder on1'7'10'2019' However, no comments have been received yet. Hence, the Committee decided to waitfor the comments.

,Case is deferred.

33 Case No.:6/8i80- ALC2l20l8 pafiy Name: L & T_MHpS

ITCHS
Code Export Item ITCHS

Code Import Item Recommended
Norms

82077010

Gear Cutting Tools
of Cobalt bearing
High Speed Steel
(Gear Hobs)

72281090

High Speed Steel having
Cobalt Content more than l0o%
- Make Bohler, Model- MC 90
Microclean or equivalent

15000]くg

inclusive of 500/。

wastage with 150/。

recovery

10

Mect No/Date:17/80-   status:



HQ Filc

:01/80/050/00129lAM19l :0319510401011121AM181 27 .04.2018

Decision: The Committee considered the case as per the agenda and noted that a deficiency letter
seeking certain information as raised by DHI was sent to the finn on 16.10.2019 followed by a
reminder on 10.12.2019. However, the firm vide email datecl 18.12.2019 informed that the requiiite
information as asked by NC is under preparation and will be subrniffed it within 7 days. Therefore, the
Comrnittee decided to wait for the firm's reply.

Case is deferred.

TURBINE GENERATORS  ALC2/2019
PRIVATE LIMITED

RLA Filc

18122019

Lic.No/Datc:0310820724 Dcfcrred

Mcct No/Date:17/80-

ALC2/2019
Status:

INDUSTRIES LIMITED    18.12.2019

HQ File RLA Filc Lic.No/Datc:07101
:01/80/050/007391A}d191 :0712410401003571AM18t 14.05.2018

34 Decision: The Committee considered the case as per the agenda and noted tlrat
seeking certain information as raised by DHI was sent to the finn on 18.11.2019.
has been received yet. Therefore, the Committee decided to remind the firm
requisite information within 15 days.

'Case is deferred.

ICase No.:397/15/80-

IALC2/2018

Case No.:128/15/80-

ALC2/2018

Case No.:129/15/80¨

IALC2/2018

HQ Filc

Parサ Name:PROMAC
ENGINEERING

13276 Deferred

a deficiency letter

However, no reply
for fumishing the

Status:

Status:

Parサ Namc:DYNAMATIC  Mcct No/Date:17/80-
TECHNOLOGIES LIMITED ALC2/2019

18.12.2019

HQ File RLA File Lic.No/Date:07101 13340 Approved
:01/80/050i004701AM191 :071241040100034/AM19t 28.05.2018

35 Decision: The Committee considered the case as per the agenda. The representative of MSME
informed that he has got information against the deficiency raised earlier and recommended the norms
as per written comments. The Committee decided to ratify the norms as per written comments of
MSME. (Copy enclosed)

RA coucerned rnay take further necessary action as per the decision of NC.

Party Name:DYNAMATIC  Mcct No/Datc:17/80-
ITECHNOLOGIES LIMITED ALC2/2019

1812.2019

Lic No/Date:0710113346 Approved
36 :01/80/050/00471/AⅣl19/    107/24/040/00033/AM19/     2805.2018

Decision: The Committee considered the case as per the agenda. The representative of MSME
informed that he has got information against the deficiency raised earlier and recommended the norms
as per written comments. The Committee decided to ratif,, the norms as per written comments of
MSME. (Copy enclosed)

RLA Filc



‐   RA conccrllcd may take fulthcr ncccssary aCtion as pcrthc dccision ofNC

ICase No.:130/15/80-      Party Namc:DYNAMATIC  Mcct No/Datc:17/80-   Status:
‐  IALC2/2018           ‐TECHNOLOGIES LIMITED ALC2/2019

18122019

HQ Filc              RLA Filc             Lic.No/Date:0710113344 Approvcd
:01/80/050/00472/AM19/     :07/24/040/00040/AM19/     28.05.2018
37 becisi。

五:十五8ё。

““

1■cc conζ idered the taζ c as pcr thc agenda Thc rcpresentative of MSME

linfOrmed that hc has got information against thc dcncicncy raised carlicr and recommcndcd the norms
l as per written commcnts.The Committee decidcd to ratitt the norms as per writtcn comments of

l  ⅣISPIE。 (Copy enclosed)

RA conccrned may takc fllrthcr ncccssary aCtion as pcr thc decision ofNC.

Case No。 :131/15/80-      Party Nalllc:DYNAMATIC  Mcet No/Datc:17/80-   Status:
ALC2/2018            TECHNOLOGIES LIMITED ALC2/2019        1

18122019           ‐

‐  IHQ File              lRLA Filc             Lic.No/Date:0710113347 1Approvcd
101/80/050/00473/AM19/     107/24/040/00032/AM19/     28.05.2018
38 betisibil iA`ё

も島mi18e 86Asiaered thc casc aζ pさ i thc agCnda Thも represcntat市c oF MSME
‐   informcd that hc has got infOrmation against thc dcflciency raiscd carlier and rccommendcd thc norms
as pcr writtcn commcnts.Thc Committcc dccidcd to ratitt thC nOrms as pcr writtcn comments of

lⅣISⅣIE。 (Copy Cnclosed)

I  RA conccrncd may takc fll“ hcr necessary acuon as pcrthc dccision OfNC.

ICase No.:166/15/80-      Pa“y Name:BHARAT    ⅣIcct No/Date:17/80-    Status:
I  ALC2/2018           ‐HEAVY ELECTRICALS   ALC2/2019
1                      LIMITED             18.12.2019

HQ File             RLA Filc            Lic No/Datc:0910066472  Dctrrcd

39:01/80/050/0019,`今 )119/   19?`211940490171/AM19/   18.072018
‐
   1)ecision: Thc Comlllittcc considercd thc casc as pcr the agcnda and notcd that a dciciency lctter

.   scckillg certain inforination as raiscd by E)HI、 vas sent to the ttrm On 10.12.2019.Howcvcr,nO rcplyl

has been rcccived yet.Hcncc,the Committee dccidcd to wait for the flrm's reply.          |

iCase ls dcfcrred.

‐Case No.:7`/11/80-       Party Namc:HIMACHAL   Mcct No/Datc:17/80-    Status:
‐  ALC2/2018            FUTURISTIC          ALC2/2019

1COMMUNICAT10NS LTD.1812.2019

40 HQ File             RLA Filc            Lic.No/Datc:0510407445  1Deferrcd
:01/80/050/00267/AM19/     :05/23/040/00215/AM19/     06.08.2018

Decision: Thc Comlnittcc considercd thc case as pcr the agcnda and nOted that the irlll's rcply、 vas
sent to McitY for cxalllination ofthc case on 15 07 2019 fo1lowcd by an II)renlindcr on 14 11.2019

12



However, MeitY vide email dated 1 8.12.2019 informed that the case is under exatnination. Hetlce, the

Committee decided to wait for the comments.

Case is deferred.

Party Name: ICEM Mcet No/Datc:17/80-   Status:

ENGINEERING COMPANY IALC2/2019
PRIVATE LIMITED     ‐18.12.2019

IHQ File             lRLA File            Lic No/Date:0310822939 Dcferred
i01/80/050/00210/AM19/     :03/94/040/00306/AM19/     09082018
41 becisibil The ё6mttittcc considさ lcd thc casc tts pcr the agcnda and noted that a dcflcicncy letter
seeking certain information as raiscd by Consultant(Tech… 3)was sCnt tO the flrm on 16 10 2019

foHo、vcd by a rc■lindcr on 10.12.2019. Ho、vcvCr, nO rcply has becn rcccivcd yct. Hcncc, thc

Comillittcc dccidcd to wait for thc flrm's reply.

‐   Case ls defcrrcd.

ICase No.:19/11/80-

IALC2/2018

42 Decisio.r: 'fhe Committee considered the case as per the agenda and noted that a copy of application
was sent to DHI on 06.08.2019 for examination of the case. However, the representative of DHI
informed in meeting that the case is under examination. Therefore, the Committee decided to remind
DHI for expediting the comments.

Case is deferred.

Case No。 :179/15/80-

ALC2/2018

HQ Filc

:01/80/050/005211ヽ M19/

HQ Filc

:01/80/050/00782/AM19/

ICase No.:25/11/80¨

IALC2/2018

1HQ File

101/80/050/00216/A卜 /119/

RLA Filc
:17/24/040/00017/AⅣ l19/

Paty Namc:LARSEN&
TOUBRO LIMITED

RLA File

:03/95/040/00056/AM19/

Mcet No/Date:17/80-   Status:
ALC2/2019
18.122019           1

Lic.No/Date:1710006716 Defcrred
20.082018

Mcct No/Datc:17/80-   IStatus:

ALC2/2019       1
18.12.2019            1

Lic.No/Date:0310823360 Dcferrcd

2808.2018

Parけ Name:PROMAC
ENGINEERING
INDUSTRIES LIMITED

RLA File            Lic.No/Datc:0710H37 1 0 1Defcrrcd
:07/24/040/00102/AM19/     1308.2018            1

Status:Case No.:34/1/80¨ALC2/2019 Party Name:KINECO     Mcct No/Datc:17/80-
IKAMAN COMPOSITES―   ALC2/2019
1NDIA PVT LTD        18 12 2019

43
Decision: The Committee considered the case as per the agenda and the representative of DPIIT

informed that the case is under examination and they need some information. The Committee asked

DPIIT to inform the deficiencies which may be sent to the firm.

Case is deferred.

144
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I〕ecision: The Comlllittcc considered the casc as pcr the agcnda and notcd that thc flrl■ 's reply was

scnt to Consultant(Tech-3)on 18]2 2019 br cxainination oftlle casc However,no comments havc

bccn rcceived yet Hcncc,the(3omlllittec decided to wait fbr thc collllllents

Casc is dcfcrred

l ‐Case No.:23/11/80¨       Party Name:JAYESH     Meet No/Date:17/80-   Status:
:  .ALC2/2018           METALS AND FERRO    ALC2/2019
1                   ALLOYS LLP          18 12 2019

HQ Filc             RLA Filc             Lic No/Datci0310823416 Deferred

45:01/80/050/09714/AM19/   :,3/91/049/00418/AM19/   29082018
Decision: Thc(3olllinittCc considcred thc casc as per thc agenda and noted that the rcprcscntativc of

PIISⅣ IE has infOrmcd that the sizcs of illlpolt gじ cxport itellls arc ovcrlapping and llorms cannot be

approvcd in this case.Thcrcforc,the Col■ mittcc decidcd lo ask fl・ om thc■ rm to cla面取 thc Sallle.

‐  ICase ls defcrrcd.

‐ ICase No.:28/11/80-      Parり Name:L&T―MHPS  Mcet No/Date:17/80-   Status:
ALC2/2018            TURBINE GENERATORS  ALC2/2019

PRIVATE LIMITED      18.122019

HQ File              RLA Filc             Lic No/Datc:0310823400‐ Defcrrcd

46:01480/059/99719/AM19/   :9,49,/040/00466/AM19/   29.082018
Decision: Thc Comlnittec considered thc casc as pcr thc agenda and l10tcd that thc flrlll's rcply was

lscnt to DIII on 22.10.2019 for exanlination of the case. Ho、 vever, no comlllents have bcen receivcd

lyct Thereforc,the(3omlllittce decided to remind DHI for expcditing thc cOmmcnts.

Case is defcrrcd

.  Case No.:65/11/80-    Pat/Name:PLANSEEINDIA  Mcet No/Datc:17/80-   status:
ALC2/2018         HIGH PERFORMANCE      ALC2/2019

MATEMALS PVT LTD      18 12.2019

1HQ File           RLA File               Lic.No/Datc:0710‖ 3822 Defcrrcd

47191イ194959/9,7,,`今 4ヽ19`197?14940/00094/AM19/    06.09.2018
Decision:Tllc ComΠ littcc cOnsidcrcd thc casc as pcr thc agenda and l10tcd that the■ rlll's rcply sent to
Consuhant(Tech_3)on 31.102019.Howevcr,no comments havc bccn rcccivcd sOね r.Thercfore,thc
Committcc decidcd to wait fOr commcnts.

Casc ls defcrrcd.

Case No.:9/1/80-ALC2/2019 Palty Name:L&T― ⅣIHPS  Mcct No/Datc:17/80-   status:
.                   TURBINE GENERATORS  ALC2/2019
‐                   PRIVATE LIMITED      18.122019
48責
。「 ilも             RLA Filc            l′ ic.No/Datc:0310823645 Dcfcrrcd
i01/80/050/00757/AM19/     :03/95/040/00469/AM19/     o7092018

14
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Decision: The Cornmittee considered the case as per the agerrda and noted that the firm,s reply was
sent to DHI on 22.10.2019 for examination of the case. However, no comffrents have been reCeived
yet. Therefore, the Committee decided to remind DHI for expediting the comments.

Case is deferred.

Case No.:200/15/80¨       Pany Nalllc:DYNAMATIC  Mcct No/Datc:17/80-
AIJC2/2018           TECHNOLOGIES LIMITED ALC2/2019

18.122019

IHQ File              lRLA Filc Lic.No/Datc:0710113846.Approvcd
l  101/80/050/00542/AM19/     .:o7/24/040/00137/AM19/     14.092018
49 58ti`i6五

:十11e ё6轟ふi品さ86As拍さrcd ihe 8asさ 五spさr the agさida.TAさ repたζeitttive 6F MSME
informcd that hc has got informatiOn against thc deflciency raised carlicr and rccOlllinCndCd thc nOrms

l laS pCr written comments The COmmittcc dccidcd tO rttitt the nOrms as pcr writtcn coml■
cnts Of

l  VIISⅣ IE。 (COpy encloscd)

.RA cOnccrncd may takc ftllthcrllcccsSary actiOn as pcr thc dccisiOn OfNC

Status:

Status:

Status:

Case No.:201/15/80-

ALC2/2018
Party Nallle:DYNAMATIC  ⅣIcct No/Date:17/80-
ITECHNOLOGIES LIMITED ALC2/2019

18122019

RLA File              Lic No/Datc:0710113852 1Dcferred
:07/24/040/00155/AM19/     17092018            1

50 Decision: The committee considered the case as per the agenda and noted that a deficie,cy letter
seeking certain information as raised by MSME was sent to the firm on 1g.11.2019. However, no
reply has been received yet. Therefore, the committee decided to remind the firm fbr furnishing the
requisite information within l5 davs.

Case is deferred.

HQ File

:01/80/050/00543/AM19/

Case No.:57/11/80-

AI」C2/2018

HQ File

Case No.:82/11/80‐

ALC2/2018

Parサ Name:GL&V INDIA Mect No/Date:17/80-
PRIVATE LIMITED ALC2/2019

18.122019

RLA File Lic.No/Date:3110o67179 158fcrrga

26.09.2018            1
:01/80/050/00248/AM19/ :31/83/040/Ooo96/AM19/

Decision: The committee considered the case as per the agenda and noted that a deficiency lefterseeking certain information as raised by MSME was sent to the firm on 1g.11.201g. However, noreply has been received yet' Therefore, the committee decided to remind the firm for f-,rnishi,g therequisite information within l5 days.

Case is deferred.

Parfy Name: ANSTECH Mcet No/Date:17/80-

ALC22019
18.122019

つ
４
ξ
υ
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Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Vadodara& the firm and in this regard a letter was
sent to RA, Vadodara and the firm on 08.07.2019 followed by reminderc o,i zs.oq.zolg &
18.10.2019. However, no information has been received so far. Therefore, the Committee decided to
remind again RA, Vadodara& the applicant for submitting the complete set of application.

,Case is deferred-

HQ Filc

:01/80/050/00273/AM19/

Case No.:247/15/80‐

AIノC2/2018

HQ「 ilC
:01/80/050/00589/´ Mゝ19/

Case No.:249/15/80‐

ALC2/2018

1HQ Filc

RLA Filc             lLic.No/Datc:3410044543  Dcferrcd
:34/24/040/00218/AM19/    o4.10.2018

Party Name:AZAD Mect No/Date:17/80-   status:
ENGINEEⅢNG PRIVATE  ALC2/2019        1
LIMITED              18.12.2019

RLA File              Lic No/Datc:0910066802 Defcrred
:09/24/040/00324/AM19/     o2.11.2018

Parサ Namc:AZAD Mcct No/Datc:17/80-   status:
ENGINEERING PRIVATE  ALC2/2019
LIMITED             18.12.2019

RLA Filc Lic No/Datc:0910066804 1Defcrrcd

02112018:O1/80/050/00591/AM19/     lo9/24/040/00329/AR/119/

53 Decision: The Committee cortsidered the :11e as per the agerrda and noted that a deficiency letter
seeking ceftain information as raised by DHI was sent to the firm on 16.10.2019 followed by areminderon 10.12.2019. However, no reply has been received yet. Hence, the Committee decided towait for the firm's reply.

Case is deferred.

54 Decision: The Committee considered the case
seeking ceftain infonnation as raised by DHI
renrinder on 10. 12.2019. However, no reply has
wait for the firm's reply.

Case is deferred.

as per the agenda and noted that a deficiency letter
was sent to the firm on 16.10.2019 followed by a
been received yet. Hence, the Committee decided to

Pa■y Name:BHARAT    Mcet No/Datc:17/80-   status:
HEAVY ELECTRICALS   ALC2/2019
LIMITED              18 12 2019

Case No.:253/15/80¨

AIノC2/2018

HQ File RLA Filc
:01/80/050/00595/AM19/

109/24/040/Oo340/AM19/
Lic No/Datc:091oo66870 Defcrred
16.112018           1

55 Decision: The committee considered the :L: ut per rhe agenda and noted thar a deficiency leflerseeking ceftain informatio-n as raised by DHI wai sent to"the firm on 16.10.201g fbllowed by areminder on 10'12'2019' However, no reply has been r"".ir"Jl"t. Hence, the committee decided towait forthe firm,s reply. ---- ----,-"" -/

Case is deferred.

16



.56 Decision, flre Co**itte" 
"oriiaered 

the case as per the agenda and noted that a deficiency letter
rseeking certain information as raised by MSME was sent to the firrn on 18.11.2019. However, no
reply has been received yet. Therefore, the Committee decided to remind the firm for furnishing the
reqr"risite information within l5 days.

Case is deferred.

Case No.:17/1/80¨ALC2/2019‐ Pa“y Namei MUDHRA FINE McctNo/Datc:17/80-   status:

Case No.:259/15/80-

ノヽI」C2/2018

1HQ File

101/80/050/00601/AM19/

HQ Filc

Case No。 :274/15/80…

ALC2/2018

HQ File

Case No.:275/15/80…

ALC2/2018

HQ Filc

Palty Namc:DYNAMATIC
TECHNOLOGIES LIMITED

IRLA File

107/24/040/00182/AM19/

BLANC PRIVATE LTD

RLA File

Parサ Namc:STERLITE
TECHNOLOGIES LTD

RLA Filc

Party Nal■ ci STERLITE
TECHNOLOGIES LTD.

RLA Filc

Mcet No/Date:17/80-   Status:
ALC2/2019
18122019

Lic.No/Date:0710H4156‐ Deferred
22.11.2018            ‐

ALC2/2019       ‐

18122019

Lic No/Date:0410164995‐ Deferrcd

Mcet No/Date:17/80-   IStatus:

ALC2/2019
18.12.2019

Lic No/Date:0310825720 Dcferred

Mect No/Date:17/80-   status:
ALC2/2019       1
18122019            ‐

Lic No/Datc:03 10825721 1Dcfcrred

18122018           1

,, :0118010501007651AM191 :0412410401002071AM19t 17.12.2018

Decision: The Committee considered the case as per the agenda and noted that a copy of application
was sent to MSME on 18.10.2019 for examination of the case. However, no comments have been
received yet. Therefore, the Committee decided to remind MSME for expediting the comments.

Case is defemed.

,, :01/80/0s01006161AM191 :03t95t040t00812tAM19r 18.12.2018

Decision: The Comminee considered the case as per the agenda arrd noted that Meity vide letter dated
16.12.2019 has sought certain irrfonnation frorn the firm. Therefore, the Committee decided to wait
for the reply/comments.

Case is deferred.

:01/80/050/00617/AM19/     .:o3/95/040/00815//AM19/

59 Decision: The Cornmittee considered the case as per the agerrda and noted that the firm's reply was
sent to MeitY for examination of the case on 03.06.2019 followed by a D.o. reminder on 07. 1l .2019.
!o1ever, 

no comments have been received yet. Tlierefore, the Cornmittee decided to remind Meitylor Ute cotnments.

Case is deferred.
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ICase No。 :279/15/80-

,ALC2/2018

‐HQ Filc

Case No.:293/15/80-

ALC2/2018

‐HQ Fi10

Case No.:298/15/80¨

AI」C2/2018

.HQ Filc

:01/80/050/00640/AM19/

IPatty Name:SUPER CIRCLE IMcct No/Dttc:17/80-
AUTO LIMITED        ALC2/2019

18122019

Status:

RLA Filc
:01/80i050/006211AM191 :05t24t040t0o506tAMlgt

Decision: The Committee considered tlre case as per the
that the firm's reply of deficiency letter dated 30.05.2019

66 Committee decided to ask again from the firm to furnish
Consultant (Tech-1):

Lic.No/Date:05 I 0409020 Deferred
20.12.2018

ageuda aud Consultant (Tech-l) inlorrned
is not specific & deficient. Therefore, The
the following information as per advice of

18.12.2019           1

Lic No/Date:0310826313 Defcrred
10012019

Status:

Mcct No/Datc:17/80-   status:

ALC2/2019
18.12.2019

Lic.No/Date:31100672881E)efcrred

1601.2019            1

1. Detailed manufacturing process (Not flow sheet) indicating wastage at each stage of
manufacturing.

2. Specific import itern in each category.
3. Specific import item at Sl. No. l3 with quantity & its end use.

Case is deferred.

Party Name: STERLITE Mcct No/Date:17/80-  lstatus:
POⅥ/ER TRANSNIIISSION  ALC2/2019

U, :01/80/0501006351AM191 :03t95t040t008,6gtAMtgt

Decision: The Comrnittee considered the case as per the agenda and noted that Meity vide letter dated
05.12.2019 has sought certain information from the firm. Therefore, the Committee decided to wait
for the reply/comments.

Case is deferred.

Case No.:21/1/80-ALC2/2019 Pa● y Namc:MUDHRA FINE McctNo/Datci1 7/80-
BLANC PRIVATE LTD    AIフ C2/2019

18.12.2019

HQ File RLA File Lic.No/Date:0410165082 1Dcferrcd

l101.2019:01/80/050/00769/AM19/     1o4/24/040/00222/AM19/

62 Decision: Tlte Colnminee considered the case as per the agenda and noled that the copy of application
was sent to MSME for examination of the case on 29.05.2019 followed by I.D. reminders on
08.07.2019, 1"7.10.2019 & 11.12.2019. However, no cornments have been received yet. Hence, the
Committee decided to wait for the comments.

Case is deferred.

一
　

一

LIMITED

RLA Filc

Palty Nalllc:ULTRA

ENGINEERS

IRLA Filc

:31/83/040/00164/AM19/

∠
Ｕ
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Decision: The Committee considered the case as per the agenda and noted that a copy of applicatiorr
was sent to DHI on 16.07.2019 followed by an ID reminder on 17.09.2019, for examination of the
case. However, no comments have been received yet. Therefore, the Committee decided to remind
again DHI for expediting the comments.

Case is deferred.

Case No.:23l1/80-ALC2l20l9 Parfy Name: PARKER Meet No/Date:l7180- Status:
HANNIFIN INDIA PVT. ALC2I2O19
LTD. 18.12.2019

HQ File RLA File t,ic.No/Date:04101 65142 Deferred
:01/80/050/0077llAM19l :041241040100223tAM19t 28.01.2019

. , Decision: The Commiflee considered the case as per the agenda and decided to ask lrom the firm to64 fu.nish the following information as per advice of representative of MSME :

1. Process flow charl with step-wise wastage & wastage jLrstification.

The Cornmittee also decided to refer the case to Consultant (Tech-1) for the items under his dornain.

Case is deferred.

Case No.:2511/80-ALC2/2019 Party Narne: MUDHRA FINE Meer No/Date: lTtBO- Status:
BLANC PRIVATE LTD ALC2I2O19

18.12.2019

HQ File RLA File Lic.NoiDate:O410l 65210 Deferred
:01/80/0501007131Al/,191 :041241040100241tAM19t 13.02.2019

65 Decision: Tlte Comrnittee considered the case as per llre agenda and noted that a copy oIapplication
was sent to MSME for examination of the case on 11.01.2019 followed by an I.D. reminder on
11.09.2019. However, no comments have been received yet. Therefore, the Cornmittee decided to
remind again MSME for expediting the comments.

Case is deferred.

Case No.:330/15/80- Party Name: AUTO COMP Meet No/Dat e:17180- Status:
ALCZI?OI9 INDIA PVT. LTD ALC2I2O19

18.12.2019

HQ File RLA File Lic.No/Date:3110061323 Approved
:01/80/050/006721AM191 :31183t040t00113tAM19r 19.02.2019

Decision: The Cornmittee considered the case as per agenda and decided to ratifz the norms as per66 *.itt",l comments of MSME as under :

ITCHS
Code

Export Item ITCHS
Code Import Item Recommended Norms

84836090
Hub-Impeller /
Coupling Made
from Carbon Steel

73043939
Alloy Non Alloy Steel
Seamless Tube (
Carbon Content

117.606 MT inclusive of
33.60% wastage after
affecting 20Yo recov erv

19



Seamless Tube)
Carbon Content
upto 0.60

upto0.60) Carbon
content up to 0.60

from scrap

Note: The firm should import relevant grade of steel only.

RA concerned may take further necessary action as per the decision of NC.

,Case No.:26/1/80-ALC2/2019 Party Namc:MUDHRA FINE McctNo/Date:17/80-   Status:
‐                  IBLANC PRIVATE LTD    ALC2/2019

18.12.2019

HQ File RLA Filc Lic.No/Datc:0410165228 Dcfcrred

:01/80/050/00774/AM19/     :04/24/040/00242/AM19/     19.022019

67 Decision: The Cornrnittee considered the case as per the agertda artd noted tlrat a copy of applicatiorr

was sent to MSME for examination of the case on 10.07.2019 followed by an I.D. reminder on

17.09.2019. However, no comments have been received yet. Therefore, the Committee decided to

remind MSME for expediting the comments.

Case is deferred.

Case No.:29 tll80- Party Name: AUTO TECH Meet No/Date:17180- Status:

ALC2/2019 INDUSTRIESINDlA PVT ALC2/2019
LTD

IHQ File             ‐RLA Filc

18.122019

Lic No/Datc:0410165239   1Approved

０
０
‘
υ

:01/80/050/00777/AM19/    :04/24/040/00257/AM19/    21.02.2019

Decision: The Committee considered the case as per the agenda and decided to ratify the norms as per

written comments of MSME as under :

Note:
1. Per unit weight of export item is 776 Gram.
2. Per unit weight of import item is 1847 Gram'
3. 'fhe firm should import relevant item only.

RA concerned may take further necessary action as per tlie decision of NC.

‐Case No.:38/1/80¨       Party Nallle:VICTORA   ⅣIcet No/Datc:17/80-     Status:
IALC2/2019           ‐AUTO PVT.LTD       ALC2/2019

18.12.201969

HQ Filc            RLA File           Lic.No/Date:0510409856  1Approvcd
:01/80/050/00786/AM19/    :05/24/040/00681/AM19/   06032019              1

ITCHS
Code

Export Item
ITCHS
Code

Import Item
Recommended

Norms

84099199

Exhaust Rocker With Actuator
Sub assembly (Part number
00-04s46s)
(Per unit weight = 776
Gram)

87083000

Arm Rocker¨ Pan
numbcr 00¨ 044788

(Per unit weight=
1847 Gram)

816401く g

inclusive of l100/。

wastage a■er

200/O recovery
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Decision: The Cornmittee considered tl-re case as per the agenda and decided to ratify the norms as per
written comments of MSME as under :

Ｌ

　

ｏ

Ｓ

Ｎ
ITCHS
Code

Export Item Ｌ

　
ｏ

Ｓ

Ｎ

ITCHS
Code

Import
Item

Recommended
Norms

l 87089200

Silencers (Muffl ers) And
Exhaust Pipes; Parts Thereof-
Part Name: Flow Dividing
ASSY, PARTNo:-
8233r10s(s642 KG: 1736
Nos.)

1 72193390

Cold

Rollcd

Stainlcss

Stccl

Coil,

Gradc―

En
l.4509.

2b
Finish,

2.Omm X
1250X
Coil

173701くg

2 87089200

Silencers (Mufflers) And
Exhaust Pipes; Parts Thereof-
Paft Name: Bracket Sheet

Console, Part No.82395399
(1574.80 KGS : 3 1496 Nos.)

87089200

Silencers (mufflers) and exhaust
pipes; parts thereof- Bracket
Assy Damper, Part
No. I I 2 1 6l 391 9000A (4888.84
KGS :44444 Nos.)

つ
ん 72202090

Cold
Rolled

Stainless

Stccl

Coil,

Grade―

EN
l.4509,

2B
Finish,

3.OMM
X1250
X Coil

15391 Kg

4 87089200

Sibncers(mumers)and e油 aust
pipes;parts thereof― Stop Ring

DPF,Part No 1625116804000A

(465.36 KGS=3878 Nos.)

5 87089200

Silencers (mufflers) and exhaust
pipes; parts thereof- Part Name:
Bracket Assembly Canning
Lower, Part No.823 79024
(2016.'70 KGS : 11142 Nos.)

6 87089200

Sibncers(mufflCrs)and C油 aust

pipes;parts thcrcof― Part Namc:

BRACKET,PartNo 1583413X
(H8182 KGS=6993 Nos.)

7 87089200

Silencers(mufflers)and e油 aust

pipcs;parts thcrco■ Bracket,Part

No.1583706X(2499.96 KGS=
20833 Nos.)

|  INote:The flrm should import relevant grade of Stainless Steel only.

|  IRA concerned may takc furthcr nccessary action as pcr thc decision ofNC.

Case No.:41/1/80-       Pa“ y Name:VICTORA   Mect No/Datc:17/80-     Status:
ALC2/2019           AUTO PVT LTD       ALC2/2019

18122019
70 Ho rilc             l良

LA Filc            Lic.No/Datei05 10409909   Approvcd
l   :01/80/050/007897/AM19/    :05/24/040/00705/AM19/    12032019

1 1Decision:The Committee considered thc casc as per the agcnda and decidcd to ratitt thC nOrills as per

21



V

iwritten comments of MSME as under :

import grad only

RA concerned may take further necessary action as per the decision of NC.

Case No。 :42/1/80-

ALC2/2019
Party Name:LARSEN&
ITOUBRO LIMITED

Mcet No/Date:17/80-

ALC2/2019
1812.2019

Status:

IHQ File

101/80/050/00790/AM19/
RLA Filc

l:03/95/040/01295/AM19/

Lic No/Datc:0310827622  1Deferred

12.032019

71

'Decision: The Committee considered the case as per the agenda and noted that the case was first
considered in M. No. 07/80 dated 17.01.2019 and a deficiency letter seeking certain information as
raised by Consultant (Tech-3) was sent to the finn on 06.08.2019 followed by a reminder on
l'1.10.2019. However, the firm vide email dated 18.12.2019 informed that the requisite infonnation as
asked by NC is under preparation. Therefore, the Cornmittee decided to wait for the firm's reply. The
Comrnittee also felt that the firm is delaying submission of information for the case which was picked
up in RMS. Therefore, the Committee decided to refer the matter to PC-IV for withdrawing Para,
4.07A facility to the firm if they do not furnish the required infonnation within 15 days from the date
of issuance of letter in this regard. The firm may be informed accordingly.

Case is deferred.

Case No. : 49 I I 180- ALC2 12019 )P arty Nam e : DIAMOND Mect No/Datc:17/80-  Status:
METAL SCREENS (P) LTD. ALC2|2019

18.12.2019

,, HQ File RLA File Lic.No/Date:6510000026 Deferred'- :01/80/0501007971A}{191 :651241040100007/AM19/ 14.03.2019

Decision: The Committee considered the case as per the agenda and noted that a copy of application
was sent to MSME for examination of the case on 16.05.2019 followed by reminders on 08.07.2019 &
11.09.2019. However, no comments have been received yet. Hence, the Committee decided to remind

Ｌ

　

ｏ

Ｓ

Ｎ

ITCⅡS
Code Import Item Recommended

Norms

1 72191300
Stainless StecI Shccts ln Coil,Hot RoHcd,Grade-439 Ti2,

4.01■m X 1500
29704 Kg

つ
４ 72193290

Stainless Steel Shccts ln Coil,Cold RoHed,Grade-439 Ti2,

4.O lllin X 1500

24857 Kg

3 72193290
Stainless Stccl Shccts ln COil,Cold Ro‖ cd,Gradc-439 Ti2,
30 Mm X 1500

19668 Kg

4 72193390
Stainless Steel Sheets ln Coil,Cold RoHed,Grade-439 Ti2,

2.5 ⅣIm X 1500
43589 Kg

72193390
Stainless StccI Sheets ln COil,COld Rolied,Grade-439 Ti2,

200 Mm X 1500
65209 Kg

6 72193390
Stainless StccI Shcets ln COil,Cold RoHed,Grade-439 Ti2,

1.5 Min X 1500
42359 Kg

7 72193390
Stainless StccI Shccts ln Coil,Cold RoHcd,Gradc-439 Ti2,

1.2 Mm X 1500
34253 Kg

II'he firm should relevant e of Stainless Steel
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MSME for cxpcditing thc cOmmcnts

Case is deferrcd.

ICase NO。 :46/1/80¨ ALC2/2019 Party Namc:ISGEC TITAN  Mcct No/Datc:17/80-

,METAL FABRICATORS   ALC2/2019
PRIVATE LIMITED 18.12.2019

Lic.No/Date:0510409960IHQ Filc ‐RLA File
73101/80/050/00794/AM19/   :05/23/040/00557/AM19/   15032019

1)ecision: Thc COmlllittcc considered the case as per the agenda and decidcd to retr

‐DPIIT hr cxaminatiOn as per advicc Of rcprcsentativc of ⅣIsⅣIE.

ICasc is dcferrcd.

lCase No.:47/1/80…

lALC2/2019

HQ Filc

Case No.:7/2/80-

ALC2/2019

Pa●y Namc:VICTORA
AUTO PVT.LTD

IRLA Filc

Mcct No/Datc:17/80-

ALC2/2019
18122019

Lic.No/Date:0510409964

Status:

Deferred

the case to

Status:

Approved

,Status:

:01/80/050/00795/AM19/    :05/24/040/00712/AM19/    18.03.2019

Decision: The Committee considered the case as perthe agenda and decided to ratifli the norms as per
written comments of MSME as under :

‐74

: tNote: The firm should import relevant grade or stairrtess steel onl1,.

RA concerned may take fufther necessary action as per the decision of NC.

Party Namc:AYYAPPA   Mcet No/Date:17/80-
,CNC PVT LTD        ALC2/2019

18.122019

‐ IHQ File            iRLA Filc Lic.No/Datc:0710114686  .Approvcd

751?1/'94959/901"件 Yl?/  197/24/040/00299/AM19/  20032019
1Decision:The COmmittcc cOnsidercd thc casc as pcr agenda and dccidcd tO ratitt thC nOrms as pcr

written colllments OfMSNIIE as undcr:

ITCHS
Code

Export
Item

Sl.

No。

ITCIS
Code Import Item Recommended Norms

Ｌ

　

ｏ

Ｓ

Ｎ

ITCIS
Code Import Item Recommended

Norms
1 72193390

Stainless Steel ln COil,Cold RoHcd,Grade-439Til,2B,

1.20 ⅣIⅣI X 1500
33544 Kg

2 72193390
Stainless Steel ln COil,Cold RoHed,Gradc-439Til,2B,

1.50 MNIIX 1500
30086 Kg

3 72193390
Stainless Steel ln COil,COld Ro‖ ed,Gradc_439Ti2,2B,
200 MM X 1500

35717 Kg

4 72193390
Stainless Stecl ln COil,COld RoHcd,Grade-439Ti2,2B,

2.50 NIIM X 1500
34134 Kg
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88033000
Aircraft
Components

1 76061200
Alulninium A1loy Platc

/Block

30832 27 Kg with

483.670/0、 vastage

2 76061200 Aluminium Allov Bar
1025 Kg with 358 94 0/0

、vastage

3 76061200 Aluminium Alloy Sheet
398 Kg with 268.980/0

wastage

4 76061200
Aluminium Alloy Round
Bar

408 Kg with 6.670/0

wastagc

5 81089090
Titanium AHoy

Piate/Shcct

1245,72 Kg with 132.89%

wastagc

6 72249099 Alloy Steel Bar
1374.56 Kg with 513.640/0

wastagc
Note: The firm should import relevant grade of Aluminium only.

RA concerned may take furlher necessary action as per the decision of NC.

Case No.:18/5/80…ALC2/2019 Pa“y Namc:MAINI
PRECISION PRODUCTS
ILIMITED

Meet No/Datc:17/80-   status:

ALC2/2019
18.122019           1

HQ File RLA File Lic.No/Date:07101 14132 Deferred
-. :0118010501000561Ali{201 :071241040100306/AM19/ 29.03.2019t6

Decision: The Committee considered the case as per the agenda and noted that the firm's reply was
setrt to DHI on 22.11.2019 for examination of the case. However. no cornments have been received
yet. Therefore, the Committee decided to remind DIII for expediting the comments.

Case is deferred.

Case No.:5/2/80-ALC2/2019 Paty Namc:VIPRA
CLOSURES PRIVATE
ILIMITED

I  HQ Filc              RLA Filc
i01/80/050/00005/AM20/     :03/95/040/01384/AM19/

Decision: Tlie Committee considered the case as per the agenda and decided to ask frorn the firm to
furnish the following information as per advice of representative of MSME:

1. Detail technical drawings with dirnension of each export product, Catalogue, if any, may also
7j be furnished.

2. Weight of each Export Product.
3. Weight of each of the imported and indigenous input, separately for each product, for the

purpose of material balancing. Net weight (Gross weight minus wastage) foi each imported
and indigenous input in the export product may be indicated. Net weighi along with details of
other imported input to be used in the resultant product and souglit to U" i*po.ted/procured
from sources other tha, the license, if any, may arso be indicated.

4. Starting from the specification of the export product, basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of components to
be manufactured out of these imported materials, *urtug", clairned at each stage of
manufactu五 ng wlh complcte justincation and supponcd by docul■ entary cvidcncc/drawings

Mcct No/Datc:17/80-

ALC2/2019
18.122019

Lic.No/Datc:0310828134 1Dcfered

03042019

Status:
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Case No.:14/5/80-ALC2/2019

HQ File

:01/80/050/00052/AM20/

78

rCase is deferred.

Party Name:UNI VTL
PRECISION PVT.LTD.

Mcct No/Date:17/80-

ALC2/2019
18122019

Lic No/Date:6510000027

0504.2019

Status:

Defered

Decision: The Committee considered the case as per the agenda and decided to ask again from the
firm to furnish the following informatiou as per advice of consultant (Tech-3):

I . Detail technical drawings with dimension of each export product, Catalogue, if any, may also
be furnished.

2. Starting from the specification of the export product, basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of components to
be manufactured out of these imported materials, wastages claimed at each stage of
manufacturing with complete justification and supported by documentary evidence/drawings
etc.

3. Use of export product.

|

―
―
          |

179

RLA File ILic.No/Date:0410165451

11.04.2019:01/80/050/00009/AM20/ :04/24/040/00294/2へ M19/

n: The Committee considered the case as per the agenda and noted that the firm's reply was
scnt to DIII on 12.12 2019 fOr cxanlination ofthc casc HOwevcr, nO c01■ rnents havc becn reccived
yet. Hence, the Committee decided to wait for the comments.

Case is deferred.

:65/24/040/00006/AM19/

Parサ Nalne:MuDHRA
BLANC PRIVATE LTD

HQ File

Pa●y Name:VEELINE
MEDIA LIMITED

l. Net content of import items at Sl. No.9, 10 & 11
required per unit of export item.

Mcct No/Date:17/80-

ALC2/2019
18.122019

Lic.No/Datc:0210209114 Dcfered

1604.2019            1

to ask from the firm to

of export item & quantityls per unit

Case No.:4/3/80¨ ALC2/2019

25

etc.

Case is deferred.

RLA File

IMcet No/Date:17/80-

ALC2/2019
18.12.2019



Case is deferred.

Case No.:5/3180-ALCZl20l9 Paftv Narne: SMC Mcct No/Date:17/80-   IStatus:
CORPORATION(INDIA)  ALC2/2019
PRIVATE LIMITED      18.12.2019

HQ Filc RLA Filc Lic.No/Date:0510410292 1Dcferred

*, :01/80/050/000111AM201 :051241040100020/AM20l 18.04.2019

Decision: The Cornrnittee considered the case as per the agenda and noted that the firm lras lurnished
tlre reply of the deficiency letter dated 06.08.2019. TheComrnittee decided to forward the reply of the
firm to Consultant (Tech-3) for their comments

Case is deferred.

Case No.:6/3/80-ALC2/2019 Pa■y Namc:TINITA      Mcct No/Datc:17/80-   Status:
IENGINEERING PVT LTD. ALC2/2019        1

1812.2019           1

HQ File RLA File Lic.No/Date:03 1 0828410 1Dcfcrrcd

1825もふζi61:fIざ ё6h二 i品3861ζ籠とおa thさ cttζ

`is pさ

r thさ agcidi aid noted tiat a aci`igicジ ぉ.8,

|   lsecking ccnain infOrmation as raiscd by I)PIIT was sent to the flrm On 08 07 2019 fo1lowed by
‐   rclllinders on 17.10.2019 & 10122019. Howcvcr, nO rcply has bccn rcccivcd yet Hcncc, thc
l  Comn■ ittcc dccided tO wait for the flrln's rcply

Case ls dcfcrred.

iCase No.:8/3/80-ALC2/2019 Party Namc:L&T― MHPS  Mcct No/Datc:17/80-   Status:
|  |                  ITURBINE GENERATORS  ALC2/2019        ‐

Case No.:9/3/80¨ ALC2/2019 Pa“y Nalllc:RAYCHEM
RPG PVT LTD

84‐ HQ F‖ c RLA Filc
:01/80/050/00015/AM20/     :03/95/040/01371/AM19/

IDeCision:The Committee cOnsidercd the casc as pcr thc
lscntto DPIIT on 16 12.2019 for cxanlination ofthe case

1812.2019           1

Lic No/Datc:0310828481 Dcfcrred

Mcet No/Datc:17/80-   status:

ALC2/2019
18.12.2019

Lic.No/Datc:0310828517‐ Deferrcd

2304.2019

agenda and noted that thc flrlll's reply was

Ho、vevcr,no commcnts havc becn rcceivcd

HQ Filc

PRIVATE LIMITED

RLA F‖ e
:0l/80/050/00014/AM20l :0319510401013541AM191 23.04.2019

g3 Decision: The Committee considered the case as per the agenda and noted that a deficiency letter
seeking certain information as raised by DHI was sent to the firrn on 06.08.2019. However, the firm
vide letter dated 14.09.2019 informed that the Project Engineering & Detail Design is in progress and
is expected to be complete by January 2020 and sought more time to respond. Therefore, the
rCommittee decided to wait for the firm's reply.

,Case is deferred.
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yet Hcllce,thc Comlllittce decidcd to wait fOr thc cOmillcllts

Casc is deferrcd.

Case No.:8/5/80-ALC2/2019 Palty Nainc:GODREJ&   ⅣIcct No/Date:17/80-
IBOYCE MFG.CO.LTD.  ALC2/2019

18.12.2019

Status:

HQ Filc RLA Filc Lic.No/Datc:0310828981 Deferred
:01/80/050/00046/Aゝ /120/     103/94/040/00093/AM20/     13.052019

85 Decision: The Comminee considered the case as per the agerrda and noted that the firm's reply was
sent to DPIIT on 12.12.2019 for exarnination of the case. However, the representative of DPIIT again
requested forthe complete set of application. Therefore, tl,e Committee decided to send the complete
set of application to DPIIT.

Case is deferred.

Case No.:10/5/80-ALC2l20l9 Party Name: I-TECH PLAST Meet No/Date:17180- Status:
TNDIA PVT.LTD.(EOU) ALC2|2019

18.12.2019

HQ Filc RLA File Lic.No/Datc:03 10828994 1Deferred
:01/80/050/00048/AM20l :03194/040/000881AM201 14.05.2019

86 Decision: The Committee considered the case as per the agenda and noted that a deficiency letter
seeking certain information as raised by Consultant (Tech-l) was sent to the firm on 17.09.2019
followed by reminders on 1 1 .11 .2019 & 10.12.2019. However, no reply has been received yet. Hence,
the Committee decided to wait for the finn's reply.

,Case is deferred.

Case No.:5/5180-ALC2l20lg Partv Name: AZAD
ENGINEERING PRIVATE  ALC2/2019
LIMITED              18.12.2019

HQ File RLA Filc Lic No/Datc:0910067528.Defcrrcd
:01/80i050/000431AM201 :0912410401000611AM20t 1s.05.2019

87 Decision: TIre Cotnmittee considered the case as per the agenda arrd noted thal a deficiency letter
,seeking ceftain information as raised by DHI was serlt to the firm on 16.10.2019 followed by a
reminder on 10.12.2019. However, no reply has been received yet. Hence, the Committee decided to
wait for the firm's reply.

Case is deferred.

Case No。 :6/5/80¨ALC2/2019 Paty Namc:AZAD
ENGINEERING PRIVATE
ILIMITED

IHQ File

101/80/050/00044/AM20/

Mcct No/Datei1 7/80-   status:

Meet No/Datc:17/80-   status:

ALC2/2019         ‐
1812.2019           1

Lic No/Datei0910067529 1E)efcrrcd

15052019

‐88

RLA File

:09/24/040/00059/AM20/
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rDecision: The Committee considered the case
seeking ceftain information as raised by DHI
reminder on 10.12.2019. However, no reply has
wait for the firm's reply.

rCase is deferred.

as per the agenda and noted that a deficiency letter
was sent to the finn on 16.10.2019 followed by a
been received yet. Hence, the Committee decided to

Mcet No/Datc:17/80-   Status:

ALC2/2019
18.12.2019

Lic.No/Date:0910067530 Deferrcd

1505.2019            1

iCase No.:7/5/80-ALC2/2019 1Party Nallle:AZAD

HQ File

ENGINEERING PRIVATE
LIMITED

RLA Filc
:01/80/050/00045/AM20/     :09/24/040/00060/AM20/

89 De"i.ior: The Committee considered the case as per the agenda aud noted that a deficiency letter
seeking certain information as raised by DHI was sent to the firm on 16.10.2019 followed by a
,reminder on 10.12.2019. However, no reply has been received yet. Hence, the Cornmittee decided to
wait for the firm's reply.

Case is deferred.

Case No.:1/5/80-ALC2/2019 Pa●y Name:PAHARPUR   Meet No/Date:17/80-   Status:
COOLING TOWERS     ALC2/2019        ‐
LIMITED              18 12 2019

1HQ File             RLA File            Lic No/Date:0210209171 Dcfcrcd
101/80/050/00039/AM20/     102/24/040/00012/AM20/     16.052019

rDecision: The Committee considered the case as per the agenda and noted that a copy of application
'was sent to DPIIT for examination of the case on 18.10.2019 followed by a reminder on 11.12.2019
alongwith the complete setof application. However, no comments have been received yet. Hence, the
Committee decided to wait for the comments.

Case is deferred.

‐90

Case No。 :7/9/80¨

ALC2/2019

HQ Filc

Party Namc:BAPL
IROTOTECH PRIVATE
ILIMITED

RLA Filc

Mcct No/Datc:17/80-

ALC2/2019
18.12.2019

Lic No/Datc:5610005614

1605.2019

Status:

Approved
:01/80/050/00132/AM20/    :56/24/040/00039/AM19/

Decision: The Committee considered the case as per agenda and decided to ratify the norms as per
, written comments of MSME as under:
91

Import Item

LLDPEICORENE

87089900

EXTERNAL FILLER NECK

Recommended
Norms

Diesel
Exhaust
Fluid Tank
Net
Content

39011010

73181900

1.05 Kgs/Kg content
in the export product

As per General Notes
at sl. no. 4 - Net to
Net basis without

28

ITCHS
Code

Bxport
Item

Ｌ

　

ｏ

Ｓ

Ｎ

ITCHS
Code

つ
４



LLDPE
ICORENE―
84000Kgs

wastage

3 73181900 INTERNAL FILLER NECK

As per GeneralNotes
at sl. no. 4 - Net to
Net basis without
wastage

4 87089900
FILTER WITH OR
WITHOUT MAGNET

As per GeneralNotes
at sl. no. 4 - Net to
Net basis without
wastage

5 87089100
PLUG FOR ADBLUE
TANKS

As per General Notes
at sl. no. 4 - Net to
Net basis without
wastage

6 40169320 0¨RING

As per GeneralNotes
at sl. no. 4 - Net to
Net basis without
wastage

7 73269099 HOSE CLAMP

As per GeneralNotes
at sl. no. 4 - Net to
Net basis without
wastage

,Note: The firm should import relevant (LLDPE ICORENE,'only.

'RA concerned may take further necessary action as per the decision of NC.

Case No. : 13 I 5180t- ALCL /2019 P afi Narne : HE U RTEY
PETROCHEM INDIA
PRIVATE LIMITED

RLA Filc

Mcct No/Datc:17/80-    status:

ALC2/2019
1812.2019

Lic No/Datci3410045150 DcfcredHQ File

:01/80/050/00051/AM20/     :34/24/040/00059/AM20/     17.052019

1921`き 1ヽ61:ille ё6“島任88861ま dcred ihcあsc is per the agenda and nOted thtt a denciencyに ■er
‐   secking ccrtain information as raised by E〉 HI was scntto the flrm 011 18 11 2019 HOwevcr,no rcply

has bccn rcccived yct Thcreforc, thc COnllllittec decidcd tO relllind thc ■rm fOr fllrnishing the
‐   requisitc information within 15 days

Casc ls dcfcrrcd.

| ‐Case No.:12/5/80-ALC2/2019 Pa“ y Nalllc:DILIGENT SCM McetNo/Date:17/80-   Status:
|  |                   ISOLUTIONS PRIVATE    ALC2/2019         1
1  1                    ・LIMITED              18 12 2019

1HQ FHc              lRLA Filc             Lic.No/Datc:0910067545 Defcrred

93:01/894050/00959件
M194  :0?(24/040/09078/AM20/  20.052019

Decision: The COmlllittee considcred the casc as per the agenda and nOted that a dcflciency lcttcr

sccking ceiain informatiOn as raiscd by ⅣISPII〕 was scnt to thc flrm On 16 10.2019 fO110wcd by a
rel■ inder on 10 12.2019.Ho、 vcver,nO reply has been reccived yet. Hencc,thc(3ollllllittec dccidcd tO

‐   、vait 10r thc irlll's reply
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Case is deferred.

Case No.:21/5/80-ALC2/2019 Party Name:CERATIZIT   Mcet No/Datc:17/80-   Status:
NDIA ROUND TOOL     ALC2/2019
SOLUTIONS P LTD       18 12 2019

HQ File              RLA Filc             Lic No/Date:0710114952 Dcfcrred
:01/80/050/00059/AM20/     :07/24/040/00017/AⅣ120/     24052019

94 1Decision: The Comlllittee considered the casc as per the agcnda and noted that thc hard copy of
lapplication has not yct bccn rcccivcd fl・ oln the flrln&RA,]Bangalore and in this rcgard a lettcr was

lSCnt tO the flrm&RA,Bangalore on 15.07.2019 fo110wcd by a rcminder On 18.10.2019.However,no
information has becn received so far Thcrcforc, thc Colllinittec dccidcd to remind again RA,

Bangalore&the applicant for sublllitting thc complcte set of application

Casc ls deferrcd

Case No。 :1/7/80¨ALC2/2019 ‐Paty Name:CROWN     Ⅳleet No/Date:17/80-   Status:
ICLOSURES PVT LTD.   ALC2/2019        1

18.12.2019           1

IHQ Filc RLA Filc Lic.No/Date:03 10829905 1Deferred

:01/80/050/00098/AM20/     :03/94/040/00246/AⅣ120/     25062019

195‐ Decision: Thc Collllnittcc considcrcd thc casc as pcr thc agenda and notcd that thc llard copy of
‐   ‐application has not yet becn rcccived fl・ olll the frm&RA,Ⅳlulnbai and in this rcgard a letter was sent
to the flrm &RA, PIurnbai on 18.102019, Howcvcr, nO infOrination has bccn rcccivcd so far.

Thcrcforc,the Colllinittec dccidcd to remind again RA,Ⅳ Iumbaiでセthc applicant br subl■ itting the

l   lC0111plctc sct of application.

|   ICasc is defcrrcd.

‐ ICase No.:2/7/80-ALC2/2019 PaⅢ y Nainc:OSWAL PUMPS McctNo/Datc:17/80-   Status:
LIMITED             ALC2/2019

1812.2019

HQ File             lRLA File            Lic.No/Datc:3310030557 Deferrcd
‐96 :01/80/050/00099/AM20/     :33/24/040/00012/AM20/     25.06.2019

1   1)ecision: The Comlllittee considcrcd the case as pcr the agcnda and decidcd to refer thc case to

‐  IDPIIT for cxamination as per advicc ofreprescntativc of ⅣISⅣIE

ICasc is dcferred

Case No.:3/7/80-ALC2/2019 Paty Nalllc:OAM SAAI   Mcct No/Datc:17/80-   Status:
INTERNAT10NAL INC    ALC2/2019

18.122019

97 HQ Filc             RLA Filc            Lic No/Datc:05104‖ 061 Dcferrcd
i01/80/050/00100/AM20/     :05/24/040/00181/AM20/     26.06.2019

‐   1)ecision: Thc(3omΠ littee considcrcd the casc as pcr the agcnda and dccidcd tO ask frolll thc flrnl to
‐
fllrnish the foHOwing information as pcr advice ofrcprcscntativc ofMSME:
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1 . Detail technical drawings with dimension of each export product, Catalogue, if any, may also
be furnished.

2. Weight of each Export Product.
3. Weight of each of the imported and indigenous input, separately for each product, for the

purpose of material balancing. Net weight (Gross weight minus wastage) for each imported
and indigenous input in the export product may be indicated. Net weight along with details of
other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license, if any, may also be indicated.

4. Starting from the specification of the export product, basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of components to
be manufactured out of these imported materials, wastages claimed at each stage of
manufacturing with complete justification and supported by documentary evidence/drawings
etc.

Case is deferred.

Case No.:4/7180-ALC2l20l9 ,Party Name: AZAD

HQ Filc

:01/80/050/00101/AM20/

98 Decision: The Cornmiftee considered
seeking certain information as raised
reminder on 10.12.2019. However, no
wait for the firm's reply.

Case is deferred.

Case No.:5/7/80¨ ALC2/2019 Party Namc:AZAD
ENGINEERING PRIVATE
LIMITED

RLA Filc

Meet No/Datc:17/80-   IStatus:

IENGINEERING PRIVATE  ALC2/2019
LIMITED             18 12 2019

1RLA Filc               Lic.No/Datc:0910067697 Defered
:09/24/040/001381AM20/     26062019

the case as per the agenda and noted that a deficiency letter
by DHI was sent to the firm on 16.10.2019 followed by a
reply has been received yet. Hence, the Committee decided to

‐99
:01/80/050/00102/AN120/     :09/24/040/00142/AM20/

Decision: The Committee considered the case as per the agenda and noted that a deficiency letter
seeking certain information as raised by DHI was sent to the firm on 16.10.2019 followed by a
reminder on 10.12.2019. However, no reply has been received yet. Hence, the Committee decided to
wait for the firm's reply.

Case is deferred.

HQ Filc

ICase No.:6/7/80…ALC2/2019

HQ File

i01/80/050/00103/AM20/

Parサ Name:AZAD
ENGINEERING PRIVATE
LIMITED
‐RLA Filc
:09/24/040/00140/AM20/

Meet No/Datc:17/80-   Status:

ALC2/2019
18.12.2019

Lic.No/Date:0910067698 Dcfcrrcd

26062019

Mcct No/Date:17/80-   Status:

ALC2/2019
18122019

Lic No/Datc:0910067699 1Defered

26062019            1
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獄離縫麒難漢難聾
Case Is dcfcrrcd

Case No.:7/7/80-ALC2/2019 Pa●y Name:AZAD
ENGINEERING PRIVATE
LIMITED

IHQ Filc             RLA Filさ Lic NO/Datei0910067700 Dcfcrcd
:01/80/050/001o4/AM20/    1o9/24/040/00139/AM20/    2606.2019°1暮
輛 攀幽 意I鐵蓮離欄 榊 熙

‐Casc is dcferred.

Case No.:8/7180-ALCZl20lg party Name: AZAD
ENGINEERING PRIVATE
LINIIITED

Mcet No/Datc:17/80-   status:
ALC2/2019
1812.2019

Mcct No/Datei1 7/80-  lstatus:

ALC2/2019
18.12.2019           1

HQ Filc

iO1/80/050/00105/AM20/

Case No.:9/7/80… ALC2/2019 Palty Name:AZAD

HQ File

:01/80/050/00106/AM20/

RLA FHc             Lic.No/Date:0910067701‐ Dcferrcd
i09/24/040/001371 Mヽ20/    26.06.2019

102 Decision: The comrnittee considered the :Te as per the agenda and noted that a deficiency letterseeking certain information as raised by DHI wai sent to-the firm on 16.10.2019 fbllowed by areminder on 10'12.201.9. However, no reply has been received yet. Hence, the Comrnittee decided towait for the firm's reply.

Case is deferred.

Mcet No/Date:17/80-  lstatus:
ENGINEERING PRIVATE  ALC2/2019
LIMITED             18.12.2019

RLA File             Lic No/Date:0910067702 Dcfcrred
:09/24/040/00141/AM20/    26.06.2019

103 D""ition: The Committee considered the case as per the agenda and noted that a deficiency letter
'seeking certain information as raised by DHI wai sent to the finn on 16.10.2019 followed by a'reminder on 10.12.2019. However, no reply has been received yet. Hence, the Committee decided to
wait for the firm's reply.

Case is deferred.

ICase No.:10/7/80-

1041ALC2/2019
Party Namc:P.Ⅳ〔.ELECTRO Mcct No/Date:17/80-
AUTO PvT.LTD.       ALC2/2019

18.12.2019
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ICase No.:11/7/80-

ALC2/2019

1HQ File

105:91/8049504?9198/今
M20/

Case No.:12/7/80¨

IAIノ C2/2019

HQ Filc

106:91/80`?,919919?`今 4ヽ19/

ICase No.:13/7/80-

IALC2/2019

1HQ File

:01/80/050/00110/AM20/

HQ Filc RLA File
101/80/050/00107/AM20/  :31/83/040/00o48/AM20/

Decision: The committee considered the case as per the agenda
application has not yet been received from the finn &RA, puie a,d
the finn &RA, Pune on 08.08.2019 followed by a reminder on I r. r
has been received so far. Therefore, the cornrnittee decided to
applicant for submitting the cornplete set of applicatiorr.

Case is deferred.

Lic.No/Date:3 110067458 1Dcferred

28.06.2019

and noted that the hard copy of
in this regard a letter was sent to

1.2019. However, no infonnation
remind again RA, Pune& the

Status:

Status:

Decision: The Committee considered the case as per the agenda and noted that Meity has sought
ceftain information from the firm vide letter dated 16.12.2019. Therefore, the Committee decided to
wait for the reply/comments.

Case is deferred.

Paty NamcIPOLYCAB    Mcet No/Datc:17/80-
INDIA LIMITED       ALC2/2019

18.12.2019

RLA Filc             Lic.No/Date:03 10830021 1Defcrred
:03/95/040/00295/AM20/    .01.072019

Pa■y Namc:AUTOCOMP  Mcct No/Date:17/80-   status:
CORPORATION PANSE   ALC2/2019
PRIVATE LIMITED      18 12.2019

RLA Filc              Lic.No/Datc:3110067460 Deferrcd
i31/83/040/00050/AM20/    01.07.2019

Decision: The Committee considereclthe case as per the agenda and noted that a copy of application
was sent to DHI on 22.10.2019 for examination of the case. However, no comments have been
received yet. Therefore, the Committee decided to remind DHI for expediting the comments.

Case is deferred.

IPaty Nalllc:BANGALOM Mcct No/Datc:17/80-
IBIOTECH LABS PVT LTD, ‐ALC2/2019

18.122019

RLA File            Lic.No/Datc:0710H51 22 1Deferrcd
:07/24/040/00082/AM20/    103.07.2019            1

107 Decision: The Committee considered the case as per the agenda and noted that a copy of application
was sent to MSME for examination of the case on 12.07.2019 followed by a reminder on 11.0g.2019.
However, no comments have been received yet. Hence, the Cornmittee decided to wait for the
comments.

Case is deferred

Parサ Name:GENESIS108 1Case No.:14/7/80-
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ITCHs
Code Export Item ITCHS

Code Import Item Recommended
Norms

45526Kg
inclusive of
24.5% wastage
after 113'd

recovery from

84099199

Exhaust Rockcr with Actuator

Sub asscmbly(Palt numbcr
00-045465)

(Per unit weight=0.o3058
Kg)

87083000
Arm Rocker - Part
number 00-044788

lNote:
I

Decision: The Comrnittee considered the case as per tlre
:per written comments of MSME as under :

I 1. Per unit weight of export item is 0.0305g Kg.
2. The firm should import relevant item only.

RA concenred may take further necessary action as per the decision of NC.

ALC2/2019

HQ Filc

:01/80/050/00111/AM20/

PACKAGING PVT.LTD.

RLA File
:07/24/040/00075/AM20/

Paty Nalnc:D00WoN
CLIMATE CONTROL

ALC2|2019
18.12.2019

Lic.No/Date:0110115123 Approved
03.01 .201e

agenda and decided to ratifu the norms as

Mcct No/Date:17/80-   status:

ALC2/2019       ‐

18.122019

Lic.No/Date:3210079031‐ Defcrred
1907.2019           ‐

ICase No.:15/7/80…

lALC2/2019

I                 INDIA PRIVATE LIMITED 18.12.2019
1HQ FiiЪ   ~          1良LA File Lic No/Datc:6610000035 Dcfcrrcd
101/80/050/00112/AM20/     :66/24/040/00003/AM20/    .03072019

鵬
揚恥h響ギ淵篇凱哺Ⅳ肥:Ⅷ悧酬‖『r懲』Te脚穏)19. HO、 vcvCr, 1lo informatiOn has bcen reccived sO
far Thercforc,the COmmittec dccidcd tO remind again RA,Vijayawada&thc applicant for
SLlbnlitting the complete set ofapplicatiOn.

ICasc is dcferred.

Case No。 :43/11/80-

ALC2/2019

HQ Filc

LIMITED

RLA File

Pa■y Name:ERBATECH   Mcct No/Datc:17/80-   status:
MACHINERY PRIVATE   ALC2/2019

,O 
:01/80/0501001691AM201 :32t2U040t0006UAM20t

IDecision:The COmmittcc cOnsidcred the casc as per the agenda and nOted that a dさ
flciさ Acジ i818r

secking certain infOrmatiOn as raised by Consultant(Tech‐ 3)was sent tO the irm On 13 12 2019

1HOWCVer,.o reply has bccn rcceivcd yct Hcncc,thc COml■ htee dccidcd tO wa■ fOrthc irm's rcply.

‐Case is deferred.

1l Case No.:1/9/80-ALC2/2019 1Party Name:TOLIA
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INDUSTRIES ALC2/2019
18.12.2019

IHQ File             lRLA Filc Lic No/Datc:0310830453 Defcrrcd
i01/80/050/00126/AM20/    1:o3/95/040/00218/AM20/    22.072019

1:F潔1,嘔:諄1,11鷺驚霊1::11螢ξlJ滉常猪鑑1:#」∫℃liЪF燎騒rti10.12.2019 HO、 vcvcr,■ o cOmments havc becn rcccivcd yct.Hcncc,the C0111lllittce decidcd tO wait
lbr the colllments.

Case is deferred.

ICase No.:3/9/80-ALC2/2019 1Paty Namc:DYNA FORCE Mcet No/Date:17/80-   status:
|                  IHYDRAULICS PRIVATE  ALC2/2019        1

LIMITED              18.122019

1 12 Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the firm &RA, Pune and in this regard a letter was sent to
'the firm &RA, Pune on 18.10.2019. However, no information has been recJived so far. Therefore,
the Committee decided to remind again RA, Pune& the applicant for submitting the complete set of

; iapplication.
l

Case is deferred.

HQ File

:01/80/050/00128/AM20/

HQ File

:01/80/050/00129/AM20/

HQ Filc

l14 :01/80/050/00130/AM20/

RLA Filc              Lic.No/Date:3 11 0067484 1Dcfcrred
:31/83/040/00067/AM20/    25.072019            ‐

RLA Filc             lLic.No/Datc:0810145826‐ Dcferrcd
i08/24/040/00135/AM20/    25.072019

Status:

RLA Filc              Lic.No/Datc:3110067486‐ Dcfcrrcd
:31/83/040/00066/AM20/    26.072019

Case No。 :4/9/80…ALC2/2019 Parり Nal■ e:RAttAMANI Mcct No/Date:17/80-
METALS AND TUBES LTD ALC2/2019

18.12.2019

Status:

I3 Decision: The Committee considered the case as per the agenda and rroted that a deficiency letter
seeking certain information as raised by Consultant (Tech-3) was sent to the firm on 20.11.2019.
However, no reply has been received yet. Therefore, the Committee decided to remind the firm for
furnishing the requisite information within l5 days.

Case is defeye{,

ICase No.:5/9/80-ALC2/2019 1Pany Namc:ROTHE ERDE Mcct No/Datc:17/80‐

INDIA PRIVATE LIMITED ALC2/2019
18.122019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received frorn the firm &RA, Pune and in this regard a letter was sent to
thefirm&RA,Puneon l8.l0.20l9followedbyareminderon20.1l.20lg.Hiwever,noinformation
has been received so far. Therefore, the Committee decidecl to remind again RA, pune& the
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applicant for subrnitting the complete set of application.

Case is deferred.

HQ File RLA File Lic.No/Date:0310g3060g Deferred,:01/80/050/00168lAM20t :03r95r040t00371tAM20t 26.07.2019ll5 Decision: The Colnmittee considered. tlre case as per the agenda and noted that the hard copy ofapplication has not yet been received from RA, Mumbai & the firm. Therefore, the Committee
decided to request from RA, Mumbai& the firrn to furnish the hard copy of application for
examination of the case.

Case is deferred.

Case No.:42/11/80-

ALC2/2019

‐
Case No.:12/9/80-

IALC2/2019

1HQ File
:01/80/050/00137/AM20/

Case No.:41/11/80-

AIノC2/2019

HQ Filc

:01/80/050/00167/AM20/

Case No.:13/9/80¨

ALC2/2019
H8‐

HQ Filc

Parサ Namei PREMIER
.INDUSTRIAL

CORPORATION LIMITED

Parサ Name:PHOENIX
FOILS PVT.LTD.

Mcct No/Date:17/80-    lstatus:

ALC2/2019         1
18.12.2019

Mect No/Datc:17/80-   status:
ALC2/2019
18.12.2019

RLA File            Lic.No/Date:05104H435 1Defcrred
i05/24/040/00251/AA/120/     o2.082019            ‐

Pa■y Namci VICTORA
IAUTO PvToLTD

Mcct No/Datc:17/80中    status:
ALC2/2019       1
18.122019

RLA File            Lic.No/Date:0310830770 Defcrred
:03/95/040/00459/AM20/    02.082019            ‐

Party Name:SSP PVT.LTD.Mcet No/Date:17/80-   Sttttiξ
:

ALC2/2019       1
18.12.2019

RLA Filc            Lic.No/Date:0510411438 1Dcfercd

1 16 Decision: The Committee considered the c.ase_as per the agenda and noted thal the hard copy of
application has not yet been received from the finn &RA, New Delhi and i, this regarJ a i;;;;;
sent to the firm &RA, New Delhi on 25.09.2019 followed by a rerninder on 18.10.)019. However,,
no information has been received so far. Therefore, the Committee decided to remind again Rn,
New Delhi& the applicant for submitting the complete set of application.

Case is deferred.

117 D"cision: The Committee cousidered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Mumbai & the firm. Therefore, the Comrnittee
decided to request from RA, Mumbai& the firm to furnish the hard copy of application for
examination of the case.

Case is deferred.
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Case No.:45/11/80-

AI」C2/2004

1HQ Filc

PRIVATE LIMITED

RLA File

:01/80/050/00138ノ AM20/     :o5/24/040/002591ヽ M20/    o5082019
:Decision: The committee considered the case as per the agenda
seeking certain information as raised by DpIIT was sent to the
reply has been received yet. Therefore, the committee decided to1..
requrslte lntormation within l5 davs.

,Case is deferred.

and noted that a deficiency letter
firm on 20.11.2019. However, no
remind the firm for furnishing the

18.12.2019

Lic.No/Datc:03 1083 1568 1Defcrrcd

16.092019            1

Lic.No/Date:0310831569‐ Dcferrcd
16.09.2019

Mcct No/Date:17/80-   status:

ALC2/2019
18.12.2019

Lic No/Date:0310832012 DefcrFCd

04.102019

Palty Nallle:L&T_PIIHPs   Mcct No/Datc:17/80-

TURBINE GENERATORS  ALC2/2019
Status:

Status:

■19
|:01/80/050/00171/AM20/   1:o3/95/040/00574/AM20/

Case No。 :46/11/80-

AIりC2/2004

HQ Filc

Decision: The Committee considered the case as-per the agenda and noted thar tlre lrard copy ofapplication has not yet been received from RA, Mumbai L the firm. Therefore, the Committee
decided to request from RA, Mumbai& the firm to furnish the hard copy of application for
examination of the case.

Case is deferred.

Parサ Namc:L&■MHPs   Mect No/Datc:17/80-
BOILERS PVT LTD      ALC2/2019

1812.2019

RLA File
:01/80/050/00172//AM20/     :o3/95/040/005881民 M20/

120 D"cition: Tlie cornmittee considered tlre case as per the agenda and noted that the lrard copy of
application has not yet been received from RA, Mumbai & the firrn. Therefore, the Committee
decided to request from RA, Mumbai& the firm to furnish tlie hard copy of application for
examination of the case.

Case is deferred.

iCase No。
:1/13/80¨

ALC2/2019

HQ File

Paty Nalllc:RONCH
POLYMERS PVT LTD

RLA Filc
:01/80/050/00186/AM20/     :03/95/040/006541民 M20/

12l De"ision: The committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Mumbai & the finn. Therefore, the Comrnittee
ldecided to request from RA, Mumbai& the firm to fumish the hard .opy oi 

"ppri."ii", i".examination of the case.

Case is deferred.

Paty Nallle:FERRUM1221Case No.:2/13/80-
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ALC2/2019

HQ Filc

101/80/050/00187/AM20/

Case No.:3/13/80-

ALC2/2019

HQ File

101/80/050/00188/AA/120/

Case No。 :4/13/80¨

ALC2/2019

HQ File

124191/194950/00189/AM20/

‐Case No。 :5/13/80-

ALC2/2019

‐HQ Filc
:01/80/050/00190/AM20/

IEXTREME ENGINEERING
PRIVATE LIMITED

RL/ゝ Filc

:05/23/040/00265/AM20/

ALC2/2019       1
18.12.2019

Lic No/Date:05 104 12040 1Deferred

07102019
Decision: The Cornrninee considered tlre case as per
application has not yet been received from RA, New
decided to request from RA, New Delhi& the firm
examination of the case.

Case is deferred.

the agenda and noted tliat the hard copy of
Delhi & the firm. Therefore, the Committee
to furnish the hard copy of application for

Party Name:AVLIGHT    Mcct No/Date:17/80-   statu::
AUTOMoTIvES PVT.LTD.ALC2/2019        1

18.12.2019           1

RLA File            Lic No/Date:0510412058 1Dcfered
:05/23/040/00266/AM20/     o9.lo.2019            1

Paゥ Namc:L&T― MHPs  Mcet No/Datc:17/80-  status:
TURBINE GENERATORS  ALC2/2019
PRIVATE LIMITED      18.122019

RLA Filc            Lic.No/Datc:0310832H6‐ Dcfcrred
:03/95/040/00681/AM20/     1o.lo.2019

Pa“y Namc:L&■ MHPs  Mcct No/Date:17/80-  ‐status:
ITURBINE GENERATORS  ALC2/2019
1PRIVATE LIMITED      18.122019         1
RLA Filc            Lic.No/Date:0310832159‐ Dcferrcd
103/95/040/00655/ノ ヘM20/     11.lo 2019

123 De"isio,, Th. iommittee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, New Delhi & the firm. Therefore, the Committee
decided to request from RA, New Delhi& the firm to furnisli the hard copy of application for
examination of the case.

Case is deferred.

Decision: The Committee considered the case as per the agenda and noted that a copy of application
was sent to DHI for examination of the case on 19.11.2019. However, no 

"o,r*Lnts 
have been

received yet. Therefore, the Committee decided to remind DHI for expediting the comments.

Case is deferred.

つ
４

Decision:The COmⅡ littcc cOnsidercd thc casc as pcr thc agenda and noted that a cOpy of applicatiOn
was scnt tO DIII fOr exalllinatiOn of the casc On 22.10.2019. HOwcver, no conllllcnts have been

rcceived yet ThcrefOre,the COlllmittee decidcd to renlind DHI fOr expediting thc cOllllllCntS.

Case ls defcrred.
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Party Namc:GODREJ&
BOYCE MFG.CO LTD

|  IHQ File   ~         RLA Filc
‐126101/80/050/00191/AM20/   :o3/94/040/00505/AM20/

1 3辮 ∬rlittl脚肝
∝ C°

“
d∝ed ttc cttc tt ptt■ e

‐    .Case is dcた
rred

Mect No/Datc:17/80-   status:

ALC2/2019
18.122019

Lic.No/Date:0310832178 Dcferrcd

ll 10 2019           ‐

agenda and dccided tO refer the case tO

Mcct No/Datc:17/80¨ Status:

Case No。 :6/13/80-

ALC2/2019

‐Case No.:7/13/80¨

:ALC2/2019

1HQ File

Party Namc:ISGEC

IHITACHIZOSEN LIMITED ALC2/2019
‐                        18.122019

Lic.No/Date:05 10412096 1Defcrred
:01/80/050/00192lAM20l :05t23t040t00269rAM20r I 1.10.2019

127 D"cision: The Committee cortsidered the case as per the agenda and noted tSat the 6ard copy of
application has not yet been received from RA, New Delhi & the firm. Therefore, the Committee
decided to request from RA, New Delhi& the firm to furnish the hard copy of application for
examination of the case.

ls deferred.

‐
RLA File

‐ ｌ

ｃａｓｅ

一

Case No.:8113/80- Party Name: AZAD
IALC2/2019

Mcet No/Datc:17/80-   status:

18122019

Lic.No/Datc:0910068080.Defcrred

ENGINEERING PRIVATE  ALC2/2019
LIMITED

RLA FilcHQ Filc

101/80/050/00193/AM20/     :09/24/040/00347/AM20/     1410.2019
1281b`tiζ

i3轟 :十五さёも島1lilec 8。 nζ iacred thc casも as pCr thc agcnda and iOi`a that thc Aaiむ 8。py of
lppliCatiOn has not yct becn reccived from thc flrm&RA,Hyderabad and in this rcgard a lctter was
scntto the Arm&RA,Hyderabad on 10 12.2019.Howcvcr,nO informatiOn has becn rcceivcd so far.

IHCnCe,the Committcc decided tO wait fOr thc cOlη plcte sct of applicatiOn fOr examinatiOn of thc
casc.
‐Casc is dcfcrrcd

.Casc No。 :9/13/80-

ALC2/2019

IHQ File             RLA File            Lic No/Datc:07101 15559 1Defcrrcd

129:91ダ 949,91991γ ttY70`  :07`24/040/00152触M20/  1410.2019
Decision:The Conll■ ittec cOnsidcred thc casc as pcr the agcnda and notcd that a cOpy Of application

was scntto ⅣlSⅣIE on 01 11 2019 fOr cxal■ linatiOn Ofthc case HO、 vevcr, no colllinentS havc been
rcceivcd yct.Hencc,the COmlllittcc decidcd to、 〃ait fOr thc cOlllincnts

Case is deferrcd.

Party Namc:GENESIS    Mcct No/Date:17/80-   Status:
PACKAGING PVT LTD   ALC2/2019
1                        18.122019           1
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Case No。 :10/13/80-

/ゝ Iメ32/2019

|  IHQ File             RLA File
11301:01/80/050/00195/ANI120/     :05/23/040/002791民 /ゝ120/

agenda and decided to refer the case to

Party Name:GOLD MOHUR McctNo/Dε
PROFILES LIMITED     ALC2/2019

18.122019

Party Name:GOLD MOHUR McctNo/Date:17/80-   Status:
DD⌒ EII EO IIヽ イITE n       AI´ 引 うハ 10

Lic.No/Datc:0510412119 Deferred

15.10.2019

ｄ

Ｓｔａｔｕｓ‥　　　．』
RLA Filc
:04/24/040/00111/AM20/

Decision: The Committee considered the case as per the agenda and noted that a copy of application
was sent to MSME for examination of the case on 14.11.2019. However. no comments have been

ived yet. Therefore, the Cornmittee decided to remind MSME for expediting the comments.

Mcet No/Date:17/80-

ALC2/2019
18122019

HQ F‖ e              RLA File             Lic.No/Dtte:5610005713 Deferred  l

132:01/1919,049YO?管
M20/  :56/24/040/00019/AM20/  31102019

132'"ttowtvJwtwvLv
Decision: The Comrnittee considered the case as per the agenda and noted that a copy of application
was sent to DPIIT for examination of the case on 11.12.2019. However, no comments have been

received yet. Hence, the Committee decided to wait for the comments.

Case is deferred.

ision: The Comrnittee considered the case as per the agenda and noted that a copy of application
was sent to DPIIT for examination of the case on 11.12.2019. However. no comments have been

ived yet. Hence, the Committee decided to wait for the comments.

‐ ICase No.:2/15/80¨
‐ALC2/2019

HQ File

:01/80/050/00210/AM20/

‐Lic.No/Dtte:3 1 10067586 1Deferred

05.11.2019            1
０
， : The Committee considered the case as per the agenda and noted that tlre hard copy of
ication has not yct been received from RA,Pulleゼ %the f11111.Therefore,the Committee decided

request from RA, Pune& the firm to furnish the hard copy of application for examination of the

:01/80/050/00196/AⅣ120/

Case is deferred.

Case No。 :1/15/80‐

ALC2/2019
P額サ Namei SHAKTI
PUMPS INDIA LINIIITED

Party Nalllc:ULTRA

ENGINEERS

is deferred.
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‐Case No.:11/13/80¨

IALC2/2019

Palty Nalllc:GL()VIS INDIA

(P)LTD
Mcct No/Datc:17/80-

ALC2/2019
18122019

lStatus:



Case No。 :1/17/80¨

ALC2/2019

1HQ File
101/80/050/00233/ANI120/

Mcet No/Datc:17/80-   Status:

ALC2/2019         1
18.12.2019            1

RLA Filc            Lic No/Datci0510412724 1Defcrred
105/24/040/00513ノAM20/    .29.112019            ‐

Party Name:VICTORA
AUTO PVT.LTD

Party Namei SULZER     IMcet No/Date:17/80-
PUMPSINDIA LIMITED   ALC2/2019

18.12.2019

134 Decision: The Comrnittee considered the case as per tlre agenda arrd noted that the hard copy ol
application has not yet been received from RA, New Delhi & the firm. Therefore, the Committee
decided to request from RA, New Delhi& the firm to furnish the harcl copy of application for
exantination of the case.

Case is deferred.

RLA Filc Lic.No/Date:0310833126 1Dcferrcd
101/80/050/00234/AM20/    103/95/040/00827/AM20/     0212.2019

135‐
becisibi: Tllさ ё6hil.ileさ  8。nsidered the case as per thc agcnda and notca lllit tll`llira t86y oF
application has not yet bcen rcceivcd from RA,PIumbai Ztt thc flrm.ThercfOre,the Comlllittcc

decided to request fl・Om RA,Plumbai&the nrm to fLlrniSh thc hard cOpy of applicatiOn for

lcxalllination ofthc casc.

ICase is defcrred.

‐
Case No.:2/17/80¨

AIJC2/2019

1HQ File

Case No。 :3/17/80¨

AI」C2/2019

1  HQ Filc

ICase No.:4/17/80-

ALC2/2019

HQ「 ilC

18122019

Lic No/Datc:0910068243‐ Dcferrcd

Status:

a deficiency letter
However, no reply

RLA Filc Lic No/Date:0310833143‐ Dcferrcd
:01/80/050/002351A}l201 :03l95t040t0o921tAMz)r 02.12.2019

136 De"irion: The Committee considered the case as per the agerrda and noted that the hard copy of
application has not yet been received from RA, Mumbai & the firm. Therefore, the Cornmittee
decided to request from RA, Mumbai& the firrn to furnish the hard copy of application for
examination of the case.

Case is delerred.

Party Namci SULZER     Mcet No/Datc:17/80-   Status:
PUMPS INDIA LIⅣIITED   ALC2/2019

18.122019

Parly Name: AZAD Mcet No/Datc:17/80中    status:
ENGINEERING PRIVATE  ALC2/2019
LIⅣIITED

RLA Filc

137
:01/80/050/002361AM201 :09l24lo4ot0o43\tAM20t 02.r2.20t9
Decision: The Cornmittee considered the case as per the agenda and noted that
seeking certain information as raised by DHI was sent to the firm on 10.12.2019.
has been received yet. Hence, the committee decided to wait for the firm,s reply.

Case is deferred.
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Case No。 :5/17/80-

ALC2/2019

HQ Filc

Parサ Namc:AZAD Mcct No/Date:17/80-    lstatus:

18.122019

Lic.No/Date:0910068244 Defcrred

02 122019

ENGINEERING PRIVATE  ALC2/2019
LIMITED

RLA File
:01/80/050/00237//AM20/     :o9/24/040/00439/AM20/

138 Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Hyderabad & the firm. Therefore, the Committee
rdecided to request from RA, Hyderabad& the firm to furnish the hard copy of application for
]examination of the case.

Case is deferred.

ICase No.:6/17/80‐

ALC2/2019
Parヶ Namei TRILLIUM Mcct No/Date:17/80-  lstatus:
FLOW TECHNOLOGIES   ALC2/2019
1NDIA PRIVATE LINIIITED 18.12.2019

139 Decision: The Committee considered the case as per the agenda and noted thar the hard copy of
application has not yet been received from RA, Mumbai & the firm. Therefore, the Committee
decided to request from RA, Mumhai& the firm to furnish the hard copy of application for
examination of the case.

Case is deferred.

IHQ Filc             RLA Filc
101/80/050/00238/AM20/   :o3/95/040/00852/AM20/

ICase No。 :9/17/80¨

ALC2/2019

HQ Filc

Lic No/Date:03 10833 1 48 1Dcferrcd

02.12.2019            1

Parサ Namc:HANINING   ‐Mcct No/Dttc:17/80-   status:
MOTORSINDIA P LTD   ALC2/2019

18122019

Parサ Name:HANNING   Mcct No/Date:17/80-   status:
MOTORSINDIA P LTD   ALC2/2019        1

1812.2019

RLA File Lic.No/Datc:3410045677 1Deferred
:01/80/050/002411Al/.201 :34t24t04ot0021orAM20t 03.12.2019

140 Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Vadodara & the firm. Therefore, the Committee
decided to request from RA, Vadodara& the firm to furnish the liard copy of application for
examination of the case.

,Case is deferred.

Case No.:10/17/80¨

ALC2/2019

HQ File RLA Filc Lic.No/Datc:3410045679 Defcrred
141 :0118010501002421AM201 :34t24t040t0021IIAMz\t 03.12.201e

Decision: The Committee considered the case as per the agenda and rroted that the hard copy of
application has not yet been received from RA, Vadodara & the firm. Therefore, the Cornmittee
decided to request from RA, Vadodara& the finn to furnish the hard copy of application for
examination of the case.
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Casc is defcrred.

‐Case No.:11/17/80-

IALC2/2019

HQ Filc

Case No。 :12/17/80¨

ALC2/2019

HQ Filc

Parサ Name:AZAD

Palty Nalnc:DOOWON
CLIMATE CONTROL

Mcct No/Datc:17/80-    status:

18.122019

Lic No/Datc:0910068247 Defcrrcd

04122019

Mcet NO/Datc:17/80-   status:
ALC2/2019

Mcet No/Datc:17/80-   status:

18.12.2019            ‐

Lic No/Date:0910068268 1Deferrcd

06.12.2019

ENGINEERING PRIVATE  ALC2/2019
LIMITED

RLA Filc
:01/80/050/00243/AM20/     :o9/24/040/00437/2へ M20/

142 D""irion: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Hyderabad & the firm. Therefore, the Comrnittee
decided to request from RA, Hyderabad& the finn to furnish the hard copy of applicatiol for
examination of the case.

Case is deferred.

143

INDIA PRIVATE LIMITED 18 12.2019

RLA File Lic.No/Datei2610012887 1Defcrred

04.12.2019            ‐:01/80/050/00244/AM20/    126/24/040/00012/Aゝ /120/

Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Visakhapatnam & the finn. Therefore, tlre
Committee decided to request from RA, Visakhapatnam& ih" fir,, to furnish the hard copy of
application for examination of the case.

Case is deferred.

Case No.:13/17/80-

AIノC2/2019

HQ File

Paty Namc:KABY
PRECISION MACHINING ALC2/2019
PRIVATE LIMITED

RLA Filc
:01/80/050/00245/AM20/     :o9/24/040/004471 Mヽ20/

144 Decision: The committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Ilyderabad & the firm. Therefore, the Committee
decided to request from RA, Hyderabad& the firm to furnish the hard copy of application for
examination of the case.

Case is deferred.
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Sl.No。 461

望三ゆ二221/80‐ALC2万016
M.No.:17/80-ALC272019 dated 18.12.251す

堕整工壼生■翌旦堅)8954 Datc:03.11.2016

SIo No.462

ⅣIanual Cases

NAVKAR FITTINGS&
FORGINGS PVT.LTD.

Subject: Request for fixation of ad-hoc
1lorill s

HQ.No.:01/80/050/00496晨 M17
RLA No:03/95/040/00606/AM17

Decision:The COmmttte:=WSidCrcd thc casc as pcr thc agenda nOtcd that the case was rel~~
t the case was raCCtcd in

Mceting No. 04/80-ALC2/2017datcd 23.05.2017 due tO nOn―
sublllissiOn Of rcply of dciciency lctter

ralserl hv DIpp viЯ ρ ITr、 ヽT^1つ /1● ′うnl,TO、 Iγ ′0■  1   1^^′ ^^′ ^^● _raised by DIPP vide UO No. 1211312017-TSW/g I dated O2l03D0l1 . 
vr I vPrJ ur ut,r rursrruy rerler

However, the firrn had furnished the reply with a request to re-open the case and fix the ad-hoc norms' The committee noted that the firm's repiesentation *u, fo.*urded to MSME on 2g.1 I .201gfollowed by an ID reminder on 17.09.2019 for expediting the comments. However, no comments havebeen received yet. Therefore, the committee decided t remind again MSME for expediting thecomments.

Case is deferred.

Case No.14/15/80-ALC2/2013

Automat Irrigation Pvt.
Ltd.

Status:

D"f".*d

M.N堅117/80-ALC2/26玉而扇面T藤万うO19
堕 _壼二:0510362949 ditCd 200&2013
HQ.No:01/80/050/00270/AM14 Subject: Request for fixation of a&

hoc norms墜 No:05/23/040/00199/AM14

淵獣漱判胸 藝
男需」電″11黒ふ駕評T嘲 |「慨蕊繭璃

聯選{蹴皇‖r井螂 k淋評葛俺[礁n揮警雌dttК d h■c mttng mdぬ c COmm燎∝

“

d“
絆 線 甜

H胎 ∽К b COnsultant σ ∝ H)brexalninatiOn ofthc casc as pcr advice ofrcprcscntati、

Casc is deferred.

SI.No。 463

Casc No.50/2/80-ALC2/2016

S AND W JEWELLERY PRIVATE
LIPIIITED

Status:
M.No■ 17/80-ALC2/2019 dated 18.12.2019

Lic No.:0710108479 da冨丁面薫万う了汚
HQ.No.:01/80/050/00053/AM17 Subject: Request for re-fixation ofail

hoc norms
Defe∬ ed

RLA No.:05/23/040/00125/AM16
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Decision: The Committee considered the case as per the agenda noted that the case-ras 
"pp-r"d t"Meeting No. 05/80 dated 07.06.2016 as per written comments of MSME vide U. O. No.: TSW B

3 I 26 I 2OTL- 1 3 024 I 82 I 20 |6-MMM & A-DCMSME dated ZO .0 5 .20 I 6.

However, the firm vide letter dated 26.04.2017 requested for re-fixation of ad-hoc norms. The
Committee noted that a deficiency letter seeking information as raised by MSME, i.e. ,rThe complete
statement of exports along with copies of shipping bills", was sent to the firm on 30. 11.2018 followed by
a reminderon 18.09.2019. However, no reply has been received yet. Therefore, the Committee decided
to remind again the firm for furnishing the requisite information.

Case is deferred.

Sl.No。 464

Sl.No。 465

Casc No.2/4/80-ALC2/2015

Terumo Penpol Ltd.
Status:

M.No:17/80-ALC2/2019 dated 18.12.2019

Lic.No:5310008377 dated 28.05.2009

HQ No.:01/80/050/00073/AM16 Subject: Request for fixation ofad-hoc
norms

Deferred
RLA No.:53/21/040/00002/AM10

Decision:TheCommitteeconsideredthecaSeaSpertheagendaandn
date 30.11.2018 in which representative of MSME stated that the norms may be fixed on the blsis of
DIPP recommendation vide No. 071912016-TSW dt. 08.12.2017 for License No.5310019514 dt.
05.10.2017 as ratified in Meeting No. l6180 dated 14.11.2017. However, the Committee observed that
the description of export item in the subject application does not exactly match with that appearing in the
recommendation of DIPP and due to this it was requested to MSME to provide comments.

Based on the deliberations & as per advice of MSME, the Committee decided that
Consultant (Tech -l) to look into the issue. Hence, the case was referred to Consultant (Tech -l) on
16.10.2019 for examination & comments. Consultant (Tech-l) informed that a similar case of the firm
has already been refeffed to PLEXCOUNCIL and Department of c & pc. However.pl,ExcouNcll,
vide ernail dated l1-12.2019 has requested for l5 days tirne to reply the query a;d po infornration has
been received fronr Deptt. Of C & PC. Therefbre. the Committee clecided to rvait for the reqr-risite
information.

Clase is def-erred.

Case No.2/10/80-ALC2/2014

Larsen & Toubro Ltd.
Status:

M No.:17/80-ALC2/2019 dated 18 12 2019

Lic.No:0310781699 datcd 15.05.2014

HQ.No:01/80/050/00198/AM15 Subject: Request for fixation ofad-
hoc norms

Deferred
RLA No:03/95/040/00038/AⅣ l15
Decision:TheCommitteeconsideredthecaSeaSpertheaginda_u
Meeting No. 1ll80 dated 30.08.2016 due to non-submission of reply of deficiency lettlr dated
22.02.2016.

The COlllinittee nOted that the flrlll's reply against dencierCy letter dated 03.01 2019 was sent
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to DHI on 18.10.2019 for examination of the case. However, no comments have been received yet.
Therefore, the Committee decided to remind DHI for expediting the comments.

Case is deferred.

Sl.No.466

SIo No。 467

Sl.No。 468

Case No.26/11/80… ALC2/2016
Dee Development Engineers

Ltd.

Status:
M No.:17/80¨ ALC2/2019 dated 18.12.2019

Lic.No:0510398701 dated 01.06.2017

HQ. No. : 0 1 /80/050/00299 I Allll17 Subject: Request for fixation of ad-hoc
nonrrs in respect of Advance
Authorization issued to M/s. Dee
Development Engineers Ltd., under Para
4.7 of HBP (Vol.-I) - ree.

Deferred

RLA No:05/23/040/00101/ANI11 7

Decision: The Committee considered the case as per the agenda and noted that the case was rejected in
Meeting No. 09/80 dated 01 .08.2017 due to non-submission of reply of deficiency letter dated
19.04.2017 .

The Committee reconsidered the case and noted that a deficiency letter seeking certain
information as raised by DHI was sent to the firrn on 16.12.2019. However, no reply has been received
yet. Hence, the Committee decided to wait for the finn's reply.

Case is deferred.

Casc No.5/14/80-ALC2/2016

Injectoplast Pvt. Ltd.
Status:

M.No.:17/80-ALC2/2019 dated 18.12.2019

Lic.No.:0610038435 datcd 09.082016

HO.No.:01/80/050/00355/ANI11 7 Subject: Request for re-fixation ofad-hoc
norms

Deferred
RLA No.:06/24/040/0015/AM17

Decision: The Committee considered the case as per the agenda and noted that the case was approved in
Meeting No. 17180 dated 19. 12.2017 as per comments of MSME.

However, the firm requested for re-fixation of ad-hoc norms. The Committee noted that the
firm's representation was forwarded to MSME on 15.01.2019 followed by reminder on 17.09.2019 &
16.12.2019 for expediting the comments. However, the matter was discussed in the meeting and the
Committee decided also to refer the case to Consultant (Tech-l) for examination of the case as per
advice of representative of MSME.

Case is deferred.

Case No.21/6/80-ALC2/2016
M.No:17/80-ALC2/2019 dated 18.122019
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Dee Development Ensineers Ltd.
Status:



0510398216 dated 13.042016

Sl.No。 469

.No:01/80`050/00180/AⅣ 〔17 Subject: Request for fixation of ad-hoi
RLA No.:05/23/040/00015/AM17

Decision: The Committ"" .
Meeting No' 09/80 dated 01 .08.2011 due to non-submission of reply of deficiency letter dated19.04.2017 .

However, the firm had furnished the reply with a request to re-open case and fix the ad-hocnorms' The committee reconsidered the case and noted that a deficiency letter seeking certaininformatiotl as raised by DPrrr was sent to the finn on 16.12.2019. However, no reply has beenreceived yet' Hence, the committee decided to wait for tl.re firm,s reply.

Case is deferred.

Case No. L5/2180-ALC2/2016

Deepeeka Exports Pvt. Ltd.M No:17/80-ALC2/2019 dated 18.122019

…

9396524 dated o4 12.2015
HQ. No.: 0l/80/050/000 I 8/AMt 7 Subject: Request for fixation ofad-hoc

normsRLA No.:05/23/040/00371/AM16

Decision: Th" Com-
Meeting No. 14180 dated 11.10.2016 due to non-submission of reply of deficiency letter dated
04.08.2016.

The Committee noted that the firm's reply against deficiency letter dated 15.01.2019 was sent
to MSME on 21.10-2019 for examination of the case. However, no comments have been received yet.
Hence, the Committee decided to wait for the comments.

Case is deferred.

SIo No.470

Casc No.45/24/80… ALC2/2013 Kelvion lndia Pvt.Ltd. Status:
M.No.:17/80-ALC2/2019 dated 18.12.2019

Lic.No:0310766285 dated 15 01.2014

HQ. No. : 0 1/80/050/005221 Al/.l 4 Subject: Request for fixation ofad-hoc
norms

Deferred
RLA No:03/94/040/00880/AM14
Decision:TheCommitteeconsideredthecaSeaSp".tll*,g",
Meeting No. 22180 dated 20.01.2015 due to non-submisiion of reply of deficiency letter dated
30.01.2014.

The firm furnished the reply vide letter dated 20.11.2017 with a request to fix the ad-hoc
norrns. The Committee noted that the firm's reply of deficiency letter dated 21.10.2019 has been
forwarded to DPIIT on 15.1 1.2019 for examination & comments. Therefore, the Committee decided to
wait for the comments.
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Sl.No。 471

Case No.52/15/80-ALC2/2013

Sharma Pharmaceutical Pvt. Ltd.
Status:

M.No:17/80-ALC2/2019 datcd 18.12.2019

Lic.No.:3410037864 dated ll.09.2013

HQ.No.:01/80/050/00308/ANI114 Subject: Request for fixation ofad-hoc
norms

Defemed
RLA No.:34/24/040/00131/ANI114

Decision:TheCommitteeconsideredthecaSeaSpertheagendano6
Meeting No. 04/80 dated 13.05.2014 due to non-submission of reply of deficiency letter dated
11.12.2013.

The Comrnittee noted that a deficiency letter seeking ceftain information as raised by DpIIT
was sent to the firm on 16.07.2019 & subsequent reminder on24.09.2019. However, no reply has been
received yet. Therefore, the Committee decided to remind again the firm to furnish ihl requisite
information.

Case is deferred.

Casc No.A/R16/19

TATA Sikorsky Aerospace Ltd.M.No.:17/80-ALC2/2019 dated
18.12.2019

HQ No.:
01/80/162/301/AⅣl18/DES-18

Tube/Pipes 3. Stainless Steel round bars

SubieCt: EOU_M/s.TATA SikOrsky Acrospace
Ltd.,LOP No PER: 076/EOU/VsEZ/HYD/20H
dated 25.07 .2011 for fixation of wastage norms for
export product "Helicopter cabin kits & parts and
accessories for Aircraft', against import items l.
Stainless Steel bars/rods 2. Stainless Steel

Deferred

Decision: The Committee@
L:^-lt^::Ij"::o:."n.1,0.07.2018 and also to oHt on oi.os.zo18 for their examinations/comments.

鼎猫I静‖鷲灘淵嘔撫鐸鷺力鸞絣
Casc ls deferred.

47

CaSC N0 17/21/80-ALC2/2016

TRF LIⅣIITED
Status:2/201      ~

Lic No.:0210206731 dated o3 06 2016

HQ.No■ 01/80/050/m Subject: Request for fixation of ad_hoc
norms

Rttected
【i「Z五万
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Decision:TheCommitteeconsideredthecaSeaSpertheagendanoteary
Meeting No. 16180 dated 14.11.2017 on the ground that there is no manufacturing activity involved. The
firm applied for review of the case with personal hearing.

The Committee reconsidered the case and noted that the firm was called for personal hearing
on25.09.2019,23.10.2019, 15.11.2019 & 18.12.2019 to explain the case before Norms Committee as
per advice of DHI. However, nobody appeared for personal hearing on behalf of the firm. Therefore, the
committee decided to maintain rejection under intimation to RA, calcutta.

Case is

Sl.No。 474

Sl.No。 475

Case No.67/2/80-ALC2/2016

ECOCAT INDIA PVT.LTD
Status:

M.No:17/80-ALC2/2019 dated 18.12.2019

Lic.No:0510397548 datcd 09.02.2016

HQo No.:01/80/050/00070/AⅣl17 Subject: Request for fixation ofad-hoc
norms

Deferred
RLA No.:05/23/040/00472/AⅣ l16

Decision: The Committee considered the case as per the agenda noted that the case was rejected in
Meeting No. 15/80 dated 06.03.2019 due to non-submission of reply of deficiency letter dated
11.10.2018.

However, the firm had requested for fixation of ad-hoc norms. The Committee noted that the
firm's representation was forwarded to MSME on 11.07.2019 followed by reminder on24.09.2019, for
examination of the case. However, no comments have been received yet. Hence, the Committee decided
to remind MSME again for expediting the comments.

Case is deferred.

Case No.27/9/80-ALC2/2017

TERUⅣ10 PENPOL PRIVATE
LIPIITED

Status:
NII.No.:17/80‐ ALC2/2019 dated 18.12.2019

Lic.No.:5310019417 datcd 15.06.2017

HO.No.:01/80/050/00205/ANI11 8 Subject: Request for fixation ofad-hoc
norms

Defemed
RLA No.:53/24/040/00003/AM18

I)ecision: The Committee considered the case as per the agenda noted that the case was approved in
Meeting No. 03/80 dated 09.05.2018 as per written comments of DIPP (TSW section) vide letter No.:
071912016-TSW dated 08.12.2017. However the firm requested to re-fix the norms and also allow them
for Personal Hearing.

IncontinuationtoMeeting09/80dated l4.09.2019,theComrnitteenotedthatthefirmappearedforPH
in its Meeting 09/80 dated 14.09.2019 and explained the reason for higher wastage claimed. Based on
the deliberations, the Committee decided that Consultant (Tech 1) to look into the issue.

Consultant (Tech-l) pointed out that firm is requesting to increase the wastage norms for PVC
compound from 10% to 16Yo on the basis of Deptt. of C&PC suggestion vide letter dated 10.09 .2012 for
amendingthe SION H-6'/ and AA of the firm has been ratified on the basis of SION H-67 which allows
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for only 100%. Consultant (Tech 1) suggested that PLEXCOUNCIL rnay be requested to provide
Production/Consumption data of other manufacturers.

The Committee noted that the case was referred to PLEXCOUNCIL &Deptt. of C & PC on 18.10.2019
& 05.11.2019 respectively. HoweveT,PLEXCOUNCIL vide email dated 17.12.2019 has requested for
l5 days time to reply the query and no information has been received from Deptt. Of C & PC. Therefore,
the Committee decided to wait for the requisite information.

Case is deferred.

SIo No.476

Sl.No.477

Case No.:61/25/80-ALC2/2016

M/s.BARODA EQUIPMENT AND
VESSELS PVToLTD.

Status:
NII.No.: 17/80 dated 18.12.2019

Lic.No./date:3410042545 dated 21.09.2016

HQ No.:01/80/50/621/AM17/DES― I Subject: Request for reviewing of ad-hoc
norms

Deferred
RLA No.:34/24/040/00182/ANI11 7

Decision: The Committee considered the case as per the agenda noted that the case was re-lected in
Meeting No. 14l80-ALC2l20l7dated 10.10.2017due to non submission of reply of deficiency raised by
DPIIT.

However, the firm furnished the reply vide letter dated 3 1.07 .2019 with a request to fix the ad-
hoc norms. The Committee reconsidered the case and noted that a deficiency letter seeking certain
information as raised by DPIIT was sent to the firm on 19.11.2019. However, no reply has been
received yet. Therefore, the Committee decided to remind the firm for furnishing the requisite
information.

Case is deferred.

Case No.:24/17/80-ALC2/2014
M/s GEA BGR ENERGY SYSTEPI

INDIA LIⅣIITED

Status:
M.No.: 17/80 dated 18.12.2019

Lic No /date:0410159425 dated 16.09.2014

HQ No.:01/80/050/00396/AM15 Subject: Request for fixation of ad-
hoc norms

Deferred
RLA No:04/24/040/00154/AM15
Decision: The Committee considered the case as per the agenda and noted that the case was rejected in
Meeting No. 05/80-ALC2l20l6dated 08.06.2015due to non submission of reply to the deficiency (raised
by DHI).

However, the firm has requested for fixation of ad-hoc norms. The Committee reconsidered
the case and noted that the case was sent to DHI for examination on 21.08.2019, 18.10.2019 &
17.12.2019. However, no comments have been received yet. Hence, the Committee decided to wait for
the comments.

Case is deferred.
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Sl.No.478

Sl.No.479

Sl.No.480

Casc No.:24/19/80…ALC2/2014
M/s SHAKTI PUPIPS(INDIA)LTD。

Status:
M No.:17/80-ALC2/2019 dated 18 12 2019

Lic.No./date:5610004450 Date:21.10.2014

HQ.No:01/80/050/00458/AM15 Subject: Request for re-fixation ofad-
hoc norms

Deferred

RLA No.:56/24/040/00042/AM15

Decision: The Comlllittcc considered the case as per the agenda nOtcd that thc casc was approved in

Mccting No.5/80-ALC2/2016dated 07.06.2016as pcr rccommcndation of DIPP vidc ID Notc No.
12/46/2016-TSW/1l dated 03.06.2016.

However, the firm has requested for re-fixation of ad-hoc norms. The Cornmittee reconsidered
the case and noted that the case was referred to DPIIT for examination on 24.09.2019,22.10.2019 &
16.12.2019. However, no comments have been received yet. Hence, the Committee decided to wait for
the comments.

Case is deferred.

Casc No.:No.:9/12/80-ALC2/2017
M/soSMC PNEUMATICS(INDIA)
PRIVATE LINIIITED

Status:
NII.No.:17/80-ALC2/2019 dated 18.12.2019

Lic.No./date:0510403402 dated 14.07.2017

HO.No.:01/80/050/00223/AM18 Subject: Request for re-fixation ofad-
hoc norms

Deferred
RLA No.:05/24/040/00172/AⅣ 【18

Decision: The Committee considered the case as per the agenda noted that the case was approved in
Meeting No.3/80-ALC212016 dated 09.05.2018as per recommendation of DHI, DIPP and MSME
present in the meeting.

However, the firm has requested for re-fixation of ad-hoc norms. The Committee reconsidered
the case and decided to ask from the firm to furnish the following information as per written comments
of Consultant (Tech-3):

1. Drawing of all export items with dimensions to calculate actual wastage.

Case is deferred.

Case No.:16/8/80‐ ALC2/2018
M/soSMC PNEUMATICS(INDIA)
PRIVATE LIMITED

Status:
M.No.:17/80‐ ALC2/2019 dated 18.12.2019

Lic.No.:0510407130 Date:09.07.2018

HO.No.:01/80/050/139/AM19 Subiect: Request for re-fixation of ad-hoc Deferred
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RLA No.:05/24/040/00207/AM19 norins

Decision: The Comlllittec considcred thc casc as per thc agenda notcd that the casc、 vas approvcd in

Mceting No 4/80-ALC2/2019 dated 22.05。 2018 as pcr writtcn colllments of DPIIT vide U.0.No.:P中

47011/289/2018-TSW datcd 25.042019.

Howevcr, thc ftrin has requcsted for re― flxation of ad― hoc norl■ s.Thc Committcc

rcconsidcrcd the casc and noted that the flrm's reply was scntto Consultant(Tech… 3)on ll・ 12.2019 for

exalllination ofthe casc.Howcver,no comments have bcen reccived yet.Hence,thc Comlllittee decided

tO wait forthe comments

Case is deferrcd.

Sl.No.481

Casc No.28/19/80-ALC2/2014
VOITH IIYDRO PRIVATE

LIIⅦITED

Status:

M.No.:17/80-ALC2/2019 dated 18.12.2019

Lic.No.:0510391512 datcd 09.10.2014

HQ.No.:01/80/050/00462/AM15 Subject: Request for fixation ofad-hoc
norms

Defemed

RLA No.:05/24/040/00277/AM15

D"ci.i"r, The Co**itt"" considered the case as per the agenda noted that the case was rejected in

Meeting No. l2l80 dated l2.Og.2\l'7 due to non-submission of reply of deficiency letter dated

04.05.2017.

However, the firm vide letter dated 30.05.2019 furnished the reply with a request to fix the ad-hoc

norms. The Committee reconsidered the case and noted that a deficiency letter seeking certain

information as raised by DHI was sent to the firm on 16.12.2019. However, no reply has been received

yet. Hence, the Committee decided to wait for the firm's reply.

Case is deferred.

Sl.No。

Casc No.41/3/80-ALC2/2015
Y―TEC INDIA PVToLTD。

Status:

M.No.:17/80‐ ALC2/2019 dated 18.12.2019

Lic No.:0510393093 dated 05.02.2015

HO.No.:01/80/050/00041/ANI11 6 Subject: Request for fixation ofad-hoc
norms

Deferred

RLA No.:05/24/040/00523/AM15

meeconsideredtlrecaSeaSpertheagendanotedthatthecasewasrejectedin
Meeting No. 18/80 dated 08.12.2015 due to non-submission of reply of deficiency letter dated

22.06.2015.

However, the firm vide letter dated20.12.2018 submitted the representation with a request to

fix the ad-hoc norms. The Committee reconsidered the case and noted that a deficiency letter seeking

certain information as raised by Consultant (Tech-1) was sent to the firm on22.11.2019. However, no

reply has been received yet. Therefore, the Committee decided to remind the firm for furnishing the

requisite information.

Case is deferred.

52



Casc No.14/3/80-ALC2/2017
BGR ENERGY SYSTEⅣ IS LIPIITEDM.No.:17/80¨ ALC2/2019 dated 18.122019

Lic.No /date:0410162877 dated 09 03 2017

Subject: Request for fixation ofad-hoc
norms

HO No.:01/80/050/00014/AM18
RLA No.:04/24/040/00215/AM17

Decision: The Commiffee considered the case as per the agenda noted that the case was rejected in

Meeting No. 12l80-ALC2l20l7 dated 12.09.2017 due to non-submission of reply of deficiency raised

by DIPP vide U. O. No.: 1213612017-TSW/160 dated 1610512017 .

However, the firm furnished the reply with a request to fix the ad-hoc norrns. The Committee
considered the case and noted that the case was referred to DPIIT for examination on 29.0'7.2019
followed by reminderson23.09.2019 & 22.10.2019. The complete set of application was again sentto
DPIIT on 17 .12.2019. However, no comments have been received yet. Hence, the Committee decided to
wait for the comments.

Case is deferred.

M/sL&T¨ PIIIPS TURBINE
GENERATORS PRIVATE
LIPIITED

Case No.:25/21/80-ALC2/2016
M No.:17/80-ALC2/2019 datcd 18.12.2019

Lic.No /date:0310808650 Date:21.102016

HQ.No.:01/80/050/00485/AM17 Subject: Request for re-fixation ofad-
hoc normsRLA No.:03/95/040/00528/AN〔 17

Decision: The Committee considered the case as per the agenda noted that thc casc was approved in

Mceting No.11/80-ALC2/2018 dated 06.12.2018 as per DHI written recommendation vide F No.
3/12/2017/TSW(B)dated 18.05.2018.

The firm has requested for re-fixation of ad-hoc norrls. The Committee reconsidered the case and noted
that the firm's representation was refered to DHI on 24.09.2019 followed by a reminder on 14.11.2019.
However, no comments have been received yet. Therefore, the Committee decided to remind again
DHI for expediting the comments.

Case is deferred.

Sl.No.485

Case No.:39/5/80‐ALC2/2017 L&T―DIHPS TURBINE
GENERATORS PRIVATE
LIPIITED

Status:
M.No.:17/80-ALC2/2019 dated 18.122019

Lic.No./datc:0310813078 Date:05.052017

HQ.No.:01/80/050/00100/AM18 Subject: Request for re-fixation ofad-
hoc norms

Deferred

RLA No:03/95/040/01041/AM17

Decision: The Committee considered the case as per the agenda noted that the case was approved in
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ated06,03.20l9asperthewrittencommentsofDHIvidetheirU.o.
No.DES―1/L&T′「 u-1-2018-HEI dated 24.122018.

However,the flrm has rcquestcd for rc― flxation of ad― hoc norms.Thc(3omlllittcc reconsidercd the case

and notcd that the flrm's representation was referrcd to DIII on 17.12 2019 Howcver, no comments

havc becn receivcd yet.Hcnce,thc(3omlllittee dccided to wait for thc commcnts.

Case is deferred.

。No.486
Casc No.:7/11/80-ALC2/2015 L&T― PIIIIPS TURBINE

GENERATORS PRIVATE LIⅣ lITED

Status:

_M.No.:17/80-ALC2/2019 dated 18.12.2019

Lic.No /date:0310796416 Date:04.06.2015

HQ. No. : 0 I /80/050/0 021 4l A}ll 6l Subject: Request for re-fixation ofad-hoc
norms

Deferred

RLA No.:03/95/040/00086/AM16

e agenda and noted that the case was approved in

Meeting No. 9/80-ALC2l20l6 dated 02.08 .2016 as per the written comments of DHI vide U. O. No.: 3

(17 4)115-TSW (B) dated 19,07 .2016.

However, the firm has requested for re-fixation of ad-hoc norms. The Committee reconsidered the case

and noted that the firm's representation was referred to DHI on 17.12.2019. However, no comments

have been received yet. Hence, the Committee decided to wait for the comments.

Case is deferred.

L&T― PIIIPS TURBINE
GENERATORS PRIVATE LIⅣ IITED

Case No:13/16/80-ALC2/2017
M No.:17/80-ALC2/2019 dated 18.12.2019

Lic.No./datc:0310815484 Datc:01.09.2017
Subject: Request for fixation ofad-hoc

norms
HQ.No.:01/80/050/00276/ANI11 8

RLA No.:03/95/040/00052/AM18

e agenda and noted that the case was rejected in

Meeting No. 06/80-ALC2l20l8dated 11.07.2018 on the ground that the parts of the import items

given ( Unit of Measurement) in sets and number of parts in each set and their composition is not known.

ihe Committee found that it was very difficult to enforce accountability and rejected the case.

However, the firm has requested for fixation of ad-hoc norms. The Committee reconsidered the case and

noted that firm's representation was referred to DHI on 09.10.2019 for examination of the case.

However, no comments have been received yet. Therefore, the Committee decided to remind again

DHI for expediting the comments.

Case is deferred.

Sl.No。 488

Astha Corporation Pvt. Ltd.
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HQ Filc No:

01/80/162/003/AM20/DESl

Decision: The Cornminee considered the case as per agenda and Itoted that the representation received

from O/o Development Commissioner Vishakhapatnam Special Economic Zone, Hyderabad has

forwarded the application of M/s Astha corporation Pvt. Ltd., for 100% EOU for fixation of Nonns for
Precision Metal Machined Parts.

The firm had requested for fixation of norms. The Cornmittee noted that the case was referred to
MSME for examination on 27.08.2019 followed by reminder on 08.11.2019. However, no comments
have been received yet. Therefore, the Committee decided to remind again MSME for expediting the

comments.

Case is deferred.

Slo No。 489

Case No.:4/5/80-ALC2/2017

M No.: 17/80 dated 18 12 2019 ⅣIICRON INSTRUⅣIENTS PVTo LTD. Status:

L No:0510402041 datcd 23 03 2017

HQ Filc No:01/80/050/00065/AM18/

RLA Filc No:05/24/040/00643/AM17/

Subject: Request for 100% EOU for fixation of Norms
for Precision Metal Machined Parts Deferred

Subject: Request for revision of ad-hoc norms , Rejected

Decision: The Committee considered the case as per the agenda noted that the case was approved in
meeting No. l4180 dated 10. 10.2017 as per the recommendation of the representation of DIPP letter no.

121712011-TSW162 datedl0.10.20l7. 
l

The firm vide their letter dated 24.06.2019 has requested to revise the norms as per actual

recovery and allow import quantity as 3987 kgs instead of 2791.8 kgs. The Committee reconsidered the.

case and observed the written comments given by DPIIT vide U. O. No. P-47011185/2019-TSW datedr

25.11.2019 wherein DPIIT stated that sale price of copper scrap is 49.90 of CIF value of import,

item. as per scrap invoice & earlier norms were ratified after taking 50o% recovery from tlte scrap. Hence.

the ratified norms cannot be revised. Therefore, the Cornmittee decided not to revise the ratified norms

and rejected the firm's request.The norms as fixed earlier shall apply.

Sl.No.490

Case No.:21/5/80-ALC2/2018

M.No: 17/80 dated 18 12 2019

Liccncc No.:0510406253 dated 27 04.2018

HQ Filc No:01/80/050/00070/AM19/

RLA Filc No:05/24/040/00040/AM19/

IDecision:Thc(3ommittee considered the case as perthe agenda and notcd that

lmeeting No.01/80 datcd 03.04.2019 on the reconllllendation of DPIIT

47011/381/2018¨ TSW datcd 18.02.2019.

ⅣIICRON INSTRUⅣIENTS PVT LTD   I Status:

…Subject: Request for revision of ad-hoc norms Deferred

the case was approved
vide their U. No. P

一

ｎ

　

¨

The firm vide letter dated 12.01.2019 has requested to revise the norms on repeat basis as
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approved for AA No.0510405087 dated 26.12.2017 irr rneeting No. l9/80 dated 28.02.2018. The

Committee reconsidered the case and observed that DPIIT vide U. O. No. P-47011185/2019-TSW dated

25.11.2019 has agreed to the request of the firm'in line with earlier cases'. The Committee decided to

have more information frorn DPIIT regarding specific details of the earlier cases on the basis of which tlie

revision is being recommended and reason to allow different wastage earlier.

Case is deferred.

Sl.No.491

Case No.:16/12/80¨ ALC2/2018
M No: 17/80 datcd 18 12.2019

Liccncc No:0510408225 Datc:25 102018

HQ Filc No:O1/80/050/00289/AM19/

RLA File No:05/24/040/00398/AM19/

plIICRON INSTRUⅣ IENTS PVT.LTD。   I Status:

Decision:The ComⅡ littee considered the casc as per thc agcnda and notcd that thc casc、 vas approvcd ill

mccting No. 14/80 datcd 20 02 2019 as pcr 、vrittcn commcnts of DPIIT vidc tllcir F. No.: P―

47011/17/2019/TSW datcd 08 02 2019.

The firm vide their letter dated 12.07.2019 has requested to revise the norms on repeat basis as

approved for AANo.0510405087 dated26.12.2017 in meeting l9180 dated 18.02.2018. The Committee

reconsidered the case and observed that DPIIT vide U. O. No. P-47011i85l2019-TSW dated 25.11.2019

has agreed to the request of the firm'in line with earlier cases'. The Cornmittee decided to have more

information from DPIIT regarding specific details of the earlier cases on the basis of which the revision is

being recommended and reason to allow different wastage earlier.

Case is deferred.

Subject: Request for revision of ad-hoc norms Deferred

Subject: Request for revision of ad-hoc norms Deferred

Sl.No.492

Case Nulllber:20/5/80-AIメ Ξ2/2018

M Noi 17/80 dated 18 12 2019

Liccncc No:0510406252 Datc:2704.2018

HQ Fitt No:01/80/050/00069/AM19/

RLA File No:05/24/040/00042/AⅣ f19/

ⅣIICRON INSTRUⅣIENTS PVT LTD  ‐ Status:

Decision: The Committee considered the case as per the agenda and noted that the case was approved ir-r

M. No. l/80 dated 03.04.2019 on the recommendation of DPIIT vide their U.O. No. P -41011131912018-
TSW dated 20.02.2019.

The firm vide their letter dated 15.07.2019 has requested to revise the norms on repeat basis as

approved for AA No. 0510398272 dated 22.04.2016 in meeting No. l9l80 dated 18.02.2018. The

Committee reconsidered the case and observed that DPIIT vide U. O. No. P-47011185/2019-TSW dated
25.11.2019 has agreed to the request of the firm 'in line with earlier cases'. The Committee decided to
have more information from DPIIT regarding specific details of the earlier cases on the basis of which the

revision is being recommended and reasor.l to allow different wastage earlier.

Case is deferred.
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RLA Filc No:04/24/040/00188/AⅣ l13/

‐ RI鵠1:1忠嗅需雰:『胞犠庶縄‖肥縮Ъ紫:l

: nnlntr HEA\ry ELECTRICALS LIMITED

Subject: Request for revision of ad-hoc norms Deferred

nOtcd that the caseヽ Vas approvcd in

3(23)/13-TSW(B)/89 datcd 6 5.2013

BHARAT HEAVY ELECTRICALS status :
LIⅣIITED

br rcvlslon of ad― hoc norms  lDcferred

and noted that thc casc、 vas approved in‐

3(23)/13-TSW(B)/89 datcd 6.5.2013.

‐Ｓｔａｔｕｓ ‥‐

一一
一一

一
NI No.: 17/80 datcd 18.12.2019

Licenc8 Nol:041911118,pttel l?l?12012

早9F'1,W9:91/§ 949,ppq'7'/今Vl'/

However, the firm vide letter dated I 1.10.2019 requested for revision of ad-hoc norms' The firm

stated that they have not requested DGFT to amend the UOM as No for the items which have UOM as

,.sET". Based on their requirement, they have only provided the break up details' The firm has further stated

that the quantity of material they have imported in terms of "No" is same as that they have declared to

DGFT earlier. Now they have requested to revise the Unit of Measurement (UoM)'

The committee reconsidered the case and noted that the firm's representation was referred to DHI on

2l.l1.2O1g.However, no comments have been received yet. Therefore, the Committee decided to remind

DHIfor expediting the comments.

Casc is deた rrcd.

SIo No。 494

Case Number:46/24/80-ALC2/2012

M.No.: 17/80 dated 18.12.2019

Licencc No.:0410112044 dated.02032011

早Q FllCヽ 9:91イ :Qイ
0'9/99§ l?/^M10/   SubieCt:Rcqucst

RA.F No.04/24/040/00290/AⅣl10

Decision: The Committee considered the case as per the agenda

Meeting No.07/80 dated 25.06.2013 as per written of DHI UO No'

The firm vide letter dated 17.10.2019 requested for revision of ad-hoc norms. The firm stated that

they have not requested DGFT to amend the UOM as No for the items which have UOM as "SET"' Based

on their requirement, they have only provided the break up details. The finn has further stated that the

qua,tity of material they have lmport"a in terms of "NO" is same as that they have declared to DGFT

earlier. Now, they have requested to revise Unit of Measurement (UoM).

The Committee reconsidered the case and decided to ask from the firm to furnish the following

information as per written comments of DPITT vide U. O. No.: P-47011139012018-TSw dated23.12.2019:

I . Weight of each of the imported and indigenous input, separately for each product, for the purpose of

material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous

input in the expori product may be indicated. Net weight along with details of other imported input

to be used in tiie resultant product and sought to be imported/procured from sources other tl-ran the
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license, if any, may ilso be indicated.

Case is deferred.

。495

Casc No.:43/23/80… ALC2/2016 MINCO TECH(INDIA)PRIVATE
LIPIITED

Status:

M No.:17/80-ALC2/2019 datcd 18 12.2019

Lic No./datei 0210207219 Date:21.12.2016

HQ.No:01/80/050/00546/AⅣ l17 Subject: Request for fixation ofad-hoc
norms

Deferred

RLA No.:02/24/040/00187/AM17

enda and noted that the case was rejected in

Meeting No. 9/80-ALC2l20l7 dated 01 .08.2017 due to non-submission of reply of deficiency letter

dated22.03.2017 raised by DIPP.

However, the firm vide letter dated 30.09.2019 has furnished the reply of deficiency letter and requested

for fixation of ad-hoc norms. The Committee reconsidered the case and decided to forward the firm's
representation to DPIIT for examination & comments.

Case is deferred.

No。 496

Casc No.:53/2/80-ALC2/2016
ALSTOplEINDIA LIPIITED

Status:

M.No.:17/80-ALC2/2019 dated 18.122019
Lic.No /datc:0310795652 Date:30.042015

HQ.No:01/80/050/00056/AM17/ Subject: Request for fixation ofad-hoc
norms

Deferred

RLA No:03/94/040/00060/AM16/

Decision: The Committee considered the case as per the agenda and noted that the case was rejected in

Meeting No. 20l80-ALCZt20l6 dated 03.01 .201'1 due to non-submission of reply of deficiency letter

dated24.10.2016 raised by DHI.

However, the firm vide letter dated 28.09.2019 has furnished the reply of deficiency letter and requested

for fixation of ad-hoc norms. The Committee reconsidered the case and decided to forward the firm's
representation to DHI for examination & comments.

Case is deferred.

No。

Case No.:58/12/80-ALC2/2014
GEA ECOFLEX INDIA PVT.LTD。

Status:
Ⅳl.No:17/80-ALC2/2019 dated 18.12.2019

Lic.No./datei 3110064489 Date:27.06.2014

HQ.No:01/80/050/00307/AM15/ Subiect: Request for fixation ofad-hoc Deferred
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RLA No:31/83/040/00082/AM15 norlll s

De"isio": The Cod onsidered the case as per the agenda and noted that the case was rejected in

Meeting No. 3/80-ALC2l20l5 dated 12.05.2015 due to non-submission of reply of deficiency letter

dated 07 .10.2014.

However, the firrn vide letter dated 02.11.2019 has furnished the reply and requested for fixation of ad-

hoc norms. The Committee reconsidered the case and decided to forward the firm's representation to

DPIIT for examination & comments.

Case is deferred.

GEA ECOFLEX INDIA PVToLTD.
Case No:10/8/80‐ ALC2/2015
M No.:17/80¨ ALC2/2019 dated 18.12.2019

Lic,No./date:0310795103 Date:0604.2015
Sutrject: Request for fixation of ad-l-roc

norms
HQ. No.: 0 l/80/050/001 I 6/AM1 6

RLA No:03/94/040/01169/AM15

Decision: The Committee considered the case as per the agenda and noted that the case was rejected in

Meeting No. 20l80-ALC2l20l5 dated 05.01.2016 due to non-submission of reply of deficiency letter

dated22.09.2015 raised by DIPP.

However, the firm vide letter dated 02.11.2019 has furnished the reply and requested for
fixation of ad-hoc norms. The Committee reconsidered the case and decided to forward the firm's
representation to DPIIT for examination & comments.

Case is deferred.

GEA ECOFLEX INDIA PVToLTD.
Case No.:39/22/80-ALC2/2014

M.No:17/80-ALC2/2019 dated 18.12.2019

Lic.No./datc:0310789333 Datc: 17.092014
Subject: Request for fixation ofad-hoc

norms
HQ. No. : 0 1 /80/050/00520 I A}l4l 5 I

RLA No:03/94/040/00580/AM15/

Decision: The Committee considered the case as per the agenda and noted that the case was rejected in

Meeting No. l0/80-ALC2l20l5 dated 17.08.2015 due to non-submission of reply of deficiency letter

dated 20.03.2015 raised by DIPP.

However, the firm vide letter dated 02.11.2019 has furnished the reply and requested for
fixation of ad-hoc norms. The Committee reconsidered the case and decided to forward the firm's
representation to DPIIT for examination & comments.

Case is deferred.

GEA ECOFLEX INDIA PVT.LTD.Case No:20/19/80-ALC2/2014
M.No.:17/80-ALC2/2019 dated 18.12.2019
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Lic.No /date:0310788788 Datc:0509.2014

HQ.No.:01/80/050/00454/AM15 Subject: Request for fixation ofad-hoc
norms

Deferred

RLA No.:03/94/040/00415/AM15

ne"ision: fhe Committee considered the case as per the agenda and noted that the case was rejected in

Meeting No. 4/80-ALC2l20l5 dated 26.05.2015 due to non-submission of reply of deficiency letter

dated 09.02.2015 raised by DIPP.

However, the firm vide letter dated 02.11.2019 has furnished the reply and requested for
fixation of ad-hoc nonrrs. The Committee reconsidered the case and decided to forward the firm's
representation to DPIIT for examination & commeuts.

Case is deferred.

Case No.:284/15/80-ALC2/2018

PIICRON INSTRUⅣ IENTS PVTo LTD。

Status:
M No:17/80-ALC2/2019 dated 18.12.2019
Ｌ

Ｌ

c No /datc:0510409150 Datc:02012019
c.No /date:0510409703 Date:2002.2019
F No 01/80/050/00626/AM19/DES― I
F No.01/80/050/00674/AM19/DES-1

Subject: Request for re-fixation ofad-hoc
norfils

Deferred

RLA F.No.05/24/040/00548/AM19
RLA F.No.05/24/040/00669/AM19

Decision: The Committee considered the case as per the agenda and noted that the case was approved in
Meeting No. 3i80-ALCZl20l9 dated 08.05.2019 as per written comments of DPIIT vide their U. O. No.:
P-4101118512019-TSW dated 02.05.2019 and as per written comments of DPIIT vide tlieir F. No. P-

41 01 1 I 17120 19-TSW dated 1 6.04.2019.

However, the firm vide letter dated 15.01.2019 has requested for re-fixation of ad-hoc norms.
The Committee reconsidered the case and decided to forward the firm's representation to DPIIT for
examination & comments.

Case is deferred.

No.502
Case No.:32/9/80-ALC2/2017

UNDERCARRIAGE AND
TRACTOR PARTS PVT.LTD。

Status:
M.No.:17/80-ALC2/2019 dtted 18.12.2019

Lic.No./date:0310813834 Date:07.06.2017

|

Subject: Request for re-fixation of ad-
hoc norrns

Approved

Decision: The Committee considered the case as per the agenda and noted that the case was approved in
Meeting No. 15/80-ALC2l20l7 dated 24.10.2017 on repeat basis as per AA No. 0310781233 dated

09.05.2014 ratified in NC meeting No. 19i80 dated 0911212014 as recommended by the DIPP vide their
ID. No12/7312017-TSW/I l5 dated 23.10.2011.

However, the firm vide letter dated 25.01.2019 has requested to amend part number of export item to be

read as 32402 numbers for part number 422-5504142215505 instead of 32402 numbers for part number
422-504/422/505 The Committee reconsidered tl-re case and decided to amend the description of
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thc expo■ itelll to be read as 32402 numbers for part number 422… 5504/422/5505 instcad of 32402

numbers for part number 422-504/422/505 as per advice ofⅣ ISPIE.

RA concerned maY take further action as per the decision of NC.

503

Case No.:4/8/80-ALC2/2018
CHIRAG UDYOG

Status:

M.No.:17/80-ALC2/2019 dated 18.12.2019

Lic.No./datci 0510406909]Date:19.06.2018

HQ.No.:01/80/050/00127/AM19 Subject: Request for re-fixation of ad-hoc
norms

Deferred

RLA No:05/23/040/00141/ANI119/

heagendaandnotedthatthecaSewaSapprovedin
Meeting No. lg/gg-A1;c2lz}lg dated 11.09.2019 on the basis of inputs given by the Technical

Authorities present in the meeting.

However, the firm vide letter dated 21.10.2019 has requested for re-fixation of ad-hoc norms. The

Committee reconsidered the case and decided to forward the firm's representation to MSME for

examination & comments.

Case is deferred.

ⅣIASU BRAKE PADS PRIVATE
LIPIITED

Casc No.:67/11/80-ALC2/2018
M No.:17/80-ALC2/2019 dated 18.12.2019

Lic,No./date:0510408083 Datel ll.10.2018
Subject: Request for fixation ofad-hoc

norms
No.:01/80/050/00258/AM19

RLA No.:05/24/040/00394/AM19

Decision:The Committce considercd the case as per thc agcnda and notcd that the case was raccted in

Meeting No. 7/80-ALCZl20lg dated 17.07.2019 due to non-submission of reply of deficiency letter

dated 26.03.2019 raised by Consultant (Tech-l)'

However, the firm vide letter dated 10.09.2019 has furnished the reply and requested for fixation of ad-

hoc norms. The Committee reconsidered the case and decided to forward the firm's representation to

Consultant (Tech-1) for examination & comments.

Case is deferred.

No.505
Casc No.:11/11/80-ALC2/2018

35/1/80-ALC2/2019 ISGEC ⅡITACHI ZOSEN LIⅣ IITED

Status:

M No.:17/80-ALC2/2019 dated 18 12.2019

Lic.No /date:0510407480 Date:0808.2018
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0510409835 Date:05.03.2019

HQ.No.:01/80/050/00202/AM19/
01/80/050/00783/ANI119

Subiect: Request for re-fixation ofad-hoc
norms

Deferred

RLA No.:05/23/040/00216/AM19/
05/23/040/00526/ANI11 9

n""i.["'tt,"agendaandnotedthatthecaSewaSapprovedin
Meeting No. 3/80-ALC2lZ0lg dated 08.05.2019 as per written comments of DPIIT vide U. O. No.: P-

41 0 I 1 I 84 1201 9-TSW dated 24.04.20 19 .

The Committee considered the case as per the agenda and noted that the case was approved in

Meeting No. 7/80-ALC2lZ0lg dated 17.07.2019 as per written comments of DPIIT vide U.O. No.: P-

47 0t | 1981201 9-TSW dated 27 .06 .2019 -

However, the firm vide letters dated 14.08.2019 &20.09.2019 has requested for re-fixation of ad-hoc

luorms. The Committee reconsidered the case and decided to forward the finn's representation to DPIIT

for examination & comments.

Case is deferred.

ⅣIICRON INSTRUⅣlENTS PVT LTD

Case No:13/11/80‐ ALC2/2018
9/3/80-ALC2/2018

M No.:17/80-ALC2/2019 datcd 18.12.2019

Lic.No./date:0510407381 Datc:31.07.2018
0510405742 Date1 28.02.2018

Subject: Request for re-fixation of ad-hoc
norms

HQ.No.:01/80/050/00204/ANI11 9

01/80/050/00009/AM19

RLA No.:05/24/040/00265/AM19
05/24/040/00599/AM18

rtheagendaandnotedthatthecaSewaSapprovedin
Ⅳlccting No.3/80-ALC2/2019 dated 08.05.2019 as pcr writtcn comments of DPIIT vidc F No:P―

47011/85/2019¨ TSW dated 18.04.2019.

The(3onllllittec considered the casc as pcr thc agenda and notcd that the casc、 vas approved inゝ /1ceting

No 3/80‐ ALC2/2019 datcd 08.052019 as per writtcn commcnts of DPⅡ T vide Fo No.: P―

47011/85/2019-TSヽV datcd 16.04.2019.

Ho、vcvcr,thc flrlll vide lctters datcd 1 5.07.2019 has requcsted for re― flxation of ad― hoc norms.

The Colllinittce reconsidered thc casc and dccided to forward the flrln's representation to DPIIT for

exalnination gc comments.

Case is deferred.

No.507
Casc No.:331/15/80-ALC2/2018

MIICRON INSTRUⅣ IENTS PVT LTD
Status:

ⅣI.No:17/80-ALC2/2019 dtted 18.122019

Lic.No./dtte:0510409696]Date:20.02.2019

Ho.No.:01/80/050/00673/ANl19 Subiect: Request for re-fixation of ad-hoc Deferred
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RLA No.:05/24/040/00668/AⅣ l19 1lorin s

Decision: The Committee considered the case as per the agenda and noted that the case was approved in

Meeting No. 3/80-ALC2l20l9 dated 08.05.2019 as per written comments of DPIIT vide their F. No.: P-

41 01 | I 17120 I 9-TSW dated 1 6.04.2019.

However, the firm vide letter dated 06.06.2019 has requested for re-fixation of ad-hoc norms.
The Committee reconsidered the case and decided to forward the firm's representation to DPIIT for
examination & comments.

Case is deferred.

SIo No。 508

Casc No.:25/8/80‐ALC2/2017 Status:
M.No.:17/80-ALC2/2019 dated 18 12.2019 ⅣIICRON INSTRUⅣIENTS PVT LTD
Lic.No./date:0510402472 Date:05.05.2017

HQ. No.: 01/80/050/00169/AM1 8 Subject: Request for re-fixation of ad-hoc
norms

Deferred
RLA No:05/24/040/00056/AM18
Decision: The Committee considered the case as per the agenda and noted that the case was approved in
Meeting No. 14l80-ALC2l20l7 dated 10.10.2017 on the recommendation of DIPP letter no. 1217112011-

TSW/8 I datedl 0. 10.201 7.

However, the firm vide letter dated24.06.2019 has requested for re-fixation of ad-hoc norms.
The Cornmittee reconsidered the case and decided to forward the firm's representation to DPIIT for
examination & comments.

Case is deferred.

No.509
Casc No:14/11/80… ALC2/2018 Status:
M.No.:17/80-ALC2/2019 dated 18.12.2019 ⅣIICRON INSTRUⅣIENTS PVT LTD
Lic No /date:0510407383 Date:31.07.2018

HO.No.:01/80/050/00205/AM19 Subject: Request for re-fixation ofad-hoc
norms

Deferred
RLA No.:05/24/040/00263/AM19

Decision: The Committee considered the case as per the agenda and noted that the case was approved in
Meeting No. 1/80-ALC2l20l9 dated 03.04.2019 on the recommendation of DPIIT vide their letter No.
P -41 0l 1 I 17 12019-TSW dated 20.02.2019.

However, the firm vide letter dated 15.07.2019 has requested for re-fixation of ad-hoc norms.
The Committee reconsidered the case and decided to forward the firm's representation to DPIIT for
exarnination & comments.

Case is deferred.
*********
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AA 0710109710 dated 26.04.16

Sno

1

lmport Raw Materials / Components
(xi)

:mport

a‖owed

(kg/■ )

AI Plate-1"(25.4mm)THK AMS4050(7050‐ 丁7451)

182

2

AI P!ate-2.25"(57.2mm)丁 HK AMS4050(7050-T7451)

1233

3

AI Plate2.5"(63.5mm)TK BMS7-323(7050-T7451)

257

4
AI Plate2.75"(69.85mmlTK AMS4050(7050‐ T7451)

169

5

AI Plate 3‖ (76.2mm)TK BMS7-323(7050-丁 7451)

647

6

AI Plate 2.5‖ (63.5mm)THK AMS4050(7050-丁7451)

145

7

AI Piate l.75"(44.45MM)TK 7050-T7451(AMS 4050)

79

8
AI Plate 2"{50.8mm)TK 7050-T7451(AMS 4050)

92.2

9

121mm THK AL PLT 7050-T7451(BMS7‐ 323)

1596

10

AI Plate‐ o.25"(6.35mm)TK 7075-丁 7351 BARE AMS― QQ―A
250/12

0.42

11

ALSHT-0.04"‐(1.016MM)AMS―QQ―A-250/127075¨T6
1

12

AL SHT-0.025"(0.635mm)TK CLAD 7075-T6(AMS― QQ‐ A―

250/13)
9.5

13

AL SHT-0.032"(0,81MM)THK AMS― QQ―A-250/127075-

T6BARE
6

-1 0`∫  ″
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14

ALSHT-0.032"Thk CLAD 7075‐丁6{AMS― QQ―A‐250/13)

3.3

15

AI Sheet-0.o4"(1.016MM)AMS― QQ‐A-250/137075‐T6

4

16

AL SH丁-0.1‖ (2.54mm)丁 k7075-丁76(AMS― QQ―A-250/25)

CLAD SH丁
5.1

17
Al-7075-0-1.016 mm BARE′ AMS¨QQ―A-250/12

7

18
AL SH丁―.05"Thk CLAD′ 7075‐ T6{AMS―QQ‐A-250/13)

8.7

19
AI-7075-0‐ 1.016 mm CLAD′ AMS¨QQ‐A-250/13

1.1

20

ALSHT-0.032‖ (0.81mm}丁 HK′ CLAD SHT 2024-T3

1.8

21

ALSHT-0.05"(1.27mm)Tk′ AMS―QQ‐A-250/52024-T3

0.4

22
A卜2024-0-1.016 mm CLAD′ AMS¨QQ― A‐250/5

1.8

23

AI-2024-0-0.8128 mm CLAD′ AMS―QQ―A-250/5

21

24

丁=1/2HD O.032"{0.81mm)tk S.S SHEET― AMS 5518-

G=301

0.3

25

0.025"{0.635mm)Thk′ S.S SHEET― AMS 5516-G=302

0.3

26
A卜2024-0‐ 0.05"{1.27mm)′ CLAD AMS‐ QQ‐A-250/5

16

27

Alsheet 7075 T76 Clad′ (AMS4316)0.8128 MM Thick

17

28

AL SHT-0.16"(4.064mm)丁 K′ CLAD 7075-丁6(AMS― QQ― A―

250/13)

9

~λ
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29

I

I AL SHT 0.125"(3.175)TK, BARE 7O75_T6(AMS_QQ_Q_

I 'sohz)

I 
atcoa 4922s /TIERNAv 6o-467s, 7075_T65 1 1, A Ms_ee_

I o -2oo/t1.

r_l
I ANDlo13g-L4oL, 7o7s_T6s7l, AMs_ec, 

, u/5_ tbs11, AMS_QQ_A_2O0/1,1. 
I

AN D 10134- 1003, 7 07 5_T65 1 1, AMS_QQ_A_ 2OO I t7 I

AND10135-roor,, !-A-2OO/1.7 
I

1.8

30
2

31
1.2

32
4.2

33
2

つ
０

3.5

35

AND10136‐ 2006′ 7075-T6511,AMS― QQ―A-200/11

AND10137-10o5′ 2024-丁 4′ AMS―QQ―A-200/3

3.6

36
4

３７

一　

　

３８

BAC1503-100131′ 7075-T6511′ AMS―QQ‐A-200/11
3.2

BAC1503‐10o133′ 7075-T6511′ AMS―QQ―A-200/11
4.3

39
BAC1503-100339′ 7075-T73511′ AMS‐QQ‐ A‐200/11

BAC1503-1420′ 7075-T6511′ AMS―QQ―A-200/11

4.7

40
10

41 BAC1503-1420′ 7075‐ T6′ AMS‐QQ‐ A‐200/11
18

４２

一　

　

４３

AL ALLOY QQ― A…200/117075‐T01503‐ 1430
4

BAC1504‐8245,7075-0′ AMS―QQ―A-200/11

BAC1517-1521′ 7075‐ 0′ AMS‐QQ―A-200/11

80

44

45

100

BAC1517-1523′ 7075‐ 0′ AMS―QQ―A-200/11

MS20001H6

135

46
17

-3イ ゞ ―

ク
・



47

48

MS20001-PX4-400 3

MS20001-PX4-500
2

49
MS20001-PY12-188

0.4

50
MS20001‐PY4-400

3

51
MS20001-PY4‐500

2

52
TI[RNAY 60-16966′ 7075-T73511′ AMS‐QQ―A-20o/11

2.3

53
丁IERNAY 60-305′ 7075-丁 6′ AMS―QQ―A…200/11

2

54

T!ERNAY 60-3233′ 7075-T6′ AMS¨QQ‐A-200/11

2

55
TI[RNAY 60-8009′ 7075-0′ AMS―QQ― A…200/11

31
56 VS20101-1‐ 2 1.8

57
VS20101-2-2

0.12
58 VS90407 0.16

59
AI Forging make from l14S6805-F3

11. nos

60

MAKE FROM l14S6803F2′ AMSS5000{4340-N&T)

2 nos

61
Phenolic MIL― |…24768/16

2 nos

62

50.8 MM diameter AMS6346/4130′ ALT―

AMS6414/4340
2.05

63
38.l mm diameter 15-5PH/AMS5659 CRES

0.9

64

63.5 mm diameter AMS6414/4340′ ALT―AMS― S―

5000/4340
3.9

65

50.8 MM diameter AMS6371/4130

0.4

66
25.4 mm diameter AMS6414/4340

0.4

67
44.45 mm diameter AMS6414/4340

1.3

~竹

`ゞ
1く
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Steel rod

44.45 mm diameterAMS 5643-CRES 17-4PH
3.1

69

Steel rod

19,05 MM tThickness′ AMS 6346-4130 SttEEL Heat

treated

1.6

256
MS20001PH9-5100

136

257 VS20106-1
280

258
MS20001PX9-4900′ 2024‐T3511

136

259

BAC1503-15137075-T6AMS―QQ―A-200/1l BARE AL

ALLOY EXTRU 58

260
Ext.AMS‐ QQ―A-200/11/7075(BAC-1514‐ 1648)丁6511

35

261
Extrusion AMS‐QQ‐A-200/11(VS90328)T6

16

262
AMS―QQ―A-200/11(BAC1510-1417)AL EXT

128

263
Extrusion AMS― QQ―A-200/8(BAC1520-2804)T6511

3.2

264

BAC1520-28057075-T73511′ AMS―QQ―A-200/1l AL

ALLOY 2.4

ムJ¬″ 口 % ルジ″ケ″′。~
行  ^44J7
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⌒                            AA 0710109871 dated 26.05.16

Sno lmport Raw material / components used
for manufacturing

lmportallowed tx{l*t

1
Aluminium Plate 12.7 mm thick 7050¨ 丁7451

(AMS 4050)
58990

2
Alumin:um plate 19.o5mm thick 7050‐

T7451(AMS 4050) 91800

3
Aluminium plate 25 4 mm thick 7050‐ 丁7451

(AMS 4050)
3523.25

4
Aluminium Plate 31.75 mm thick 7050¨

T7451(AMS 4050) 704395

5
Aluminium plate 38 1 mm thick 7050‐ T7451

(AMS 4050)
5518.20

6
Aluminium p!ate 44.45 mm thick 7050‐

T7451(AMS 4050) 7674.65

7
Aluminium plate 50.8 mm thick 7050-T7451

(AMS 4050)
653905

8
Aluminium plate 57 15 mm thick 7050‐

T7451(AMS 4050) 655860

9
Aluminium plate 63.5 mm thick 7050-T7451

(AMS 4050)
4108.90

10
Aluminium p!ate 69.85 mm thick 7050-

T7451(BMS7-323 Type l) 612.85

Aluminium plate 76.2 mm thick 7050‐ T7451

__      (BMS7‐323丁ype!)
5458.70

12
A!uminium Plate 31 75 mm thick‐ 7075-
T7351(AMS―QQ‐A‐250ノ12)

27.20

13
Aluminium Plate 38.l mm thick-7075-T651

___   (AMS¨ QQ‐A-250ノ 12)
18700

14
A:uminium Plate 50.8 mm thick_7075¨

__ェp51 1AMS‐ QQ‐A‐250/12)
80.75

15
Aluminlum sheet l.27 mm thick 2024‐ T3
BARE(AMS―QQ―A‐250/4)

67.27

16 Steei sheet 2.032 mm Thick AMS 5513 56.22

一|も多″

イグ.
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⌒

17
Aluminium sheet l.6 mm thick 2024丁 3
BARE(AMS―QQ‐A-250/4)

32.29

18
Alumlnium sheet l.8mm ttHICK 2024‐ T3

AMS‐QQ―A‐250/4
40523

19
Aluminium sheet l.27MM ttHiCK 6061-丁 4

AMS‐QQ‐A-250/11
8005

20
Aluminium sheet l.6 mm th:ck 6061丁 4

コ RE(AMS‐QQ―A…250ノ11)
10086

21
Aluminium sheet l.6 mm thick 7075 T6

BARE(AMS‐QQ‐A‐250ノ 12)
12247

22
Aluminium sheet O.8 mm thick 6061‐ T4
BARE(AMS‐QQ―A‐250/11)

3602

23
Aluminium sheet 2.032 mm Thick 7075‐ T6
BARE(AMS―QQ―A‐250ノ12)

30193

24
A:uminium sheet 3.175 mm TH!CK 2024-丁 3

BARE AMS‐QQ‐A‐250/4
84.09

25

26

Aluminium sheet 2.286mm THICK 6061‐ TO
BARE AMS‐QQ―A‐250/11

1013

Aluminium sheet l.27MM TH!CK 7075 T6

AMS‐QQ―A‐250ノ 12
421

27
Aluminium sheet 2.032 mm ttH!CK 7075‐ TO
BARE AMS‐QQ―A-250ノ 12

5489

28
Aluminium sheet 2 286 mm ttHICK 7075‐ TO
BARE AMS―QQ―A-250ノ 12

10293

29
Aluminium sheet 1 6002 mm ttHICK 7075‐

TO Bare AMS¨ QQ―A-250/12
7204

30
Aluminium sheet 2 032mm THICK 2024‐ TO
BARE AMS‐QQ―A…250/4 26

31
Aluminium sheet l.8034 mm THiCK 7075‐

TO Bare AMS― QQ‐A‐250/12
23.00

32
Aluminium sheet l.6mm TH!CK 6061‐ T6
Bare AMS― QQ‐A‐ 250ノ 11

2000

33
Steel Bar19 05 mm Dia,SOLU丁10N
TREATED,15‐ 5PH 5600

34
へluminiunl extrusion AND1 01 33-1001-7075-

T6511 28.00

35
Aluminium extrusion AND10133‐ 1202-7075¨

丁73511
68.00

Sno 87 net to net

Avg weight of export product is 95 kgs

l* *., Q,a/ q
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Sno
lmport Raw material/ components

used for manufacturing

:mport

ai:owed

(kgノ ft)

Aluminium Plate 1 2.7 mm thick 7050-

T7451(AMS 4050)
969.00

2
Aluminium plate 1 9.05 mm thick 7050

T7451 1AMS 4050)
1507.90

3
Aluminium plate 25.4 mm thick 7050-

T7451 1AMS 4050)
5788.50

4
Aluminium Plate 31.75 mm thick 7050

T7451 1AMS 4050)
11571.90

5
Aluminium plate 38.l mm thick 7050-

丁7451(AMS 4050)
9065.25

6
Aluminium plate 44.45 mm thick 7050

T7451 1AMS 4050)
1260805

7
Alurniniurn plate 50.8 rnm thick 7050-

T7451 1AMS 4050)
10743.15

8
Aluminium plate 57.15 mm thick 7050

T7451(AMS 4050)
1077460

9
Aluminium plate 63.5 mm thick 7050-

丁7451(AMS 4050)
6750.70

10
Aluminium plate 69.85 mm thick 7050.

T7451(BMS7-323 Type l)
1007.25

Alurniniurn plate 76.2 mm thick 7050-

T7451(BMS7‐ 323 Type l)
8967.50

12
Aluminlum Plate 31.75 mm thick‐

7075-T7351(AMS―QQ‐A-250/12)
45.05

13
Aluminium Plate 38.l mm thick-7075・

T651(AMS― QQ―A‐250/12)
306.85

14
Aluminium Plate 50.8 mm thlck-7075・

丁7351(AMS―QQ―A-250/12)
132.60

民
Alunliniurn sheet l.27 rnm thick 2024

…

10
一⌒

⌒
AA No 0710110861 Dated:28.12.2016
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T3BAREIAMS― QQ‐A-250r4)

16
Steel sheet 2.032 mm Thick AMS

5513
87.40

17
Aluminium sheet l.6 mm thick 2024

T3BARE(AMS‐ QQ―A‐250/4)
45.05

18
Aluminium sheet l.8mm ttHICK 2024・

T3AMS―QQ―A-250/4
665.55

19
Aluminium sheet l.27MM THICK

6061-T4AMS¨ QQ―A-250ノ 11
131.75

20
Alurniniurn sheet l.6 rnm thick 6061

T4BARE(AMS― QQ―A-250/11)
165.75

21
Aluminium sheet l.6 mm thick 7075

T6BAREIAMS― QQ―A-250ノ 12)
201.45

22
Alurniniurn sheet O.8 rnm thick 6061-

丁4 BARE(AMS― QQ―A-250/11)
59.50

23
Aluminium sheet 2.032 mm tthick

7075‐丁6 BARE(AMS‐QQ―A-250/12)
496.40

24
Aluminium sheet 3.175 mm ttHICK

2024-丁 3 BARE AMS― QQ‐A-250/4
117.30

25

26

Aluminium sheet 2.286mm THICK
6061-丁 O BARE AMS― QQ‐A-250ノ 11

17.15

Aluminium sheet l.27MM THICK
7075T6AMS― QQ―A-250/12

7.13

27
Aluminium sheet 2.032 mm THICK
7075-TO BARE AMS―QQ―A-250ノ 12

9010

28
Aluminium sheet 2.286 mm ttHICK

7075-TO BARE AMS‐QQ‐ A…250ノ 12
169.15

29
Aluminium sheet l.6002 mm THiCK
7075-TO Bare AMS― QQ‐A‐250ノ 12

118.15

~ル
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30
Aluminium sheet 2.032mm ttHICK

2024-丁 O BARE AMS― QQ―A-250/4
3655

31
Aluminium sheet l.8034 mm THICK
7075-TO Bare AMS‐ QQ―A-250ノ 12

32.30

32
Aluminium sheet l.6mm TH:CK 6061
T6Bare AMS―QQ―A-250ノ11

28.05

33
Steel Bar 19.05 mm Dia,SOLUT10N

丁REATED,15… 5PH 9880

34
Aluminium extrusion AND1 0133-1001

7075-T6511
47.00

35
Aluminium extrusion AND101 33‐ 1202

7075…T73511
112.00

Sno 92 net to net

*T ,*-t "[ ry /r*l/*{ ?{h
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AA 0710111555 dated 08.05。 17

Sno

lmport Raw Materials / Components
(xi)

import

a‖owed

{kgノ ft}

1

AI Plate-1“ (25.4mm)丁 HK AMS4050{7050-

丁7451)
1827.00

2

AI Plate-2.25"(57.2mm)THK AMS4050(7050-

T7451) 7191

3

AI Plate2.5‖ (63.5mmlTK BMS 7-323(7050-
T7451)

1594.00

4
AI Plate2.75“ (69.85mm)TK AMS4050(7050-

T74ヽ 1ヽ
1046.00

5

AI Plate 3‖ (76.2mm)TK BMS7-323(7050-
T7451)

4065.00

6

AI Plate 2.5‖ (63.5mm)THK AMS4050(7050-
T7451)

1165.00

7

AI Plate l.75"(44.45MM)TK 7050-T7451(AMS

4050)
524.00

8

A!Piate 2"(50.8mm)TK 7050-丁7451(AMS

4050)
488.00

9
AL PLT 121mm THK 7050-丁7451(BMS7-323) 15648.00

10

AI Plate-0.25‖ (6.35mmlTK 7075-丁 7351 BARE

AMS―QQ―A-250/12
4.00

11

ALSHT-0.04“ ―(1.016MM)AMS― QQ―A-250/12

7075-丁6
3.00

12

ALSHT‐ 0.025"(0.635mrn)TK CLAD 7075-丁 6

(AMSIQQ― A-250/13)
65.00

13

ALSH丁-0.032"{0,81MMITHK AMS― QQ―A―

250/127075-丁 6 BARE
50.00

14

ALSHT‐ 0.032‖ (0.81MM)Thk CLAD 7075-

T6(AMS―QQ―A-250/13)
23.00

15

AI Sheet‐ 0.04“(1.016MM)AMS― QQ―A-250/13

7075-丁6 CLAD
28.00

一(`キー   準



16

AL SHT-0.1"{2.54mm)Tk 7075‐T76{AMS¨ QQ―A

250/25)CLAD SHT
35.00

17

Al-7075-0-1.016 mm BARE′ AMS― QQ― A―

250/12
24.00

18

ALSHT― .05‖ {1.27MM}Thk CLAD′ 7075-

T6(AMS―QQ―A-250/13)
67.00

19

AI-7075-0-1.016 mm CLAD′ AMS― QQ― A―

250/13
8.00

20

ALSH丁-0.032"(0.81mm)THK′ CLAD SH丁 2024-

T3
13.00

21

ALSHT-0.05“ (1.27mm)丁 k′ AMS― QQ―A-250/5

2024-T3CLAD
2.66

22

A卜2024-TO-1.016 mm CLAD′ AMS― QQ―A-250/5 13.00

23

A卜2024-丁0-0.8128 mm CLAD′ AMS― QQ―A―

250/5
215.00

24

T=1/2HD O.032"{0.81mm)tk S.S SHEET―AMS
5518-G=301

3.00

25

0.025“ {0.635mm)丁 hk′ S.S SHEE丁―AMS 5516-

G=302
2.90

26

AI-2024-0-0.05"(1.27mm)′ CLAD AMS― QQ―A―

250/5
125.00

27

Alsheet 7075丁 76 Clad′ (AMS4316)0.8128
MM tthick

173.00

28

ALSH丁‐0.16‖(3.96MM)(4.064mm)TK′ CLAD

7075-T6(AMS‐ QQ―A-250/13)
94.00

29

ALSH丁 0.125"(3.175)丁 K′ BARE 7075-丁 6{AMS―

QQ―Q-250/12)
13.00

30

ALCOA 49225/T!ERNAY 60-4675,7075-T6511′

AMS―QQ―A-200/11
14.00

31

AND10133-1401′ 7075-丁 6511′ AMS― QQ―A―

200/11
9.00

32

AND10134-1003′ 7075-丁 6511′ AMS― QQ―A―

200/11
29.00

一 ゝ
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33

AND10134-2003′ 7075-丁 6511′ AMS― QQ― A―

200/11
14.00

34

AND10136-2001,7075-T73511′ AMS― QQ― A―

200/11
24.00

35

AND10136-2006′ 7075-T6511′ AMS― QQ―A―

200/11
26.00

36
AND10137-1005′ 2024-丁4′ AMS‐QQ―A-200/3 28.00

37

BAC1503-100131′ 7075-丁 6511′ AMS― QQ―A―

200/11
22.00

38

BAC1503-100133′ 7075-T6511′ AMS― QQ―A―

200/11
31.00

39

BAC1503-100339,7075-T73511′ AMS― QQ―A―

200/11
29.00

40

BAC1503-1420,7075-T6511′ AMS― QQ―A―

200/11
65,00

41
BAC1503-1420′ 7075-丁 6′ AMS―QQ―A-200/11 120.00

42
BAC1503-1430,7075‐T6′ AMS―QQ―A‐200/11 27.00

43
BAC1504-8245′ 7075-0,AMS‐ QQ¨A-200/11 534.00

44
BAC1517-1521′ 7075-0′ AMS―QQ―A-200/11 673.00

45
BAC1517-1523′ 7075-0′ AMS‐QQ―A-200/11

935

46
MS20001H6 115.00

47 MS20001-PX4-400 23.00

48
MS20001-PX4-500 13.00

49
MS20001-PY12-188 3.00

50
MS20001-PY4-400 22.00

51
MS20001-PY4‐ 500 13.00

52

TIERNAY 60-16966,7075-丁 73511′ AMS― QQ―A―

200/11
16.00

53
丁IERNAY 60-305′ 7075-T6′ AMS―QQ‐A‐200/11 14.00

54

TIERNAY 60-3233,7075-T6′ AMS― QQ― A―

200/11
14.00

^t {t-



55
TIERNAY 60-8009′ 7075-0′ AMS―QQ―A-200/11 210.00

56 VS20101-1-2 12.00

57
VS20101-2-2 11.00

58 VS90407 10.00

62

50.8 MM diameter AMS6346/4130′ ALT―

AMS6414/4340
34.00

63
38.l mm diameter 15-5PH/AMS5659 CRES 6.85

64

63.5 mm diameter AMS6414/4340,ALT― AMS―

S-5000/4340
101.00

65
50.8 MM diameter AMS6371/4130 3.00

66
25.4 mm diameter AMS6414/4340 フ.80

67
44.45 mm diameter AMS6414/4340 9.00

68
AI Extrusion MS20001PH9-4900 136.00

69
AI Extrusion VS20106-1 288.00

70

AI Extrusion MS20001PX9-4900 136.00

71

AI Extrusion BAC1503-1513′ 7075-T6′ AMS―

QQ―A-200/11
66.00

72

AI Extrusion BAC1514-1648′ 7075-T6511′

AMS―QQ―A-200/11
35.00

73

AI Extrusion VS90328′ 7075-T6′ AMS―QQ―A―

200/11
19.00

74

AI Extrusion BAC1510-1417′ 7075-丁73511′

AMS―QQ―A-200/11
133.00

75

AI Extrusion BAC1520-2804′ 6061-T6511′ AMS

QQ―A-200/8
128.00

76

AI Extrusion BAC1520-2805′ 7075-丁73511′

AMS― QQ―A-200/11
416.00

89 Steelrod 44 45 mm diameter AMS 5643-CRES 17‐ 4PH 31.35

90

Steel rod 19.05 MM tThickness′ AMS 6346-

4130 STEEL Heat treated
8
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DIRECTORATE GENERAL OF FOREIGN TRADE
DES 4.7 AGENDA

Datc118 12 2019 ICasc No■ 1/19/80-ALC2/2017
Mcctinc Nu. I 7,80-AL( 2'2019

HQ File Number

Ri,A File Number

Liccnce Number

Olfice of Issue

IEC

Name

Address

PIN

Type of Licence

Application Basis

Status ofExporter
Exporter Type

Export Product Group
CIF Value of the Licence
CIF'FCC

FOB Value

FOB FCC

‐93069000

‐
93069000

193069000

ISTEEl.ROD
722880101{LOW ALIン OY

ISTEEL 4340}

:Al´ UMINIUM
76041HOIW16m

lCONDIT10N}

: 01/80/050/002921NM 18/Datcd:25012018

: 09/24/040/00o54/AM18/Datcd125 04 2017

: 0910065039 Datcdi15 05 2017

: Offlce ofJt DircctOr Gcnera1 0f Forcign Tradc Hyderabad

1 0991000552

:VEM TECHNOLOGIES PVT LTD
1 8-48/1,BACHUPALLY INDUSTRIAL AREA,

:QUTUBULLAPUR MANDAL,
:R R DIST,HYDERABAD想
: 500090

:Advancc Liccncc wlth AU COnditiOn

i Export Order

: Mallufacturcr Exportcr

: Private Limitcd

:ENGINEERING PRODUCTS
i Rs 157,398,252 58 USs 2,384,82201

:2,384,822 01 US Dollars

: Rs 244,163,30400:USs 3,699,44400

,o,699,444 00 US pollars

鉢琳
ノr
ク

15. Details of item to be exported/supplied under the Authorisation
Sl No lrCHS Code Export ltem Name Qty uoM l-oB/FoR (Rs.) FoB/t-'oR 1in currency ofrealisatron.;

I s306q000 
fl'f;rtYr",Ji".'-t,t3r*oorro-u4 r3 ) 450 000 Number 2673000 00 40s00 00 US Doilars

2 el06s00' fl'f;r\tf,fiJufJ onr*,o2sA-84r3; 220 000 Number 333q600.00 50600 00 US Doilars

3 e306e00, ,fi'f-rit3,);3i$;i[r, 
23A_E4t3tirrrrooiNu.b., er47600 00 ],r*ioo o, US Donars

- )Jvv'vv" 
leaRT NUMBER : D95w100lA-E ulS 252.000:Number,1l808720.b0 178920.00 US Dollars

5 9to69ooo 6ll0- FRoNT NUTJ arvvavv " IPART NUMBER : D95W0006A-E 413) 
'252.000'Number 3492720.00 ,52920.00 US Dollars

|:枇撚椰淵戦州凛:認協f驚11‐
i6l/0- RING 7

{PART NUMBER : D95W30t3A-E413}

6IlO- RINC 8

{Pr\RT NUMBER . D95W30l4A-E413}

6 r/0- RtNG l2
,{PART NUMBER : D95W30l7A-8413}

254000‐ Numbcr13855720 00  158420 00 US Dollars

254 000 1Numbcr13855720 00    58420 00 US Dollars

253 000 1Number12838660 00 143010 00 US Dollars

_            _1       l  T° taI1244,163,30400 13,699,44400

16.Details ofitems sought tO be impOrted duけ free under the AuthorisatiOn

Sl N". [::lS Imporl trem Name. ety uoM fFは9 ,I CurcnC,

1職“
ユ
"OЮる:i緊"“

US

I,743,16228 1設「胎
58 tJS

157,398,2525812,384,82201

鵬:薦器;¨おml椰跳3祝llc&
382257 0001K G

12000 000 1K G

45,005,57595

1,096,37221

Valuc&Qty

Valuc&Qty

Tota:



拇

Subject: Fixation of Adhoiliils
against advance authorisation no
Technologies pvt Ltd

DGFT may please refer to the reply vide reference no VEIV{IJDGFTIAA-S4|74!|IZI2OI3-
i4 dated 30-1.2013 received from IvI/t, Vem Technologies Prt Ltd, on the above.mentioned
subject

According to the above, the unit is .rforting only 17 items and made import ofbnly 02

items i.e aluminium plate & Steel-Rod'mentioned at srl no 4 and 5 of import list. Various

machining lrouting operations are canied out on these raw materials. The weight details against

rhe rar'; material used and the weight of export product as given by the unit has been shor,vn

belorv, and accordingly the \,vastage has been calculated and is shown in table below:-

m轟漱需蹴憲ち

basis of above,the import ofitcln at srl no 04 i.e Steel Rod lnay be reconunended

fl:::篭1譜路乳糧熙譜猫nl:ちが職把鐸蝿電習糠

´

^

ハ

Ｖ

On the

as 330545 Kg

recommended
.mateHal.

ふヽウイ
鑢41;11
(懸t Funda)

Asst DЦ lヽE)

L ‐

1型 1取
"油
mlr」 的

ｎｏｓ

Wt     of
ExPort

product

lnport
item
weight ぽ税だと

recoVery

hpott WE
aner

scrap

recovery

ol  l腱ng 04    1 05■ 270 283.5 4887 542 1820 Kg

02 腱 n205  105 270 980.1 12177 381 4714 Kg

01 Ping 06 05 270 453.6 7006.5 483 2644 Kq

∪ Ring 07」 05 270 321.3 4500.9 434 1716K_g

ワ Ring 08 J
く
リ
ｎ
ｖ 270

270

332.1 4500.9 419 1724K負

688.5 12015 549 4468 Kg
∩ κ ∩0 05

p in。 10 05 270 1085.4 4217.4 96 2127 ka

停
i;^n 1) -f 05 27Q__ 280_8_´ _ 4077 452 、150.聰_

Saddle フ 270 looll.6 442〃 114 21425 kg
可 ソ

3477.6 19170
００●

、
υ 13910k2

■ Ring ll y 04 270
2435.4 5940 96 4773 kg

レ Rear Cover 04 270

270 1385.1 5490 197 4114 kR
{2 *4 Rear nut '/ 04
瞥
ノ
爾

:llllpr  √

04 270 3410.1 10935 146 S3S9

urel 04 270 618.3 8316 830 5750 kg

´

f亀
Lug Housing. 04 270 348.30 2700 450 1916 kg

■し Front Nut υ 04 270 1020.60 2295 83 186S kR

暫
/

Primary
Machining
Bodv

04 200 231860.00 321000 25 2Sりも25

kg

比

This issue

Scanned with CamScanner

18. tz, tt
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AA 0710111628 dated 19.o5.17

SI.No

108

lmport Raw material/ components used for
manufacturing

:mport

a‖owed
(kgrfrm)

Titaniurn Sheet′ 0.lrnrn thlck′ Annealed Ti―

P99002

To be

deleted as

requested

by firm

109
Stainless Steel Sheet′ 0.4 MM ttHiCK

――――――
(DIN65389AGO‐4)

110
Stainless Steel Sheet′ 0.5 MM THICK

{DIN65389AGO-5}

Stainless Steel Sheet′ 0.6 MM ttHICK

(DIN65389AGO-6)

112
Austenitic stainless steel′ 0.l MM THICK

(ABS5782010)

113
Austenitic stainless steel′ o.2 1Ⅵ M ttHiCK

(ABS5782020)

114
Austenitic stainless steel′ 0.3 MM THICK

(ABS5782030)

115
A!uminium AIloy 2024 T3 Clad Sheets(QQ‐

A250-5‐ 2024丁 3-。008)

116
AL Sheet O.3MM ttHICK′ AL ALLOY 2024 T3

CLAD SHEETS(ABS5044D003)

117
AL Sheet O.4MM ttHICK′ AL ALLOY 2024 T3

CLAD SHEETS(ABS5044D004)

AL Sheet O.5MM TH:CK′ AL ALLOY 2024丁3

CLAD SHEETS(AB55044D005)

||||
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119
AL Sheet o.6Ⅳ iM THICK′ AL ALLOY 2024 T3

CLAD SHEETS(ARAS00184′ ABS5044D006)

120
AL Sheet O.8MM ttHicK′ AL ALLOY 2024丁3
CLAD SHEEttS(ARAS00182′ ABS5044D008)

121
AL Sheet l.OMM THlcK′ AL ALLOY 2024丁3
CLAD SHEEttS(ARAS00181′ ABS5044D010)

122
AL Sheet l.8MM THICK′ AL ALLOY 2024 T3

_ CLAD SHEEttS(ARASA3300002′

123

AL Sheet 2.O MM THlcK′ AL ALLOY 2024 T3

CLAD SHEETS(ARASA3300003′

ABS5044D002)

132
DAN59DAN2001′ Aluminium Extrusion 7075′

T79511-5

133
F575‐ 72242‐ 3.4364′ Alurniniurn Extrusion′

T73511

134
ABS5100A0151′ Alurninium Extrusion 2024′

T3511

135
ABS5100A0173′ Alurninium Extrusion 2024′

丁3511

136
ABS5750A4050′ Stainless Steel Plate′

Precipitation Hardened 15-5PH

137
ABS5691B500′ Steei sheet′ Hot Ro‖ed
precipitation hardened′ pickled

138 LN9108AC100′ Rubber S‖ icOn press plate

139

ABS5442C0400′ Stainless steel Round Rod′

5olution ttreated and Precipitation Hardened

PH13-8MO

140 LN9396C16-20′ Stainless Steel Tube

々υヽノ
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AA 0710111634 dated 22。 05.2017

Sno

lmport Raw Materialsize used for manufacturing

:mport

a‖owed

{kg/仕 }

1

Aluminium Plate 25.4 mm Thickness′ AMS4050′ 7050-

丁7451
3864.00

2

Aluminium Plate 57.15 mm Thickness,AMS4050,7050-

T7451
12951.00

3

Aluminiunl Plate 31.75 mnl丁 hickness′ AMS4050′ 7050-

丁7451
1224.00

4

Aluminium Plate 63.5 mm tthickness′ BMS7-323′ 7050-

T7451
230.35

5

Aluminium Plate 76.2 mm tthickness′  BMS7-323′ 7050-

T7451
4276.00

6

Aluminiurn Plate 63.5 mm tthickness,AMS 4050′ 7050-

T7451
3725,00

7

Aluminium Piate 82.55 mm Thickness′ BMs7-323′ 7050-

丁7451
4000.00

8

Aluminiunl Plate 50.8 mm tthickness′ AMS 4050′ 7050-

丁7451
3804.00

9

Aluminium Plate 38.l mm tthickness′ BMs7-323,7050-

丁7451
345.00

10

Aluminium Sheet l.o16 MM Thickness′ Bare′ 7075-T6

AMS―QQ―A-250/12
107.00

11

Aluminium Sheet l.27 MM Thickness′ Bare′ 7075-T6

AMS―QQ―A-250/12
30.00

12

Aluminium Sheet O.635 MM tthickness′ Clad′ 7075-丁 6

AMS― QQ―A-250/13
20.00

13

Aluminium Sheet O.8125 MM Thickness′ 3are′ 7075-TO

AMS―QQ‐A-250/12
34.00

14

Aluminium Sheet O.8125 MM tthickness′ clad′ 7075-丁0

AMS―QQ―A-250/13
20.00

15

A!uminium Sheet l.27 MM tthickness′ Bare′ 7075-TO

AMS―QQ―A-250/12
89.00
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16

Aluminium Sheet l.6MM′ 丁hickness′ Bare′ 7075-TO

AMS―QQ―A-250/12
2o.00

17

Aluminium Sheet o.6 MM Thickness′ Bare′ 7075-TO AMS

QQ―A-250/12
20.00

18

Aluminium Sheet l.27 MM tthickness′ clad′ 7075-丁76

AMS―QQ―A-250/25
68.00

19

Alurninium sheet O.8 MM Thickness′ Bare′ 7075-丁 6

AMS―QQ‐A-250/12
9.00

20

Aluminium sheet 2.54 MM tthickness′ Clad,7075-丁 76

AMS― QQ―A-250/25
20.00

21

Aluminium Sheet l.016 MM Thickness′ Bare′ 7075-T0

AMS―QQ―A-250/12
54.00

22

Aluminium Sheet l.6 MM Thickness′ clad′ 7075-T76

AMS―QQ―A-250/25
5.00

23

Aluminium Sheet 2.O MM Th:ckness′ clad,7075-丁O AMS
QQ―A-250/13

18.00

24

Aluminium Sheet O.635 MM Thickness′ Bare′ 7075-T6

AMS―QQ―A-250/12
6.00

25

Aluminium Sheet O.635 M M tthickness′ Clad′ 2024-T3

AMS― QQ―A-250/5
54.00

26

Aluminium Sheet O.8 MM Thickness′ Clad′ 2024-丁3 AMS
QQ― A‐250/5

40.00

27

Aluminium Sheet l.27 MM tthickness′ clad′ 2024-丁3

AMS―QQ―A-250/5
89.25

28

Aluminium Sheet l.6 MM tthickness′ ciad′ 2024-丁3 AMS
QQ―A-250/5

22.95

29

Alumin:um Sheet l.016 MM tthickness′ clad′  2024-T3
AMS―QQ―A-250/5

30.00

30

Aluminium Sheet O.635 MA/1 Thickness′ clad′ 2024-TO

AMS―QQ―A-250/5
95.00

31

Aluminium Sheet l.016 MM Thickness,clad′ 2024-TO

AMS―QQ―A-250/5
50.00

32

Aluminium Sheet O.8 MM tthickness′ clad′ 2024-TO AMS

QQ―A-250/5
12.00

33

Aluminium Sheet O.5 MM Thickness′ Clad′ 2024-丁3 AMS
QQ―A-250/5

70.00

34

Alumin:unl sheet l.8 MM Thickness′ Bare′ 2024-T3 AMS

QQ―A-250/5
30.00



35

Aluminium Sheet l.27 MM tthickness′ Bare′ 2024-丁3

AMS―QQ―A-250/5
61.20

36

Aluminium Sheet 3.175 MM Thickness′ clad′ 7075‐丁0
AMS―QQ―A-250/13

17.00

37

Aluminium sheet 2.O MM Thickness′ clad′ 2024-丁 3 AMS・

QQ―A-250/5
17.00

38

Aluminium Sheet 2.54 MM Thickness′ c!ad′ 2024-T3

AMS¨ QQ―A-250/5
18.00

39

Aluminium Sheet l.6 MM tthickness′ Bare′ 2024-T3 AMS

QQ―A-250/4
23.00

40

Aluminium Sheet l.016 M M Thickness′ Bare′ 6061-T6

AMS―QQ―A-250/11
11.00

41

Aluminium Sheet l.o16 MM tthickness′ Bare′ 6061-丁 4′

AMS4347 37.40

42

Aluminiunn Sheet O.81 MM Thickness′ Bare′ 6061-丁4

AMS4347 54.00

43

Aluminium Sheet 3.5 MM Thickness′ Bare′ 2024-T3
AMS―QQ―A-250/4

23.80

44

Alumin:um sheet l.27 MM tthickness′ Clad′ 2024‐T0

AMS―QQ‐A-250/5
17.00

45

Aluminium Sheet l.016 MM tthickness′ Bare′ 6061-TO

AMS4025
19.00

46

Aluminium Sheet O.5 MM Thickness′ Bare′ 6061-丁6 AMS
QQ―A-250/11

9.00

47

Aluminium Sheet l.27 MNl Thickness′ Clad′ 7075-丁0

AMS―QQ―A-250/13
243.00

48

Alum:nium Sheet 2.54 MM Thickness′ clad′ 7075-T0

AMS―QQ―A-250/13
167.00

49

A!uminiunl Sheet 3.175 MM tthickness′ Clad′ 7075-丁0
AMS―QQ―A-250/13

51.00

50

Aluminium Sheet O.5 MM Thickness′ C!ad′ 2024-丁 0′ AMS
QQ―A-250/5

74.00

51

Aluminium Sheet l.6 MM Thickness′ clad′ 7075-T6′ AMS
QQ―A-250/13

574.00

52

Aluminium Sheet O.5 MM Thickness,Clad′ 2024-丁OAMS―

QQ―A-250/5
61.00

53
Steel Plate 12.7 MM tthickness′ STEEL4340/AMS6359 431.00

54
Steel Plate 63.5 MM Thickness′ AMS6414(4340-N&丁

) 372.00
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55

Steel Rod 50.8MMd:ameter AMS6346/4130′ ALT―

AMS6414/4340
33.00

56
Steel Rod 38.l mm diameter15-5PH/AMS5659 CRES 7.00

57

Steel Rod 63.5 mm diameter AMS6414/4340′ ALT―AMS―S

5000/4340
95.00

58
Steel Tube 50.8 MM diameter AMS6371/4130 18.00

59
Steel Rod 25.4 mm diameter AMS6414/4340 4.60

60 塾 91 Rod 44.45 mm Jiameter AMS6414/4340 9.50

61

Steel Sheet l.o16 MM tthickness,1/4 HARD AMS5517

STEEL 301
33.00

62

Stee!Sheet l.6 MM tthickness′ 1/4 HARD AMS5517

STEEL 301
116.85

63

Steel Sheet O.3048 MM Thickness′ 1/4 HARD AMS5518

STEEL 301

4.00

64

Steel Sheet O.8 MM Thickness′ 1/4 HARD AMS5518

SttEEL 301
18.00

65

Steel Sheet l.6 MM tthickness′ 1/4 HARD AMS6350

STEEL 4130
5.00

66 Steel Sheet 2.54 MM tthickness′ AMS5528 7.00

67
Steel Sheet l.6 MM Thickness′ AMS5528 16.00

68
Stee:Sheet 4.O MM tthickness′ AMS5528 19.00

69

Aluminium Extrusion ALCOA 49225/T!ERNAY 60-4675′

7075-T6511′ AMS―QQ―A-200/11

16.00

70

Aluminium Extrusion AND10133-1401′ 7075-丁 6511′ AMS
QQ―A-200/11

16.00

71

Aluminium Extrusion AND10134-1003′ 7075‐ T6511′ AMS
QQ―A-200/11

30.00

72

Aluminium Extrusion AND10134-2003′ 7075-丁 6511′ AMS
QQ―A-200/11

15.00

73

Aluminium Extrusion AND10136-2001′ 7075-T73511′

AMS―QQ―A-200/11
26.00

74

Aluminium Extrusion AND10136-2006′ 7075-丁 6511′ AMS
QQ―A-200/11

27.00
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75

Aluminium Extrusion AND10137-1005′ 2024-T4′ AMS―

QQ―A-200/3
29.00

76

Aluminiunl Extrusion BAC1503-100131′ 7075-丁 6511′

AMS―QQ―A-200/11
26.00

77

Aluminium Extrusion BAC1503-100133′ 7075-丁 6511′

AMS―QQ―A-200/11
36.00

78

Aluminium Extrusion BAC1503-100339′ 7075-丁73511′

AMS―QQ― A‐200/11
31.00

79

Aluminium Extrusion BAC1503-1420,7075-T6511′ AMS―

QQ―A-200/11
71.00

80

Aluminium Extrusion BAC1503-1420,7075-T6′ AMS―QQ―

A-200/11
129.00

81

Aluminium Extrusion BAC1503-1430′ 7075-丁 6′ AMS― QQ―
A-200/11

28.00

82

Alum:nium Extrusion BAC1504-8245′ 7075-0′ AMS―QQ―A
200/11

572.00

83

Aluminium Extrusion BAC1517-1521′ 7075-0′ AMS―QQ―A

200/11
722.00

84

Aluminium Extrusion BAC1517-1523′ 7075-0′ AMS―QQ―A

200/11
1004.00

85
Alunlinium Extrusion MS20001H6 123.00

86 Aluminium Extrusion MS20001-PX4-400
24.00

87 Aluminium Extrusion MS20001-PX4-500
16.00

88 Aluminiurn Extrusion MS20001-PY12-188
16.00

89 Aluminium Extrusion MS20001-PY4-400
24.00

90 Aluminium Extrusion Ms20001‐ PY4‐500
16.00

91

A!uminium Extrusion T:[RNAY 60… 16966′ 7075-T73511′

AMS―QQ‐A-200/11
16.00

92

Aluminium Extrusion丁 IERNAY 60-305′ 7075-丁 6′ AMS―QQ
A-200/11

16.00

93

Aluminium Extrusion TIERNAY 60-3233′ 7075-T6′ AMS―

QQ―A-200/11
16.00

94

Aluminium Extrusion T!ERNAY 60-8009′ 7075-0′ AMS―

QQ―A-200/11
226.00
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inium Extrusion vs20101-2‐ 2

ium Extrusion Vs9o407

全1望りinium Tube 6061-T6′ AMS―Ww-700/6 7YPEl

Tube AMS― T-7081′ 6061-T6
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0710112968 Dated:13.03.2018

SI.No
lmport Raw material/ components used for

manufacturing
lmport allowed

(kg/fUm)

1
Aluminium Plate 12.7 mm thick 7050‐ T7451

(AMS 4050)

2
Aluminium plate 19.05 mm thick 7050-T7451

(AMS 4050)

3
Aluminium plate 25.4 mm thick 7050-T7451

(AMS 4050)

4
Aluminium Plate 31.75 rnm thick 7050-T7451

(AMS 4050)

5
Aluminium plate 38.l mm thick 7050-T7451

(AMS 4050)

6
Aluminium plate 44.45 mm thick 7050‐ 丁7451

(AMS 4050)

7
Aluminium plate 50.8 mm thlck 7050-T7451

(AMS 4050)

8
Alum:nium plate 57.15 mm thick 7050-T7451

(AMS 4050)

9
Aluminium plate 63.5 mm thlck 7050‐ T7451

(AMS 4050)

10
Aluminium plate 69.85 mm thick 7050-T7451

(BMS7-323 Type l)

Aluminium plate 76.2 mm thick 7050-T7451

(BMS7-323 Type l)

12
Aluminium Plate 31.75 mm thick-7075-丁 7351

(AMS―QQ…A-250ノ 12)

13
Aluminium Plate 38.l mm thick-7075-T651

(AMS―QQ¨A-250ノ 12)

14
Aluminium Plate 50.8 mm thick‐ 7075‐T7351

(AMS―QQ―A-250ノ 12)

15
Aluminium sheet l.27 mm thick 2024-T3

BARE(AMS―QQ―A-250r4)

―l弓 2″
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A~ 16 Steel sheet 2.032 mm Thick AMS 5513

17
Aluminium sheet l.6 mm thick 2024 T3

BARE(AMS―QQ―A-250r4)

18
Aluminium sheet l.8mm THICK 2024…T3AMS―

QQ―A-250ノ 4

19
Aluminium sheet l.27MM THICK 6061-T4AMS‐

QQ―A‐250711

20
Aluminium sheet l.6 mm thick 6061丁 4
BARE(AMS―QQ―A-250/11)

21
Aluminium sheet l.6 mm thick 7075 T6

BARE(AMS…QQ…A-250ノ 12)

22
Aluminium sheet O.8 mm thick 6061-丁 4
BARE(AMS―QQ―A…250′ 11)

23
Aluminium sheet 2.032 mm Thick 7075-T6

BARE(AMS―QQ―A-250/12)

24
Alumlnium sheet 3.175 mm THiCK 2024-T3

BARE AMS‐QQ‐A‐250ノ4

25
Aluminium sheet 2.286mm THICK 6061-TO

BARE AMS―QQ―A…250ノ 11

26
Aluminlum sheet l.27MM THICK 7075 T6 AMS―

QQ…A-250ノ 12

27
Aluminium sheet 2.032 mm ttHICK 7075-TO

BARE AMS―QQ…A-250ノ 12

28
Aluminium sheet 2.286 mm THICK 7075-TO

BARE AMS―QQ―A-250/12

29
Aluminium sheet l.6002 mm THICK 7075-丁0

Bare AMS― QQ―A-250/12

30
Aluminlum sheet 2.032mm THICK 2024-TO

BARE AMS―QQ―A-250ノ4

31
Aluminium sheet l.8034 mm THICK 7075‐TO

Bare AMS― QQ―A=250ノ 12

32
Aluminium sheet l.6mm THICK 6061-T6Bare

AMS― QQ―A-250′ 11

33
Steel Bar 19.05 mm Dia,SOLU丁 10N
TREATED,15‐ 5PH

34
Aluminlum extrusion AND10133-1001-7075-

T6511

35
Alurninium extrusion AND10133‐ 1202-7075-

T73511

O"l ^',1. X "T 
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⌒              0710113340 Datedi28.05.2018

Sl.No
lmport Raw material/ components used for

manufacturine
:mport a!!owed

ikEノ ftノm〕

116
Titaniurn sheet′ 0.lrnrn thick′ Annealed丁 i―P99002 To be deleted

117 Stainless Steel Sheet′ 0.4 MM THICK

{DIN65389AGO‐4)

118 Stainless Steel Sheet′ 0.5 MM ttHICK

{DIN65389AGO-5)

119
Stainless Steel Sheet′ 0.6「ⅥR/1TH:CK

{DIN65389AGO-6)

120
Austenitic stainless steel′ 0。 l MM THICK

{ABS5782010)

121
Austenitic stainless steel′ 0。 2 MM ttHICK

(ABS5782020)

122
Austenitic stalnless steel′ 0.3 MM ttHiCK

(ABS5782030)

123
Alum:n:um AIloy 2024丁 3 Clad Sheets(QQ― A250-5-

2024T3-.008)

124
AL Sheet O.3MM TH:CK′ AL ALLOY 2024 T3 CLAD

SHEETS{ABS5044D003)

125

AL Sheet O.4MM THiCK′ AL ALLOY 2024 T3 CLAD

SHEEttS{ABS5044D004)

126
AL Sheet O.5MM ttHICK′ AL ALLOY 2024丁3 CLAD

SHEETS{ABS5044D005)

AL Sheet O.6MM THICK′ AL ALLOY 2024 T3 CLAD

SHEEttS(ARAS00184′ ABS5044D006)
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128

AL Sheet O.8MM THiCK′ AL ALLOY 2024丁3 CLAD

SHEETS(ARAS00182′ AB55044D008)
108101

129
AL Sheet l.OMM THICK′ AL ALLOY 2024 T3 CLAD

SHEETS{ARAS00181′ AB55044D010)

130 AL Sheet l.8MM THiCK′ AL ALLOY 2024 T3 CLAD

SHEETS(ARASA3300002,AB55044D018)
2811

131
AL Sheet 2.O MNq THICK′ AL ALLOY 2024 T3 CLAD

SHEEttS{ARASA3300003′ ABS5044D002)
14,01こ

140

DAN59DAN2001′ Aluminium Extrusion 7075′

T79511-5

141

F575‐72242-3.4364′ Alurniniurn Extrusion′ 丁73511

142

ABS5100A0151′ Alurniniurn Extrusion 2024′ 丁3511 13169‐:6

143

ABS5100A0173′ Aluminiurn Extrusion 2024′ T3511

144
ABS5750A4050′ Stainless Steel Plate′ Precipitation

Hardened 15-5PH ,「彎♀

145
ABS56918500, Steel sheet, Hot Rolled

precipitation hardened, pickled

146

LN9108AC100′ Rubber Silicon press plate 66.0

147 A8S5442C0400, Stainless Steel Round Rod,

Solution Treated and Precipitation Hardened PH13

8MO

148
LN9396C16-20′ Stainless Steel Tube 13516

Sno 140 to 143&148 is in rnetres
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!mport Raw material/ components

used for manufacturing

AISheets 7075 AMS― QQ‐A-250/12T6

2.29MM THK′ ABH407RAS0006

AISheets 7075 AMS― QQ―A-250/12T6

2.54MM ttHK′ ABH407RAS0007

AI AIloy Extrn― Flat(BULBED)

Material:40-049-12024T3Std Size in

AI AIlov Extrn― Flat(BULBED)

Material:40‐049-2 Type 2024 T3 Std

AI A‖oy Extrn― L(BULBED)Material:40‐

050‐ l Type 2024 T3 Std Size in feet′

AI AIlov Extrn― L{BULBED)Material:40-

050‐2丁ype 2024 T3 Std Size in feet′

ARAE00067

AI AIloy Extrn‐ L{BULBED}Material:40-

129… l Spec:ASTM B221 Type 2024 T3

Std Size in feet′ ARAE00068

AI A‖ov Extrn― L Material:40‐ 302‐ 1

Spec:AMS― QQ― A‐200/117075T73 Std

Size in feet′ ARAE00069

AlAlloy Extrusion-T

Material:AND10136-1503 Type:7075

AI A‖oy Extrusion―T

Material:AND10136-2004丁 ype:7075

Spec:QQ― A-200/1l T6 Std Size in feet′

ARAE00072
AI A‖ oy Extrusion― U

Material:AND10137-1402 Type:7075

Spec:QQ― A-200/1l T6Std Size in feet′

ARAE00073

AI A‖ov Extrusion―Stretch

Material:AND10134‐ 1205 Type-7075

Spec:QQ‐ A-200/1l T6 Std Size in feet′

Ⅲ
0710113346 Dated:28.05.2018

‐′/2-
《ひ
′

イ
‐

Sl.No
(kgrfum)

1 海
2

3

4

5 1●
6

7

8
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13
AI Plate 7075 AMS― QQ‐A-250/12丁 6′

9.525NlM THK′ ARAP00099

14
AISheets 7075 AMS― QQ―A-250/12T6

0。41MM THK′ ARAS00022

15
AISheets 7075 AMS― QQ― A‐250/12T6

0.635MM THK′ ARAS00024

16
AISheets 7075 AMS― QQ‐A-250/12丁6

0。8128 MM THK′ ARAS00025

17
AISheets 7075 AMS― QQ‐ A‐250/12T6

1.016MM THK′ ARAS00026

18
AISheets 7075 AMS― QQ‐ A‐250/12T6

1.27MM THK′ ARAS00027

19
AISheets 7075 AMS― QQ― A‐250/12T6

1.6002MM THK′ ARAS00028

20
AISheets 2024 AMS― QQ¨A-250/4T3

0。81MM THK,ARAS00033

21
AISheets 2024 AMS― QQ― A…250/4丁 3

1.016MM THK′ ARAS00034

22
AISheets 2024 AMS― QQ―A-250/4T3

1.27MM THK′ ARAS00035

23
AISheets 2024 AMS― QQ― A‐250/4T3

3.175MM THK′ ARAS00088

24
AISheets 7075 AMS― QQ―A-250/12T6

0.508MM THK′ ARAS00113   _

25
AISheets 7075 AMS― QQ―A-250/12T6

0.635MM THK′ ARAS00114

26
AISheets 7075 AMS― QQ― A‐250/12丁6

1.27MM THK′ ARAS00116

27
AISheets 7075 AMS― QQ― A‐250/12T6

0.19812 MM ttHK′ ARAS00157

28
AISheets 2024 AMS‐ QQ―A-250/4丁 3

0。508MM THK′ ARAS00171

29
AISheets 2024 AMS― QQ―A-250/4T3

2.032 MM THK′ ARAS00174

30
AITube WW―T-700/6′丁Y160610.049‖

Wall Thickness〔 11::Dia〔弘L=4"T6Std

31
Cres AMS 5604 Type-17-4PH A l.27MM

THK′ ARSS00028

ジ
)ム焦 Чイ
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協
0710113344 Dated:28.05.2018

SI.No
lmport Raw material/ components used

for manufacturing
lmport allowed (kg/fUm)

1
Alurninium Plate′ 7050′ AMS 4050′ T7451′

31.75MA/1THK ARAP00046

2
Aluminium Plate′ 7075′ AMS― QQ―A-225/9′

丁651′ 6.35MM THK ARAP00103

3
A!uminium Sheet 7075′ AMS―QQ¨A-250/12′

T60.41MM THK ARAS00022

4
Aluminium Sheet 7075′ AMS―QQ― A‐250/12′

T60.64MM THK ARAS00024

5
A!uminium Sheet 7075′ AMS―QQ―A-250/12′

T60.81MM THK ARAS00025

6
Aluminium Sheet 7075′ AMS―QQ― A…250/12′

丁61.02MM THK ARAS00026

7
Aluminium Sheet 7075′ AMS―QQ―A-250/12′

T61.6MM THK ARAS00028

8
Aluminium Sheet 7075′ AMS―QQ―A-250/12′

T62.03MA/1THK ARAS00030

9
Aluminium Sheet 2024′ AMS‐QQ― A‐250/4′ 丁3

0.64MM THK ARAS00032

10
Aluminium Sheet 2024′ AMS―QQ―A‐250/4′ T3

0.81MM THK ARAS00033

11
Aluminium Sheet 2024′ AMS‐QQ¨A‐250/4′ T3

1.02MM THK ARAS00034

12
Aluminium Sheet 2024′ AMS―QQ―A-250/4′ T3

1.27MM THK ARAS00035

13
Aluminium sheet 2024′ AMS― QQ‐A-250/4′ T3

1.6MA/1THK ARAS00036

14
Aluminium Sheet 6013 T4 AMS4347 1.02MM

THK ARAS00037

15
Aluminium Sheet 6013丁6 AMS4347 1.27MM

THK ARAS00042

16
Aluminium Sheet 2024′ AMS―QQ―A-250/4′ T3

3.18MM THK ARAS00088

17
Aluminium Sheet 6013 T4 AMS4347 1.60NlM

THK ARAS00152
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Alurninium Sheet 6013 T4 AMS4347 1.02MM

THK ARAS00155

Aluminium Sheet 6013 T4 AMS4347 0.81MM

THK ARAS00156

Aluminium Sheet 7075′ AMS― QQ―A-250/12′

T61.02MM ttHK ARAS00159

Aluminium Sheet 6013丁4 AMS4347 0.64MM

THK ARAS00165

Aluminium Sheet 7075′ AMS―Q
Q―A-250/12′ T6′ 4.83MM ttHK ARAS00168

Alumin:um Sheet 2024′ AMS¨QQ‐A-250/4′ 丁3

0.51MM THK ARAS00171

Aluminium Sheet 2024′ AMS―QQ―A-250/4′ 丁3

1.02MM THK ARAS00172

Aluminium Sheet 2024′ AMS―QQ―A-250/4′ T3

1.60MM THK ARAS00173

Aluminium Sheet 2024′ AMS―QQ―A-250/4′ 丁3

2.03MM THK ARAS00174

Corrosion Resistant Steel per ASTM A167.

Type 301.(Hinges)MILITARY STD MS2025

200 ARSS00037

Aluminium Extrusion 2024丁 4AMS―QQ― A―

200/3 AND10133-0501 ARAE00078

Aluminium Extrusion BELL STD 40-012 AI

A‖ oy′ Type-7075,Specification―

200/11′ Temper― T651l ARAE09哩
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0710113347 Dated128 05 2018

作

47プ
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SI.No
tmport Raw material / components used for

manufacturing

import

a‖owed
(kgrftrm)

1

Aluminium P!ate AMS‐ QQ― A‐250/127075T7351

31.75MM ttHK ARAP00088

Aluminium Plate AMS4050 7050丁 745182.55MM THK

ARAP00104

Aluminium Piate AMS4050 7050 T7451 101.6MM THK

ARAP00105

4
Alunninium P!ate AMS4050 7050 T7451 101.6MM THK

ARAP00105

5
Aluminium Plate AMS4050 7050 T7451 101.6MM THK

ARAP00105

6
AL PLT 57.15MM THK AMS4050 7050 T7451 57.15MM

THK ARAP00106

7
Aluminium Sheet AMS― QQ―A-250/127075T6

0.635MM ttHK ARAS0024

8
Aluminium Sheet AMS― QQ―A-250/127075T6

1.016MM THK ARAS00026

9
A!uminium Sheet AMS― QQ―A-250/127075T61.27MM

THK ARAS00027

10
Aluminium Sheet AMS― QQ―A-250/137075T6

1.6002MM THK ARAS00028

Aluminium Sheet AMS― QQ―A-250/127075T6

1.8034MM THK ARAS00029

12
Aluminium Sheet AMS‐ QQ― A‐250/42024T3127MM

THK ARAS00035

13
Aluminium Sheet AMS― QQ―A-250/42024T3

1.6002MM THK ARAS00036

14
Aluminium Sheet AMS4347 6013丁 40.8128MM THK

ARAS00041

15
Aluminium Sheet AMS― QQ― A‐250/42024T33.175MM

THK ARAS00193

16
Stainiess Steel Sheet,AMS5517 301 1/4HD l.016MM

THK ARSS00009

17
Stainless Steel Sheet AMS5517 301 1/4HD l.6002MM

THK ARSS00010

18
Stain!ess Steel Sheet MiL― S-6721(AlternaJve

Spec:AMS5510)3210.635MM THK ARSS00919

19
Stainless Steel Sheet AMS5901 301 ANL l.016MM THK

ARSS00041

20
Stainless Stee:Sheet AMS5516 302 ANL O.4064MM

THK ARSS00043

21
Titanium Sheet MIL― T‐9046,COMP CP-l ANL

O.3048MM THK ARTS00006

22
Titanium Sheet M:L― T-9046′ TY:‖′COpИ P C 6AL‐4V ANL

O.635MA/1THK ARTS00017

1519.00
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ヘ 帰
0710113846]Dated:14.09。 2018

lmport Raw material/ components used for

manufacturing

import a1lowed

(kgrfum)Sl.No

1
Aluminium ExtruSion AMS― QQ‐A-200/117075T6

AND10136… 2004 ARAE00002 STD SIZE IN FEE丁

2
Aluminium Extrusion AMS‐ QQ― A‐200/32024丁4

AND10135-0402 ARAE00003 STD SIZE IN FEET

3
Aluminium Extrusion AMS¨ QQ‐A-200/117075T6BELL

STD 40-010-23 ARAE00005 STD SiZE IN FEET

4
Aluminium Extrusion AMS― QQ‐A-200/32024T4

AND10135‐0401 ARAE00006 STD SiZEIN FEET

5
Aluminium Extrusion AMS― QQ― A…200/32024T4

AND10133-0601 ARAE00007 STD SIZE IN FEET

6
Aluminium Sheet AMS‐ QQ― A‐250/42024T31.6002MM

丁HK ARAS00003

7
Aluminium Sheet AMS― QQ‐A-250/127075丁60.508MM

THK ARAS00023

8
Alumlnium Sheet AMS― QQ―A-250/127075T60.635MM

丁HK ARAS00024

9
Aluminium Sheet AMS― QQ‐A-250/127075T6

0.8128MM ttHK ARAS00025

10
Aluminium Sheet AMS― QQ‐A-250/127075T61.016MM

THK ARAS00026

11
Aluminium Sheet AMS‐ QQ‐ A…250/127075T61.27MM

THK ARAS00027

12
Aluminium Sheet AMS‐ QQ‐ A…250/127075T6

1.6002Ⅳ llⅥ THK ARAS00028

13
Aluminium Sheet AMS― QQ―A-250/127075T6

1.8034MM THK ARAS00029

14
Aluminium Sheet AMS― QQ‐A-250/127075T62.032MM

THK ARAS00030
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15
Aluminium Sheet AMS― QQ―A-250/42024T30.4064MM

THK ARAS00031

16
Aluminium Sheet AMS― QQ‐ A…250/42024T30.635MM

THK ARAS00032

17
Aluminium Sheet AMS‐ QQ‐A-250/42024T30.8128MM

THK ARAS00033

18
Aluminium SheetAMS― QQ‐A-250/42024T31.016MM

THK ARAS00034

19
Aluminium Sheet AMS― QQ‐A-250/42024T31.27MM

THK ARAS00035

20
Aluminium Sheet AMS― QQ‐ A‐250/42024T31.6002MM

丁HK ARAS00036

21
Alunliniurn Sheet AMS4347 6013丁 41.016MM ttHK

ARAS00037

22
Alurniniurn Sheet AMS4027 6061 T6 1.27MM THK

ARAS00038

23
Alurniniurn Sheet AVIS4347 6013 T4 2.032MA/1THK

ARAS00039

24
Alurniniurn Sheet AMS4347 6013 T4 0.8128MM THK

ARAS00041

25
Alurniniurn Sheet AMS4347 6013丁 41.27MM THK

ARAS00042

26
Alurninium Sheet AMS4027 6061 T6 0.635MM THK

ARAS00043

27
Aluminium Sheet AMS4347 6013丁 41.6MM THK

ARAS00152

32
SS SHT AMS5518L― G3011/2HDO.508MM THK

ARSS00001

33
SS SHT AMS5518L― G3011/2HDO.7874MM THK

ARSS00002

34
SS SHT MIL―S-5059(AMS5518L)3011/2HDl.016MM

THK ARSS00003

35
SS SHT AMS5518G 301 1/2HDl.6002MM THK

ARSS00005
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36
sS SHtt AMS5517L¨G3011/4HDO。 8128MM THK

ARSS00006

37
SS SHT MIL―S-5059 301 ANL(ALtt P No.AMS5901C ANL

301)0.635MM ttHK ARSS00007

38 SS SHT AMS5901 301 ANLl.6002MM THK ARSS00008

39
Titaniurn Sheet MIL― T-9046-comp B CPl ANLl.016 MM

THK ARTS00001

40
Tltaniurn Sheet MIL― T‐9046¨Type l― comp B CPl

ANLO.635R/1M THK ARTS00004

41
SS Bar AVIS5643 17-4PH ANL69.85MA/1THK′

ARSPBH407001

42
Titaniurn Sheet MIL― T‐9046¨Type l― comp B CPl

ANLO.635'帆 M THK ARTS00004

43
丁itaniurn Sheet― ANNEALED′ MIL―T-9046′ 丁Y― lCOMP BO.3048

ARTS0006

44
Titanium Sheet― ANNEALED′ NllL― T-9046′ ¬曰r―:coMPBO.635

ARttS0007

45
Titaniurn Sheet― ANNEALED′ MIL―T-9046′ TY― lCOndP B o.8128

ARTS0008

46
丁itanium Sheet― ANNEALED′ MIL―T-9046′ TY―ICOMP BO.4064

ARTS00013

47
T:tanium Sheet― ANNEALED′ MiL―T-9046′ lY― :COMPBO.508

ARttS00014

48
Aluminium Sheet AMS― QQ―A-250/127075T61.016MM THK

ARAS00026

49
Aluminium Sheet AMS― QQ‐A-250/42024T30.635MM

THK ARAS00032

50
Aluminium Sheet AMS‐ QQ‐A-250/42024T31.6002MM

THK ARAS00036

51
Alumin:um Sheet AMS‐ QQ‐A-250/127075T6

0.8128MM ttHK ARAS00025

52
Aluminium Sheet AMS― QQ‐A-250/127075T61.27MM

THK ARAS00027
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Aluminium Sheet′ 6013-丁 4′ AMS 4347 1.016 MM THK′

ARAS00155

Aluminium Sheet′ 2024-T3′ AMS― QQ―A-250/40.8128 MM

丁HK′ ARAS00033

Aluminium Extrusion′ 7075-T6′ AMS― QQ‐A-200/11′ BELL STD

40‐010-85 STD SIZE′ ARAE00077

Aluminium Plate′ 7075-T7351′ AMS― QQ―A-250/1230.48 MM

丁HK′ ARAP00100

Alurniniurn Plate AMS4050 7050 T7451 44.45MM THK

ARAP00067
Aluminium Plate AMS¨ QQ‐A-200/86061T651

139.7MM THK ARAP00073

Alurniniurn Plate AMS4050 7050 T7451 50.8MM ttHK

ARAP00068
Alurninium Plate AMS4050 7050 T7451 38.lMM THK

ARAP00071
Aluminium Plate AMS‐ QQ‐A-250/127075T7351

50.8MM ttHK ARAP00084

Aluminium Piate AMS― QQ‐ A…250/127075T7351

69.85NllⅥ  THK ARAP00074

A:uminium Plate AMS― QQ―A-250/127075T7351

31.75MM THK ARAP00070

Aluminium Plate AMS― QQ―A-225/97075T651

44.45Mh/1ttHK ARAP00072
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